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BEFORE THE NATIONAL GREEN TRIBUNAL,
SOUTHERN ZONE, CHENNAI

0.A. NO. 113 OF 2021(SZ)
IN THE MATTER OF:
TRIBUNAL ON ITS OWN MOTION SUO MOTU
BASED ON THE NEWS ITEM PUBLISHED IN
THE TIMES OF INDIA NEWSPAPER, CHENNAI EDITION,
DATED 27.04.2021 UNDER THE CAPTION

“DUMPING OF GARBAGE IN THALAMBUR LAKE:
LOCALS WRITE TO DISTRICT COLLECTOR”

AND
THE PRINCIPAL SECRETARY TO GOVERNMENT,

PUBLIC WORKS DEPARTMENT & ORS.
...Respondents 1-10

TO,

THE HON’BLE CHAIRMAN AND HIS COMPANION MEMBER OF
THE NATIONAL GREEN TRIBUNAL

REPLY STATEMENT ON BEHALF OF RESPONDENT NOS. 9 AND 10

1. The present ReplyStatement is being filed on behalf of Arihant Heirloom
Flat Owners Association (“Respondent No. 9”) and Adroit Thazhambur
Apartment Owners Association (“Respondent No. 10”), both of which are
registered housing societies having their offices at Thazhambur Main Road
(hereinafter referred to as the “Respondent Associations”). The

Respondent Associations were impleaded as parties by the order of this
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Hon’ble Tribunal dated 16.08.2021. This Hon’ble Tribunal was also
pleased to direct the present Respondents to file a response regarding their
grievance in the subject case concerning the incessant garbage dumping
and burning near the Thazhambur Lake, which this Hon’ble Tribunal was
pleased to take cognizance of, based on certain news articles published at
the behest of the Respondent Associations. This Reply Statementis being
filed by the authorized representatives of each of the Respondent
Associations abovenamed. A copy of the Certificate of Registration of
Respondent No. 9 is annexed herewith as Annexure A. A copy of the By-
Laws of Respondent No. 9 is annexed herewith as Annexure B. A copy of
the Resolution dated 07.08.2021 passed by Reépondent No. 9 is annexed
herewith as Annexure C. A copy of the Certificate of Registration of
Respondent No. 10 is annexed herewith as Annexure D. A copy of the By-
Laws of Respondent No. 10 is annexed herewith as Annexure E. A copy
of the Resolution dated 10.08.2021 passed by Respondent No. 10 is

annexed herewith as Annexure F.

About the Respondent Associations.

The Respondent Associations represent the collective interests of the
residents of two gated communities/ residential complexes situated near
the Thazhambur Lake. These communities together have about 650
apartments, housing over 1800 residents. Adroit Urban Developers has
also commenced construction of a complex of about 500 apartments
towards the west of their present community. Most of the residents of these
complexes moved up from the city, attracted by the serene surroundings of

the Thazhambur Lake and the abundance of flora, fauna and fresh air.




Over the past few years, unfortunately, the pollution of the Thazhambur
Lake and the surrounding areas, the constant dumping and burning of
garbage and the contamination of the fresh water Lake and the nearby
ground water has become a major issue for the local residents, posing
grave environmental and health hazards. Although the Respondent
Associationshad submitted various representations to the local authorities
for clearing the dumpyard to prevent the contamination of the Lake and for
the restoration of the Lake, no remedial action has been taken by the
concerned authorities. The dumping and burning of garbage in the
periphery of the T.ake continues unabated, in teeth of the directions
previously issued by this Hon’ble Tribunal in Application No. 34 of 2016

(SZ), sternly cautioning against the dumping of municipal solid waste near

water bodies.

With the advent of monsoons, it would be impossible to prevent the
inevitable mixing of the dumped garbage with the Lake water and
consequent contamination of the groundwater, leading to disastrous health
effects on the residents of Thazhambur. It is therefore imperative that the
 dumpyard be cleaned out and remedial measures be undertaken to

scientifically sanitize the area, before the onset of monsoons in October.

refore constrained toc write to‘ the
local district collector and other local authorities and their efforts were
widely reported by the media. The Respondent Associations are grateful to

s P A lala wilarin o '~ axrin ey - ¥ b an
this Hon ble Tnbuua} for h Viiig taken suo-motu COgniZance of these

media reports, and are filing the present reply to submit their concerns on
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the aforesaid issue, to assist this Hon’ble Tribunal and to propose remedial

measures for the conservation and protection of the Thazhambur Lake.

Importance of the Thazhambur Lake.

The big lake of Thazhambur, situated in Survey No. 73, is spread over 93
acres, with a circumference of over 2500 meters, and is bounded on the
south by the Thazhambur main road connecting Thazhambur with Navalur.
The eastern bank of the Lake is bounded by the road that connects
Thazhambur with Semmencherry. The northern bank is unbounded while
adjacent to its western bank is situated the Arihant Heirloom property and
vacant land in Survey Nos. 80/4, 80/5 and 80/6. Bunds have been raised on
the southern and eastern banks by an NGO, Care Earth Trust, while the
norther and western banks are left open for rain water to drain into the
Lake.

The Thazhambur Lake is now filled with water after the copious rains in
2020 due to the desilting and bunding works done by Care Earth Trust.
The surrounding areas of the Lake is habitat to many species of birds and
small animals like rabbits, mongooses, etc. The vacant land on the western
side is covered by small trees and shrubs, which form the breeding grounds
for several migratory birds like the Egret, Asian Open Bill, Heron, Pelican,
Cormorants, etc. Copies of the photographs of the Thazhambur Lake and

its surrounding areas are annexed herewith as Annexure G.

The Thazhambur Lake is also a source of freéh water supply to the village

of Thazhambur as well as the residents of the Respondent Associations.
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The water is pumped out from the wells situated on its northern boundary.
The Lake water also replenishes the ground water in the adjacent areas

where the Respondent Associations’ residential complexes are situated.

Organizations like the Hinduja group and Tata Consultancy Services have
contributed significantly to the upkeep and maintenance of theThazhambur
Lake and surrounding lakes in the area, as a part of their corporate social
responsibility outreach. The importance of the Lake to the environment
and the surrounding communities, and the need to preserve is it
unquestionable. A copy of the board installed by Hinduja Leyland

Finances is annexed herewith as Annexure H.

Pollution of the Thazhambur lake, and the previous efforts of this

Hon’ble Tribunal,

- . s

As noted by this Hon’ble Tribunal in the instant OA, there has been
indiscriminate pollution in and around the Thazhambur Lake for the past
four (4) years due to the dumping and burning of garbage, including
household waste, animal waste, dead carcass, industrial, bio-medical and °
other non-biodegradable wastes by private individuals as well as the
Panchayat vehicles, leading to serious contamination of the fresh water
Lake. There is also abject lack of solid waste management facilities in the
area. The problem is further acerbated by rampant and uncontrolled sand

mining along the banks of the lake.

The issue of dumping of waste near the water bodies located in this area is

not new. Even previously, around 2016, the residents of Thazhambur had
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filed Application No. 34 of 2016 (SZ) before this Hon’ble Tribunal
seeking permanent injunction against the official respondents therein from
the illegal and wrongful dumping and burning of municipal solid waste in
Survey Nos. 99 and 100 of Thazhambur Village.

This Hon’ble Tribunal, vide its Order dated 11.05.2017, took cognizance
of a Status Report dated 03.02.2017 filed by the Block Development
Officer (“BDO”), Thiruporur, and disposed of the Application in view of
the steps proposed to be taken by the BDO to stop the pollution, and the
undertaking given for carrying out restoration activities in accordance with
the Solid Waste Management Rules, 2016 (“SWM Rules”) after obtaining
consent from the relevant authorities. A copy of the Order dated
11.05.2017 passed by this Hon’ble Tribunal in Application No. 34 of 2016

(SZ) is annexed herewith as Annexure L.

In the Status Report dated 03.02.2017, the BDO had stated that the
dumping of garbage in Survey Nos. 99 and 100 which was going on for the
last several years had been stopped completely, almost major portions of
material had been removed and the area had been sanitized using bleaching
powder. The BDO further stated that the Revenue Department had given
permission to Thazhambur Panchayat to use 50 cents of land in Survey No.
80/4 for disposal and management of solid waste, which, according to the
BDO was classified as wasteland for disposal and management of solid
waste. The BDO further reported that steps had been taken for scientific
disposal of the already dumped waste by bio mining and composting either

by the Panchayat itself or by engaging NGOs specializing in the field.
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Based on the representations and undertakings given by these authorities,
this Hon’ble Tribunal was pleased to dispose of the Application, directing
the Thazhambur Panchayat to obtain necessary permission from the Tamil
Nadu State Pollution Control Board and other authorities for disposal of
the solid waste in Survey No.80/4 and for implementation of the

remediation/ restitution of the old site at Survey Nos.99 and 100.

Incorrect disclosures by the authorities to this Hon ’ble Tribunal, and

shifting of the garbage dump to private land.

The garbage dump was consequently shifted to its present location at
Survey No. 80/4 which lies adjacent to the Thazhambur Lake, on its
western bank. However, shifting of the garbage dump itself was illegal,

and based on misrepresentations to this Hon’ble Tribunal.

~a2 2 -~ 53

o this Hon’ble Tribunal that this

—+

Though the authorities had represented
f

land was vacant/wasteland, a perusal o

e~
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1e revenue records (Encumbrance
Certificate) would show that the land in Survey Nos. 80/4 and 80/6 appear
to be in the name of one Shri A.V. Krishnan and Narpavi homes,
represented by one Shﬁ Jayakrishna. The plots in Survey Nos. 80/1 to 80/8
admeasuring about 40 acres of land have been assigned to various
individuals by Order dated 25/3/1965. As such, the very basis on which the
previous Application No. 34 of 2016 was disposed of, appears to be
founded on misrepresentations and misstatements. Instead of moving the

dumpyard to an authorized, government owned wasteland, the authorities
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herewith as Annexure J.Copies of the FMB Plans for the Lake and the
adjoining areas are annexed herewith as Annexure K. A copy of ‘Google
Map® map image of the Lake and the adjoining plots, with the FMB

overlaid, is annexed herewith as Annexure L.

The Hon’ble High Court of Madras has, by its order dated 09.08.2021 in
WP.No0.5267 of 2021; W.M.P.No0.5824 of 2021 and W.P.No0.5616 of 2021
(proceedings instituted by the owners of Survey Nos. 80/4 and 80/6),

ordered:

3. In the meanwhile, there shall be an order of stay protecting
possession of the petitioner in Survey Nos.80/4 and 80/6 in
Thazhambur Village, Thiruporur Taluk. The present order is passed
in the presence of the learned Government Advocate. I am confident
that he would communicate the same to all the requisite parties, since
there is a complaint that the compound wall of the petitioner's
property had been attempted to be demolished by the respondents
herein.”

Narpavai Homes (the co-owner) to the Collector, Chengalpatu
(Respondent No. 5 herein), informing the authorities of the Hon’ble High
Courl’s order, and asking them {o desist {rom interfering with their
possession. A copy of the letter dated 11.08.2021 issued by Narpavi

Homes Private Limited to the District Collector, Chengalpattu is annexed

herewiih as Annexure N.
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As of date, even boards have been put up in Survey Nos. 80/4 and 80/6
declaring them to be private properties. Yet the dumping of garbage in this
private land continues unabated, in contempt of the orders of this Hon’ble
Tribunal as also the Hon’ble High Court.Copies of photographs of Boards
put up in Survey No. 80/4 and Survey No. 80/6 are annexed herewith as

Annexure O.

Other misrepresentations _to__this Hon’ble Tribunal during _the

proceedings in Application No. 34 of 2016 (SZ).

Firstly, it is evident that complete disclosures regarding the location of
Survey No. 80/4 were not made to this Hon’ble Tribunal. The revenue
records clearly show that Survey Nos. 80/4 to 80/6 are within 200 meters
of (a) the Thazhambur lake; (b) the Karanaimain road; and (c) habitation
(the gated societies represented by the Respondent Associations). As per
the Schedule I (D)(iv) of the SWM Rules, the waste management land fill
cannot be located within 200 meters of any Pond (lake), highway or
habitation. Had the authorities informed this Hon’ble Tribunal that Survey
Nos. 80/4 to 80/6 abutted a major Lake, highway and habitation, this
Hon’ble Tribunal may not have accepted their undertaking to shift the
dumping ground to its present location. It is also pertinent to note that the
Karanai main road is being extended to the 100 Feet Road, which means

that the distance to the dump yard will be further reduced.

Secondly, though the authorities undertook to confine the dumping yard to

50 cents, no attempt was made to identify or enclose the 50 cents said to
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have been earmarked by the Revenue department for the purpose of setting
up a solid waste management project. The dumpyard has quickly grown in
size, enveloping the other plots adjacent to Survey No. 80/4 with continued
dumping of garbage by the Thazhambur Panchayat as well as others
(dumping of residential, industrial, bio-medical and non-biodegradable
waste). The dumpyard now covers a massive area of 5-6 acres extending
from Karanai main road to Thazhambur Lake. Copies of the photographs
showing the aerial view of the dumpyard near Thazhambur Lake are

annexed herewith as Annexure P.

Thirdly, though the authorities undertook to dispose of the waste in
accordance with the SWM Rules, no such effort has been made. No solid

waste management or segregation of waste has been undertaken at the

Thazhambur Panchayat. Furthermore, the garbage is simply dumped, and
is neither processed nor treated. On the contrary, in order to control the
growth of the dumpyard, periodic burning of the garbage has been resorted

o . , . ,
ross violation of the SWM Rules ag also this Hon’ble Tribunal’s
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directions, releasing toxic gases and causing severe environmental hazards

as well as health hazards to nearby residents.

Fourthly, the order dated 11.05.2017 of this Hon’ble Tribunal in
Application No. 34 of 2016 (SZ) records that the authorities had “produced
a copy of an agreement entered into with an NGO viz. Waste Winn
Recyclers Pvt. Lid., 64/13, Parthasarathy Swami Street, Triplicane,
Chennai 600005 dated 10.05.2017. In view of the steps having been taken
and the undertaking given by the BDO that the restoration activities will

be done in accordance with Solid Waste Management Rules, 2016 after
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obtaining consent from the Authorities including the Board’. The
Respondent Associations submit that no such measure was actually

implemented.

Lastly, the SWM Rules prescribe the duties of the State Pollution Control
Board in examining and issuing authorization for setting up of landfills. In
the instant case, it is not known whether any authorization was obtained by
the concerned authorities before setting up the dump yard in the land

adjacent to the Thazhambur Lake.

Increasing pollution, health and environmental hazards and violation of

the SWM Rules, by the other Respondents.

The problem of the pollution of the area in and around the Thazhambur
Lake has only become more acute in the past two years. Copies of the
latest photographs evidencing the pollution in and around the Thazhambur

Lake, along with the date stamps, are annexed herewith as Annexure Q.

Py

Dumping of biomedical, hazardous and e-waste: It is seen that
abutting the Lake, in violation of the Bio-medical Waste Management
Rules, 2016; the Hazardous and Other Wastes (Management and
2016; and
Rules, 2016. Copies of photographs of biomedical and hazardous waste

dumped in the area are annexed herewith as Annexure R.
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Water pollution: It is seen that during the rains, there is flooding of the
areas in Survey Nos 80/4, 80/5 and 80/6. The garbage dump has now
spread up to the edge of the Lake which threatened to wash over into the
waters of the Lake with the advent of rains, including the washing over of
the burnt waste. This may lead to severe contamination of the lake and the
underlying water table, and constitutes water pollution, within the meaning

of the Water (Prevention & Control of Pollution) Act, 1974.

Air pollution: The residents have now started complaining about irritation
in their eyes and throat due to the acrid smell of burning waste and other
related health issues. The impact is particularly severe oh the aged
residents of this area. Compounded with compromised immunity owing to
the Covid 19 pandemic, such severe air pollution may have disastrous
effects on the health of the residents as also the rich flora and fauna
inhabiting this area. The burning of waste is prohibited by the SWM Rules
and constitutes air pollution within the meaning of the Air (Prevention and
Control of Pollution) Act, 1981. Copies of photographs of burning of the
hazardous waste dumped in the area are annexed herewith as Annexure S.
Copies of photographs of the Panchayat officials trying to put out the fire

on 25.08.2011 are annexed herewith as Annexure T.

Sand mining: To make matters worse, incessant sand mining on the
western flank of the Lake from the land in Survey No 80/4 has created
gaping craters on the western boundary of the Lake which, when the
garbage gets washed into it becomes a potential source of water
contamination of fresh waters of the Lake as well as the ground water. The

Respondent Associations believe that the mining is being done without any
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mining license or authorization from the concerned authorities and in
violation of the Sustainable Sand Mining Management Guidelines, 2016;
Mineral Conservation and Development Rules, 2017 and the Enforcement
& Monitoring Guidelines for Sand Mining, 2020. The Respondent
Associations crave leave to file a more detailed affidavit on the issue of
sand mining and/or institute separate proceedings in respect of this issue.
Copies of the photographs of sand mining that has taken place on the
western flank of the Thazhambur Lake from the land in Survey No. 80/4

are annexed herewith as Annexure U.

The continued dumping and burning of garbage in and around the
Thazhambur Lake is causing serious environmental pollution not only to a
fresh water lake but also in the nearby areas, which comprise residential
areas housing almost 2000 people. This poses grave health hazards to the
local residents, in addition to the contamination of a fresh water Lake and
also the ground water. Further, the dumping in Survey No. 80/4 which has
now spilled over to the surrounding plots and covers 5-6 acres, in the

middle of a residential area, is in violation of the SWM Rules.

Despite the numerous representations submitted by the residents of the
Respondent Associations to various local authorities from time to time,
even after this Hon’ble Tribunal has taken suo motu cognisance of the
dumping and burning of garbage in and around the Thazhambur Lake, no
concrete steps have been taken by the other Respondents to combat the
pollution of the Lake and its surrounding areas. The other Respondents are

also in violation of the directions passed by this Hon’ble Tribunal and
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undertakings given by the BDO and Thazhambur Panchayat in Application
No. 34 of 2016 (SZ).

The dumping of garbage has continued, even despite this Hon’ble Tribunal
having taken cognizance of the issue. The Respondent Associations
therefore pray for urgent stay on any further dumping in this area, pending

the outcome of the present proceedings.

Steps taken by the members of the Respondent Associations to combat

the pollution of the Thazhambur Lake.

The pollution of the Thazhambur Lake and the environmental and health
hazard caused to the nearby residents on account of the dumping and
burning of garbage as well as the contamination of the Lake was taken up
with the local authorities by way of various representations by the residents
of the area several times. However, despite assurances that the matter

would be looked into, no action has been taken by the authorities.

On 14.12.2017, an online petition was filed betore the Thazhambur Urban
Local Body, Thiruporur Village Panchayat, Kancheepuram District by one
of the residents of Arihant Heirloom, Mr. Naga Srinivas Reddy, against the
setting up of the dumpyard close to the Thazhambur Lake. The BDO
responded that the garbage had been removed but a permanent solution had
to be worked out as garbage was being dumped frequently on the same

site. However, no permanent action was actually taken. A copy of the

Online Petition dated 14.12.2017 is annexed herewith as Annexure V.
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On 27.05.2018, a representation was submitted by Respondent No. 9 to the
District Collector, Kancheepuram, for removal of the illegal dumpyard that
had come up close to the Thazhambur Lake. However, no action was taken
by the District Collector. A copy of the representation dated 27.05.2018 1s

annexed herewith as Annexure W.

Thereafter, representations were also made before the Thazhambur Gram

Panchayat officials during Gram Sabha meetings, but to no avail.

On 19.04.2021, a letter was sent to the District Collector, Chengalpattu
(after change of jurisdiction from Kancheepuram to Chengalpattu) by the
residents of Thazhambur requesting favourable action to save and protect
theThazhambur Lake from contamination and pollution and shifting
thegarbage dumpyard. It was stated that although pursuant to the
previousorders of this Hon’ble Tribunal to protect the Lake, the
ThazhamburPanchayat and other authorities had undertaken to move the
dumpyard to awasteland which would not affect the people, the reality was
quite differentas the dumpyard had come up right in the middle of a human
settlement aswell as on the fringes of a water body polluting its waters. A

copy of theLetter dated 19.04.2021 is annexed herewith as Annexure X.

A signature campaign was also conducted and 657 residents from
theThazhambur village signed the petition to stop the pollution of
theThazhambur Lake and shift the garbage dumping to another site. A
copy ofthe Signature Campaign document signed by the residents of

theThazhambur Village is annexed herewith as Annexure Y.
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On 23.04.2021, a group of Thazhambur residents met the District
Collector,Chengalpattu and made another representation on the
“ThazhamburDumpyard’ issue, pursuant to which, the BDO visited and
met with theresidents of Thazhambur. However, no action was taken to

actually shift thedumpyard or clean it.

On the same day i.e., 23.04.2021, the Hindu published an online news
reportwherein it wasstated that the garbage dump near Thazhambur Lake
had beenincreasing for the past four years and heaps of garbage dumped on
the sitewere often set on fire. It was reported that as per the local residents,
thisposed a health hazard to them and could contaminate the freshwater
body ofthe Lake. Residents also complained that the waste was dumped by

privateand Panchayat vehicles and demanded the local authorities to shift

the dumpyard to an alternate site. A copy of the Hindu news report dated

“Dumpingof Garbage in Thalambur Lake: Locals write to District
Collector” whichthis Hon’ble Tribunal took cognisance of on 21.05.2021
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residents on theprogress being made. The key updates from the aforesaid

meeting are asfollows:-

i. There is no Micro Compost Centre facility planned for
Thazhambur,which needs funds and manpower from the Panchayat;

ii. BDO inspected the Lake and asked the residents to give a petitionon
sand mining to the District tahsildar as the same did not comeunder
his purview and that he would also put a word to the
concerneddepartment;

iii. The dumpyard would be cleaned by 28.04.2021 and would
remainrestricted to 50 cents as per instructions of this Hon’ble
Tribunal andfencing would be done by the local panchayat team; 4
JCBs and 10Trucks would be deployed to shift the waste to the
designated area;

iv. Periodic cleaning of the dumpyard would take place once in 15

vi. Installation of CCTVs at relevant points to monitor who wasdumping
the waste; and
vii.  The residents extended to volunteer and provide support onsustainable

solid waste management practices if the MCC (microfacility is

déployed in Thazhambur.

A copy of the Minutes of the Meeting dated 27.04.2021 held between
theThiruporur Block Development Officer, Thazhmabur Panchayat

Secretaryand the residents of the Thazhmabur village is annexed herewith

asAnnexure AB.




43,

44.

45.

18

It is pertinent to state here that the proposal for setting up an MCC at
theThazhmabur dumpyard was made by the District Collector and was
notreally consented to by the residents of the Respondent Associations as
the MCCcannot be built on a private property and the same would alsol be
in violationof the SWM Rules, as the MCC would be located within 200
metres of awater body. The residents sought the complete removal of the
dumpyardfrom its present site. However, subsequent to the aforesaid
Meeting, onlypartial cleaning of the dumpyard was undertaken and no

other plans wereimplemented.

On 13.05.2021, an email was sent by Mr. Naga Srinivas to the
DistrictCollector, Chengalpattu sharing a brief update made on the issue
and theMinutes of the Meeting dated 27.04.2021. A request was made to
review theprogress of the work on a priority basis and to come up with a
permanentsolution by shifting the dumpyard to a location far away from
theThazhambur Lake and the surrounding dwellings with a sustainable
solidwaste management solution. A copy of the E-mail dated 13.05.2021

isannexed herewith as Annexure AC.

On 22.05.2021, an E-mail was sent to BDO, Thirporur highlighting
thecontinued dumping and burning of waste at the Thazhamburdumpyard
evenafter the BDO visited the site on 27.04.2021. The E-mail also stated
that noprogress had been made as per the discussions in the Meeﬁng held
on27.04.2021 except the partial cleaning of the dumpyard. A copy of the
E-mail dated 22.05.2021 is annexed herewith as Annexure AD.
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On 28.05.2021, an E-mail was also sent to Mr. S.S. Balaji, Thiruporur
MLAinforming about the dumping and burning of garbage adjacent to
theThazhambur Lake. The Thiruporur MLA visited Thazhambur
on04.06.2021, inspected the dumpyard and took note of the burning of
wasteand sand mining and also posted an update on the same from his
Twitteraccount. Post the visit of the Thiruporur MLA, 92 truckloads of
garbagefrom the dump were carted away, but the entire area has not been
cleared tilldate. A copy of the E-mail dated 28.05.2021 sent to the
Thiruporur MLA isannéxed herewith as Annexure AE. A copy of the
Photograph showing thevisit of the Thiruporur MLA at the Thazhambur
.ake dumpyard is annexedherewith as Annexure AF. A copy of the
photograph of the Twitter updateposted by the Thiruporur MLA regarding

the removal of garbage near theThazhambur Lake is annexed herewith as

On 22.06.2021, a letter was sent to The Tahsildar,

ir District highlighting the pollution of
theThazhambur Lake and surrounding areas and requested for allotment of
asuitable site for waste management away from the periphery of the Lake
andthe residential area surrounding

Acopy of the letter dated 22.06.2021 along with the postal receipt is

annexedherewith as Annexure AH.

On 05.08.2021, an application was made to the Tamil Nadu Pollution
Control Board (Respondent No. 4 herein) by Ms. Anbuvahini, resident of
ArihantHeriloom (represented by Respondent No. 9) under the Right to

Information Act, 2003, seeking answers to the following queries:
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“1. Has consent to establish under water and Air Act been issued to
the Thalambur panchayat for dumping of waste at the present sites
(survey number 80/4, 80/5, 80/6).

2. Has consent to establish under water and Air Act been issued to the
Thalambur panchayat for dumping of waste at the present site survey
number 80/4.

3. Has authorisation under the SWM Rules 2016 been issued to the
Thalambur panchayat for dumping of waste at survey number 80/4.

4. Has any inspection been conducted of the dumpsite at survey

numhor R0/4 K ves nrovide conioe nf inonoctinn renorte
Fvourive/ g I/ e A2 ) (v} t/l AV A A VV‘/I’VU UJ l«ll’k)t—’\/\/ﬁ/l/\/l" ' V[./\/l L2V

5. Have any proceedings / notices/ show cause notices been issued to
Thalambur panchayat regarding the dumping of wastes at survey
number 80/4, 80/5,80/6. If yes please provide copies.”

A copy of the RTI application dated 05.08.2021 is annexed herewith as

Annexure AL

By letter dated 17.08.2021, the RTI application was forwarded to another
department within Respondent No. 4 Board, indicating that a response
would be sent to Ms. Anbuvahini’s application within the timelines
prescribed in the RTI Act. However, no response has been received thus
far. A copy of the letter dated 17.08.2021 received from Respondent No. 4

is annexed herewith as Annexure AJ.

On 12.09.2021, The Hindu, Downtown Chennai published a news article
titled ‘A lake and a community’, taking note of the efforts of the

Respondent Associations in protecting the Thazhambur lake. The report

also discusses the indiscriminate dumping of waste on the land
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surrounding the Lake. A copy of the news report dated 12.09.2021 is

annexed herewith as Annexure AK.

Submissions for the consideration of this Hon’ble Tribunal,

It is humbly submitted that in addition to the directions passed by

thisHon’ble Tribunal, the Respondent Associations herein propose the

following remedialmeasures to check the pollution of the Thazhambur

Lake and thesurrounding areas:

1.

1.

1l.

1v.

V1.

Vil.

The dump yard located adjacent to the Thazhambur Lake should
bepermanently shifted to another area which is not near any water
body orresidential locality;

The entire area around the Thazhambur Lake should be cleaned
andsanitized, prior to the onset of monsoons in October, 2021;

Both the lake water and ground water should be checked to ascertain
the extent of pollution/contamination;

No more garbage should be dumped or bumt in the vacant
landadjacent to the Thazhambur Lake by either private parties or
theThazhambur Panchayat itselt;

Fencing should be put up in and around the Lake;

Action should be taken by the Panchayat or concerned authorities
toensure that no more sand mining happens in the vicinity of the
Lakein order to protect the frail ecological features of the lake;

The Police should set up an outpost around the Thazhambur Lake

tomonitor and ensure that no garbage is dumped or burnt in the

vacantland adjacent to the Lake and no more sand mining takes place;
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viii. Creation of a walking path around the Thazhambur Lake
andbeautification of the Lake in order to stop the dumping and
burningof garbage around it permanently and to benefit the
community; and

ix. Appropriate environment costs be imposed on the Respondent
authorities, for failing to perform their duties, failing to uphold the
mandate of the laws, and for causing and allowing pollution to be

caused in and around the Thazhambur lake.
52. The Respondent Associations also pray that as an interim measure, this
Hon’ble Tribunal may be pleased to order stay on any further dumping in

or around the Thazhambur lake.

DATED AT CHENNAI ON THIS THE 15" DAY OF SEPTEMBER, 2021

W AT

COUNSEL FOR RESPONDENT NOS. 9 & 10

RESPONDENT NO. 10
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I, S. Kannan, authorized signatory of Respondent No. 9 hereinabove, and I,
Azhagu Kumaran, authorized signatory of Respondent No. 10 hereinabove, do
hereby verify and state that the contents of the above reply statement are true

and correct to the best of my knowledge, belief and information.

DATED AT CHENNAI ON THIS THE 15" DAY OF SEPTEMBER, 2021
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Form No. II
(See Rule 8 Of the TamilNadu Socicties Registration Rules,1978)

CERTIFICATE OF REGISTRATION UNDER SECTION 10 OF THE TAMIL NADU

ACT, 1975 (TAMIL NADU ACT 27 OF 1975)

CERTIFICATE OF REGISTRATION OF SOCIETIES

SI.No.: 184 /2012

I hereby Certify that
ARIHANT HEIRLOOM FLAT OWNERS ASSOCIATION

has this day been Registered Under The Tamil Nadu Societies Registration Act,1975
(Tamil Nadu Act 27 of 1975).

Given under my hand at CHENGELPET
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BYE LAWS, RULES AND REGULATIONS OF ARIHANT HEIRLOOM FLAT OWNERS
ASSOCIATION

Name of the Association ARIHANT HEIRLOOM FLAT OWNERS

ASSOCIATION (AHFOA)

Address of the Association SI.No 80/9, Arihant Heirloom Flats,

Thalambur Road,
Thalambur (Navalur PO)
Kanchipuram District - 603 103

Date of formation 12-08-2012
Jurisdiction Chenglepet
Working hours 9-00 AM to 6-00 PM
Objectives:
a. To undertake complete maintenance of Arihant Heirloom Flats at SL.N0.80/9,

Thalambur Road, Thalambur, Chennai - 603 103 consisting of sixteen blocks
namely A,B,C,D,E F,G,H,J K, L M,N, P, Q, Rcomprising of 256 flats in total
collectively known as ARIHANT HEIRLOOM FLATS at Thalambur.

To undertake complete maintenance control and administration of all the
common properties in the buildings including Landscaping, super structure of the
sixteen blocks, compound walls, gates, passages, Aisles, walls, Water courses,
water pumps, bore wells, sumps, Drainages, sewage systems, Overhead tanks,
Motors, Lifts, Clubhouse facilities such as Gym, indoor games facility,
multipurpose hall, steam room, tennis court, children play area, swimming pool,
Terraces, Lights, Rights, Privileges, Easements, Advantages, appurtenances and
to provide all necessary facilities to the residents.

To provide for proper maintenance of the entire complex, either directly or by
appointing Professional agencies and to carry out repairs and replacements of
electrical, plumbing and other facilities in the common areas

To fix monthly maintenance charges payable by the members and to collect the
same from the members. .

To take any other action including supervision of the functioning of the agencies
and to do all acts pertaining to the welfare of the residents of the Arihant
Heirloom Flats.

To promote social harmony amongst the members and provide and maintain
social, Cultural, Recreational and educational activities in the premises of Arihant
Heirloom Flats.
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To foster unity, fellow feeling and good neighborliness among the
owners/residents and striving to become a model of good community living.

To undertake all acts for protecting the interest of residents and all facilities and
conveniences, to preserve intact all the original documents, structural plans,
electrical and other working drawings, statutory approvals, original bills,
warranties etc to the flat situated in the complex of the Arihant Heirloom Flats
situated at SL.N0.80/9, Thalambur Road, Thalambur, Chennai - 603 103.

To ensure unity among residents and to help in resolving disputes among them
to the extent that it has a bearing on the community living.

To meet the social, cultural, recreational, educational and ecological obligations
and to raise adequate funds by way of monthly maintenance charges /
donation, Corpus fund/maintenance fund in order to carry on the activities of
the association as previously mentioned.

Proper maintenance of the funds of the association and accounting of the
transactions as per laws in force and to get the accounts audited as envisaged in
this Memorandum.

To represent the Association in dealing with the government departments for
securing any approval/permission.

. To represent members of the Association on matters pertaining to their common

interest and to take such action as may be necessary on the matters affecting
their common interest.

To do all other acts, deeds and things as are or may be deemed incidental or
conducive to the attainment of all or any of the previously mentioned objects of
the Association.

Suits: The Association shall sue or be sued in the name of the Secretary

Business Directions: The President and / or the Secretary are empowered to give

directions regarding the conduct of the business of the Association.

Membership:

a)

b)

Any person who owns a flat in the ARIHANT HEIRLOOM FLATS can be admitted
as member of the Association.

All persons who have purchased apartments in Arihant Heirloom, Thalambur,
shall automatically become a member of the Association. The first joint holder of
the flat whose name appears first in the sale deed shall be the member of the
Association even though there may be two or more joint owners of the same flat
/ apartments
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c) The total number of membership shall not exceed 256 corresponding to the total
number of flats/ apartments in Arihant Heirloom, Thalambur.

d) The Executive Committee can accept or reject the request of any person to
become a member without assigning any reason or giving prior notice.

e) If any owner shall lease out his/her flat to a tenant, the tenant shall not be
entitled to membership in the association. However, he can represent the
Member with prior authorization from the member in the Meetings of Members
of the Association and shall abide by the rules and regulations of the AHFOA.

f) Upon the sale/ bequest or transfer of the flat/apartment, the purchaser of the
flat/apartment or the guarantee or legatee or the transferee shall automatically
become the member of the Association and shall be admitted as member on
payment of the Admission fees of Rs. 1000/- (Rupees One Thousand Only) along
with an undertaking that he/she shall abide by the provisions of the rules and
regulations and shall fulfill his/her obligations to the Association.

g) If the member sells or transfers his/her flat / apartment then he/she shall cease
to be a member of the Association. and he/she cannot claim refund of the
payments made by him/her to the Association.

h) In the event of the sale or transfer of a flat / apartment, the owner shall inform
the association before effecting the sale and get an NOC from the Association.

Duties and Rights of Members:

Each and every member of the Association shall be governed by the bye-laws of the
Association.

Each member shall have one voting right only.

The member can authorize his/her family members to represent himself/herself in the
meetings of the Association and be elected or selected for the Executive Committee.

Any member who is unable to attend the Meeting of Members may authorize his
representative to attend the meeting on his behalf. Such authorization shall be given in
writing to the President or Secretary of the Association before the commencement of
the meeting.

The member who is on default of paying monthly maintenance charges for three
consecutive months shall not be allowed to attend the meetings of the Members of the
Association, cast vote in the meeting or be given an opportunity to represent his / her
case before the Committee.

The member in arrears shall be denied access to all the common facilities or amenities
provided in the building.
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The monthly maintenance charges shall be paid on monthly basis in advance. However
maintenance charges for the first time shall be paid for 3 months in advance
representing 2 months charges which will be kept as advance to be adjusted / refunded
when the member ceases to be a member of the association; and the charges for the
current month. The amount of the monthly maintenance charges shall be decided by
the Executive committee members from time to time.

The members have to pay their monthly maintenance charges to the Association on or
before the 5™ calendar day of each month for the month in advance. Payments made
after the 5™ shall attract a late fee of Rs.100/- (Rupees Hundred only) if the monthly
maintenance charges are paid within 7 calendar days from the due date. i.e, within 12t
day of the month. Further to that an additional late fee of Rs.500/- (Rupees Five
Hundred only) will be levied if the monthly maintenance charges are not paid by the 12t
day of the month.

The members who are the owners of the flat / apartment shall be primarily responsible
for making the monthly maintenance charges to the Association. Nevertheless the
tenants or persons residing in the flats shall also be equally responsible for payment of
all dues to the Association. (Amended by Special Resolution passed at the AGM held on
29-09-2013)

The members shall inform the association before they let out their flat/apartment and
submit the Tenant Resident details form and shall get a ‘No objection’ letter from the
Association.

The tenant shall be duty bound to abide by the rules and bye laws of the Association.
The tenants and other residents are also duty bound to pay all the dues to the
Association within the appointed day without demur. (Amended by Special Resolution in
the AGM held on 29-09-2013)

In the event of a proclaimed defaulter who continues to default in the payment of
monthly maintenance charges / other charges, the Executive committee of the
Association may take such action as may be required against the member which may
include stoppage of facilities, water and so on.

m) The members shall be responsible for proper conduct, behavior, and observance of Bye-

n)

o)

laws and Rules of the Association by their family members, visitors, guests,
representatives, agents, servants, drivers and other personal staff.

The members shall be responsible for taking care of the environment and strive towards
saving energy in and around the common areas of the building.

No member can change the structure or colour of the paintings of the exterior walls,
stair case area, grills, window frames, etc., which might affect the aesthetics / elevation
of the building complex.
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p) No member shall make any structural changes within their apartments without the prior

a)

permission of the Association. The following modality should be followed in order to

obtain the permission of the Association in this regard.

1.

It shall be ensured that such structural changes within the apartments or carrying
out constructions with bricks or removal of bricks from the existing structure does
not disturb the load bearing capability of the walls and does not in any way affect
the super structure of the building.

No alteration to the external plumbing, painting of the walls outside the apartment
in the common area and changing the drainage system within the apartment is
permitted.

A certificate from a Chartered Engineer or Architect from the Panel of
Engineers/Architects of the AHFOA, confirming that the proposed changes will not
affect the super structure of the building in any way along with a diagram of the
proposed changes should be submitted to the Association for its approval. The
charges for the services of the Engineer/Architect shall be borne by the Applicant
Member. The applicant shall also mention the time frame within which the
proposed changes are to be carried out.

The Association shall place the request for changes before the Executive Committee
for its approval or denial of permission for the proposed changes and record the
reasons thereof. The decision of the EC shall be final and shall be communicated to
the Applicant member who, if the changes are approved, shall thereafter commence
the work and complete the same within the stipulated time.

The Office Bearers of the Association shall be permitted to inspect the premises of
the member before and after making the changes to ensure that the changes have
been made only in accordance with the approval given.

Depending on the nature of construction involved, the Association shall have the
right to levy charges for use of water, use of the lifts for carrying the material as
deemed appropriate as also levy penalty and collect charges for repairing any loss or
damage caused to the flooring, walls, fittings and structures in the common area, in
the process of transport of material or otherwise in the construction.

All debris from the construction shall be cleared by the member and no part of the
debris shall be deposited in the bins meant for collection of garbage or left in the
common area.

A caution deposit of Rs. 5000/- shall be deposited by the member with the AHFOA
before commencing the work and the same shall be refunded by the AHFOA after
the completion of work after deducting the charges / penalty, if any. The caution
deposit shall not carry any interest whilst with the AHFOA.

(Amended vide resolution passed at the 8" AGM of the AHFOA held on 30-06-2019)

Any plumbing leakage issues inside the flats are to be dealt with by the respective
resident owners independently or, with the help of the Association. The work involved
will be assessed by the Association based on priority and the rectification process will be
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recommended/taken up either at the cost of the Association where the common areas
are involved and for work done inside the individual flat, the cost shall be borne by the
owners.

It will be the responsibility of every resident of the Association to co-operate with the
office bearers in the conduct of the business of the Association for the proper upkeep of
the premises and for promoting harmony.

These Bye laws of the Association are to be treated as guidelines to maintain the
buildings of the Association in more a very effective manner. Any additions or deletions
to the Memorandum of Association or the Bye Laws can only be made in the General
Body meeting of the Association with the approval of a simple majority of the members.

Delay in the payment of Corpus fund or any other charges other than monthly
maintenance to association shall attract penal interest at the rate of 21% per annum
calculated on daily basis.

Any member with arrears of payments due to the Association for more than 90 days
shall be disqualified to be a Member of the Association.

The disqualified member shall not be entitled to participate in the meetings of the
Association and would be disqualified to vote in the meetings.

The disqualified member shall not be entitled to contest any election for the post of
Office bearers of the Association, if he / she is in arrears of any sum due from him / her
in respect of his / her contribution for maintenance or other common expenses, for
more than 60 days as on the last day of the year preceding the year in which the
election to the executive committee would take place.

The disqualified member and his / her family and guest, servants and others shall not
been entitled to use lift and other common facilities as may be decided by the
Association.

The Association can initiate necessary action to stop supply of electricity and water to
the member and his / her family and others such as guests or servants till the arrears or
any dues or any contribution payable by him/her is paid fully to the association.

Subscription, Donation and Entrance Fees:

Every member applying for membership shall pay an Entrance Fee of Rs.100/- and an
yearly subscription of Rs.100/-. Neither the membership nor the membership fee paid
are transferable.

In case any member sells his flat to another person, the subsequent owner will have to
register his/her membership with the Association by submitting an application form
with a declaration that they would abide by the provisions of the Bye Laws of the
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Association and fulfill their obligations to the Association, along with the payment of
Rs.100/- as admission fees.

If any member is in arrears of subscription or other dues to the Association for more
than three months, he/she shall cease to be a member of the Association.

The Executive Committee is authorized to collect donations from the public for meeting
the expenses and conduction welfare programmes of the Association.

Transactions of the business of the Association:

The day to day transactions of the Association shall be carried out through the Office
Bearers and the Executive Committee members duly elected by the members of the
Association.

The Executive Committee has the power to appoint the staff for carrying out the day to
day work of the Association and also to frame the service rules, fix the pay and other
benefits for such staff.

A bank account in the name of the Association shall be opened in the locality which shall
be operated jointly by the President, the Secretary, and the Treasurer (with two
signatories), wherein, the Treasurer shall sign in all the cheques along with the President
or Secretary. In the absence of the Secretary or the Treasurer, the Additional Secretary
or the Additional Treasurer shall act on their behalf and will be empowered to sign
cheques along with the other authorized signatories. The Treasurer shall be responsible
for all the payments made on behalf of the Association.

The Association shall have its letter heads and a common seal which shall be in the
custody of the secretary and shall be used under the authority of a resolution of the
Executive committee and every deed of instrument to which seal is affixed shall be
attested for or on behalf of the association by two of the principal officers or any other
person authorized by the Association.

Management of the funds of the Association:

Corpus Fund of the Association:

During the original sale deed/builders Agreement, each flat owner has vested a sum of
Rs.25/- per Sq.ft with the builder (ARIHANT) for ARIHANT HEIRLOOM Corpus fund. As per
this agreement the builder will transfer this amount collected from all the flat owners, to
the Association. The term “corpus fund” refers to these funds collected by the builder from
all the 256 flat owners.

b) Purpose of the corpus fund:

i.  Corpus fund will be used for ‘major’ maintenance for the building such as ‘exterior
painting’, major plumbing work, fixing structural issues; improving quality of service
for residents, replacing assets like pumps etc.
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ii. Corpus fund will NOT be used for the day-to-day regular maintenance like
housekeeping, normal security, electricity, diesel, etc. The regular maintenance will
be funded separately by all flat owners through monthly maintenance charges as
defined by AHFOA.

iii. The Executive Committee will be the custodian of the corpus funds. The Executive
Committee will make every effort to ‘build’ the corpus funds through interests on
deposits by depositing the corpus in bank deposits. This is to take care of inflationary
impact, currency devaluation, cost escalations, and so on.

iv.  The corpus funds or the interest accrued there from shall be used for meeting major
expenses for building maintenance and proper up-keep of the building.

v. The Executive committee must pass Special Resolution while using the corpus funds
or the interest accrued there from. Such special resolution MUST be communicated
to all members and placed before the next meeting of the General Body of the
members.

vi.  The Executive committee will determine the quantum of corpus funds required to
be maintained every year based on building maintenance requirements by linking
the various assets & the normal expected life of these assets. The Executive
committee can call for a GBM (General Body Meeting) and if necessary take steps to
replenish/increase the corpus funds.

vii.  Corpus fund amount determination must have a relationship to the value of assets
which are maintained and serviced by the Association. Considering that the life of
some assets will be 3 years (exercise equipment/ Sports equipment etc, some will
have a 5 year life (such as Electronic Entertainment items) some will have 7 years
(such as Pumps, Electric Motors, External painting, yard flooring etc) and some will
have 10 years (such as swimming pool, lifts, Generators), The Committee will list out
the replacement life for each asset. Based upon this replacement life the Executive
Committee will arrive at the average value of corpus funds to be maintained. The
interest in income from the corpus funds MUST not be used for regular maintenance
expenses.

viii.  The Committee will cause to be maintained a robust asset register with details like
original value of asset, current value of assets, life expectancy of assets, etc.

ix. The Executive Committee has the right to transfer excess maintenance
monies/donations/interest etc. to the corpus fund. Such transfers, if any, will be
passed in executive committee meetings or in a GBM

X.  The Corpus Fund usage/accounts will be audited every year and the report will be
submitted along with the Annual accounts to the AGM

c) Transfer of corpus funds during Move-in / Move - out
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i.  When a flat is sold by the current owner (seller) to the new owner (buyer) the
corpus ownership will be transferred from the ‘seller’ to the new ‘buyer’ and will not
be refunded to the seller. This will be implemented by the following process.

ii.  The seller will have to notify the Executive Committee about the sale and explain the
AHFOA Bye-laws to the new buyer. The buyer shall apply to the Association for
membership and shall be entitled for transfer of the Corpus fund to his / her name
upon admission of membership and his paying the admission fees to the AHFOA.

iii.  The Seller MUST give a letter to the Association requesting for transfer of the corpus
fund in his/her name to that of the new buyer.

iv.  The Secretary will officially issue a letter to the Seller and the Buyer about the
transfer or Corpus funds from the seller’s name to the buyer’s name.

v. If there are joint owners of the flat, the primary member owner will be the
responsible / accountable party for the corpus related matters.

vi.  In case of death of a member the Corpus Fund will be transferred to the name of the
legal heir of the member. If there are no legal heirs, the corpus funds will be
retained by AHFOA

vii.  The policies relating to the administration of the corpus funds can be amended by
the General Body of the members of the Association.

Maintenance and other expenditure of the Association:

The expenses relating to the maintenance of the Association shall be met out of the
monthly Maintenance Charges collected from the members. The modalities of levying
monthly maintenance charges and collecting the same shall be determined by the Executive
Committee from time to time.

It will not be the responsibility of the Secretary or Treasurer to make a demand every
month for payment of monthly Maintenance charges and the residents have to voluntarily
pay their monthly maintenance charges to the association office before the due date and
obtain the receipt for the same. Such payments shall be made through a Crossed Cheque or
Demand Draft favoring “ARIHANT HEIRLOOM FLAT OWNERS ASSOCIATION” or deposited
into the Bank Account of the Association through NEFT.

At no point of time shall the Corpus Fund be utilized for meeting the monthly maintenance
of the Association.

If there is any surplus in the maintenance account, the same may be transferred to the
Corpus Fund as may be approved by the General Body of the members.

Apart from the normal monthly// annual expenditure, the Secretary can spend up to
Rs.25000/- towards any urgent expenditure relating to the upkeep of the premises. The
President can authorize any expenditure relating to the upkeep and maintenance of the
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premises up to Rs.1,00,000/- and for any expenditure beyond this amount the prior
approval of the Executive Committee Members shall be obtained. All such expenses
incurred by the Secretary and the President shall be placed before the Executive Committee
members in the ensuing meeting for ratification.

Proper books of accounts and records shall be maintained by the Association for recording
the income and expenditure on a day to day basis and the same shall be subject to audit by
the appointed Auditors.

a)

b)

d)

e)

f)

g)

h)

Executive Committee and Principal Officers of the Association:

The affairs of the Association shall be managed by the Executive Committee duly elected
by the members in the General Body meeting.

The Executive Committee may co-opt additional members to fill up vacancies caused
due to death or resignation of the Committee members or the other office bearers
whose term shall be till the next Annual General Meeting of the members.

The Executive Committee members shall be collectively responsible for the
management of the Association.

The elected or selected Committee members will hold the office for a period of One
year or till the next Annual General Body meeting of the Association whichever is
earlier, and all the Executive committee members shall retire on completion of their
term. The retiring members are eligible for re-election. However, no office bearer or
committee member shall hold office continuously for more than 5 years. They can be re-
elected after a break of one year.

The Executive Committee members shall manage the day to day affairs of the
Association and shall report to the General Body.

If any member of the Executive Committee absents himself / herself from 5 consecutive
Executive Committee meetings without informing the President or Secretary he/she
shall be debarred from attending further meetings of the Executive Committee and shall
be disqualified to function as an Executive Committee member.

The Executive Committee shall also have the powers to remove any member for acts
contravening the Bye-Law or any act that might be viewed as detrimental to the proper
functioning of the Association. Such removal of members shall be carried out only if the
motion is adopted by at least 51% of the members of the Executive committee. If the
member in question, happens to be a Principal Officer, then the matter shall be placed
before the Extraordinary General Body meeting of the members, that can be convened
by any 5 members of the Executive Committee.

The principal officers of the Association shall be the President, the Vice President, the
Secretary, an Additional Secretary, the Treasurer, and an Additional Treasurer all of
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whom shall be appointed by the members of the Association present and are found
eligible to vote in the General Body Meeting of the Association

Only a resident member is eligible to be appointed for the post of President, Vice
President, Secretary, Additional Secretary, Treasurer and Additional Treasurer.

All the above posts of principal officers and the Executive Committee members shall be
honorary and no remuneration shall be paid to any member. However, they are eligible
to claim reimbursement of any out of pocket expenses incurred by them on behalf of
the Association.

Meetings of the Executive Committee:

Meetings of the Executive Committee shall be held at least once every three months or
whenever the President or Secretary decide to call a meeting to discuss any issue.
Notice of the Executive Committee meeting shall be given to the Committee members
at least 3 (three) days prior to the meeting.

The President shall preside over all the meetings of the Executive Committee of the
Association and in case of absence of the President, the Vice-President or Secretary shall
preside over the meeting and there shall be a quorum of minimum 5 (five) members
who shall be present for conducting the meeting.

While taking decisions on subjects brought in for discussions, if any differences of
opinion arises amongst the committee members present that cannot be resolved by a
majority vote, the presiding officer shall have a casting vote, and decision taken on
those lines shall be binding on all members of the Association.

Powers and functions of the Principal Officers and Executive Committee members:
President:
The President shall be the head of the AHFOAssociation.

He shall preside over all the meetings of the Executive Committee as well as the General
Body meetings of the Associaion.

He shall be the de-facto chairman of all sub committees constituted by the Executive
Committee for the smooth administration of the affairs of the Association.

He shall have powers to authorize any urgent expenditure relating to the maintenance
and upkeep of the premises up to Rs. 1,00,000/-.

Vice President:

In the absence of the President, the Vice President shall exercise all the powers of the
President.
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He shall assist the President in the conduct of meetings and in the running of the affairs
of the Association.

Secretary:

The Secretary shall be responsible for the day to day administration of the Association
and shall carry out all correspondence on behalf of the Association.

He shall be the authorized Spokesman of the Association.

He shall issue notice of the meetings and shall maintain the Minutes thereof and
circulate the copy of the Minutes of the Meetings to all the concerned members.

He shall assist the President in the discharge of his functions and carry out such
additional duties and functions assigned to him by the President and the Executive
Committee.

The Secretary can spend up to Rs.25000/- towards any urgent expenditure relating to
the upkeep of the premises

The Secretary shall be responsible for the upkeep of the assets of the Association in a
proper condition and for maintenance of appropriate record of the Assets.

He shall be jointly responsible along with the Treasurer for submission of Returns and
other documents to the Authorities like the Registrar of Cooperative Society, Tax
authorities, and the like.

Additional Secretary:

He shall assist the Secretary in his activities and shall perform the functions of the
Secretary in his absence in consultation with the President.

He shall be one of the signatories authorized to sign cheques in the absence of the
Secretay.

Treasurer:

The Treasurer shall collect subscriptions, donations, maintenance charges and other
dues to the Association and shall issue receipts for the same.

He shall be an authorized signatory to sign cheques jointly with the President and
Secretary.

He shall be responsible for disbursement of payments to various parties duly authorized
by the President or the Secretary and shall take proper vouchers and supporting
documents for the payments made.
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He shall keep a detailed account of the receipts and payments and keep such books of
accounts as required by Law to record the income and expenditure and assets of the
Association.

He shall submit to the Executive Committee in its meetings an abstract of the statement
of receipts and payments and other particulars such as defaulters in payment of dues,
etc as may be required by the Executive Committee.

He shall maintain an Imprest Cash for meeting the day to day expenditure as per limits
sanctioned by the Executive Committee.

He shall deposit into the Bank with whom the Association maintains its Accounts, all
collections made within a reasonable time and shall judiciously invest the surplus funds
and Corpus funds of the Association in Fixed Deposits with Banks as approved by the
Executive Committee.

He shall be the custodian of the Cheque Book, Pass Book and other documents such as
Fixed Deposit Receipts and other papers relating to the operation of the Bank accounts.

He shall periodically reconcile the Bank and other Accounts and follow up the arrears of
dues from the members and clearance of cheques deposited into the Bank.

He shall submit to the Auditors of the Association all the Books, vouchers and other
documents required for audit and facilitate the smooth conduct of Audit and
preparation of final accounts of the Association to be presented to the General Body of
members in the Annual General Body Meeting.

He shall be jointly responsible with the Secretary for filing of returns with the
Authorities such as Registrar of Cooperative Socieiy, Tax authorities, etc.

Additional Treasurer:

The Additional Treasurer shall act as the Treasurer of the Association and perform all his
functions and duties in the absence of the Treasurer.

He shall be guided by the President, Secretary and the Executive Committee in his
functioning.

Committee Members:

The Executive Committee shall carry out the general policies laid down by the General
Body of members and shall take decisions on all matters relating to the day to day
conduct of the affairs of the Association.

The Executive Committee shall frame rules and regulations under the framework of the
Bye laws of the Association for running the Association in a smooth and efficient
manner.
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The Committee shall decide about the subscription, fees, maintenance charges and
other amounts to be collected from the members for the normal maintenance as well as
for other activities.

President along with all Executive Committee members shall be present at the meetings
of the Executive Committee and take collective decisions for solving and resolving the
issues before them.

The Executive committee Members along with the above office bearers shall be
empowered to appoint staff / casual workers for day to day administration of the
Association and to pay wages / salaries from the funds of the Association.

The Executive Committee Members shall have the power to appoint and remove the
Auditors, Solicitors and other office staff for the smooth functioning of the AHFOA.

The Executive Committee Members shall frame rules and regulations from time to time
to govern the working of staff / workers, for managing the common property like,
Clubhouse, Children Play Area, Garden, etc.,

The Executive Committee Members shall manage the maintenance of the building by
appointing Maintenance Contractor and shall frame terms and conditions for the annual
maintenance and fix their charges.

The Executive Committee shall appoint Task force for completing certain identified task
within the prescribed time or extended time and shall appoint a committee member to
oversee the work of the said Task Force. The committee member can co-opt any person
/ persons as approved by the committee to help him/her in this regard.

The Executive Committee Members, particularly the Secretary shall be responsible for
fixing date of the Committee meetings which shall be held at least once every three
months by giving clear notice of 3 days.

While major decisions shall be taken in the Association Committee meetings as
envisaged in the Bye Laws, in case any matter could not be decided upon in the
Committee on account of difference of opinion amongst the members, the matter may,
if the majority of the /Executive Committee members feel so, be referred to the General
Body of the members in an Extra-ordinary General Body meeting to be convened for the
purpose by the President / Secretary.

Any Executive Committee Member may resign during his/her tenure by submitting a
letter addressed to the President of the Association. However, the resignation shall
become effective only after the acceptance of the same in the next meeting of the
Executive Committee.

m) Any Interim vacancies caused in the Executive Committee shall be filled up by

nomination by the Executive Committee and such nominated members shall hold office
until the next election only.
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All issues other than special resolution or amendment of the Bye Laws of the
Association that come up before the Executive committee or General Body shall be
decided by simple majority of the members present and through voting. In case of a tie,
the President/presiding officer shall exercise his / her casting vote to decide upon the
issue.

General Body Meetings:
Annual General Body Meeting:

The general body of the members shall meet once in a year and the interval between
two consecutive meetings shall not be more than 15 months.

The Annual General Body meeting of the Association falling after the end of the financial
year shall be held within SIX months of the close of the financial year for the purpose of
consideration and adoption of the Annual Accounts of the Association. (Amended by
Special Resolution passed in AGM dated 29-09-2013)

a. Presentation of Annual Accounts

b. Presentation of Auditors Report

c. Election to Executive Committee Members to fill up the retired vacancy if arises.
d. Approval of Annual Budget for the following year.

e. Appointment of Auditors and fixing their remuneration.

f. Consideration of such other business of the Association as may be brought
before the General Body by the President.

The notice of the Annual General Body meeting shall be given to all members not less
than 21 days before the schedule date of the meeting.

The quorum for this meeting shall not be less than 1/3™ of the members including the
office bearers of the Executive Committee.

In the event of the requisite quorum not being available, the meeting shall be adjourned
by the President and reconvened by him/her within 48 hours from the time of the
original meeting, and the reconvened meeting shall be competent to carry on the
business of the earlier adjourned meeting with the number present. If amendment to
the byelaws is part of the business, it can be carried out only with the requisite quorum
of one-third of the total members.

There shall be only one vote per member as set out in the Bye Laws and the total
number of votes shall not be more than 256 under any circumstances as the total
number of flats shall not be more than 256.
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g) Voting shall ordinarily be by show of hands or through ballot as may be decided by the
Chair person who presides over the meeting.

h) Any member may duly authorize a tenant or any other person to attend a specific
meeting for the purpose of voting on his/her behalf. Any authorized person must
present the appropriate credentials to the President and/or Secretary prior to attending
the meeting. The President or Secretary shall verify the signature of the member in the
Proxy authorization form and then permit the proxy to attend the meeting. This
permission shall be valid only for the particular meeting for which authorization had
been given.

B. Extraordinary General Body Meetings:

a) All General body meetings other than the Annual General Body meeting shall be called
as Extraordinary General Body Meeting.

b) The President or the Secretary shall have the powers to call for an Extraordinary General
Body meeting as directed by the Executive Committee or upon a petition signed by at
least 7 Committee members and having been presented to the President/Secretary or
as the case may be to the Registrar or any officer duly authorized by him in this behalf.

c) The notice for the purposes of the Extraordinary General Body meeting shall be not less
than 21 days before the date of the meeting.

d) The notice of such meeting shall state the time and place of such meeting and purpose
thereof.

e) No other business shall be transacted at such meeting except as stated in the notice
without the consent of 3/4™" of the members present in person at the meeting.

f) The quorum for this meeting shall not be less than 1/3" of the members including the
office bearers of the Executive Committee.

g) In the event of the requisite quorum not being available, the meeting shall be adjourned
by the President or Secretary and convened by him within 48 hours from the time of the
original meeting, and the reconvened meeting shall be competent to carry on the
business of the earlier adjourned meeting with the number present. If amendment to the
byelaws is part of the business, it can be carried out only with the requisite quorum of
one-third of the total members.

C. Special Resolution:

a) Special Resolution is a resolution passed by a majority of not less than 3/4ths of the total
number of members present in the meeting eligible to vote.

b) Normally a Special Resolution is required to be passed for the following:

a. Toamend the Memorandum of Association or its Bye Laws
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b. To amend the Objectives of the Association
c. To change the name of the /Association
d. To merge or amalgamate the Association with some other Association

e. To divide the Association to form new Associations

bl

To dissolve the Asociation

Copy of the Special Resolution passed in the General Body meeting shall be filed with the
Registrar within 1 days of the date of the meeting.

Communication and Service of Notice:

All notices to the members shall be sent for the Annual and Extra-Ordinary General Body
meeting before 21 days of the proposed date set for the meeting.

The notice can be sent by email to those whose email IDs are registered with the
Association and shall deemed to be served and notice as complete.

The notice shall be signed by the Secretary or in his absence by any other person duly
authorized to sign by the Executive Committee, and affixed in the Notice Board.

It shall be treated duly served if the notice is circulated to all the flats and signature is
obtained from the members/representative in the Notice Serving register.

The notice shall be posted under certificate of posting to such address as notified in writing
if a member is not residing in the flat/apartment during the time of service of the notice.

Auditors — Appointment and Powers:

The executive committee shall appoint a qualified Chartered Accountant or an audit firm
who shall be qualified to audit the accounts of the Association.

The auditor shall be entitled to call for and examine any papers or documents of accounts
pertaining to the Association.

The auditor shall also be entitled to examine the registers belonging to the Association
including those relating to the use of common areas and facilities.

The auditor shall audit the common receipts and expenses and shall make a special report
to the Association upon any matter connected with the accounts, which appears to him
relevant to bring to the notice of the members. The Auditor’s report shall be presented to
the members in the General Body meeting following the closing of accounts.

Dissolution:
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a) The Association may by a Special Resolution in its General Body meeting determine that it
shall be dissolved, whereupon the Association shall be dissolved forthwith.

b) The Association shall stand dissolved as per the procedure laid down in Section 41 and 42 of
the Tamilnadu Societies Registration Act 27 of 1975.
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ANNEXURE | DEFINITIONS

“Acts” means the Tamil Nadu Societies Registration Act, 1975”, “The Tamil Nadu
Societies Registration Rules, 1978”, THE TAMIL NADU APARTMENT OWNERSHIP ACT,
1994” and “THE TAMIL NADU APARTMENT OWNERSHIP RULES, 1997”.

“Address” means the address of the Association which is situated at, Arihant Heirloom
flats, “J Block” at SL.N0.80/9, Arihant Heirloom, Thalambur Road, Thalambur, Navaloor
PO - 603 103.

“Association” shall mean all the members who own flat/apartment in the sixteen blocks
aforesaid and constituted by such owner for the purpose of management of the
flat/apartment including common areas which shall be collectively called as “ARIHANT

HEIRLOOM FLAT OWNERS ASSOCIATION” abbreviated as AHFOA.

“Blocks” means the sixteen blocks or the buildings namely A, B, C,D, E, F, G, H, J, K, L, M,
N, P, Q, R as defined in the address.

“Building” means the buildings located at SL.No0.80/9, Arihant Heirloom, Thalambur
Road, Thalambur, Chennai - 603 103 and known as “Arihant Heirloom Flats” and

includes the open areas forming part thereof.

“Committee” means the elected representatives of the members consisting of 21
members who shall be actively taking part in the functioning of the Association in order
to full fill the objectives of the Association.

“Financial year’ means the accounting year of the Association which shall be from 1
April of a particular year to 31 March of the subsequent year.

"Facility Manager" Means a person appointed by the association to manage the day to
day upkeep the Arihant heirloom premises.

“General Body” means the assembly of all members and their representatives on the
rolls of the Association.

“Majority” of members means 51% of the members present (in person or by proxy) in a
meeting for the purpose of voting in the meeting.

“Member” means a owner of the Flat/apartment in the Arihant Heirloom buildings.
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“NOC” means the no objection certificate which the owner or the tenant may have to
get from the committee.

“Notice Board” means a board which shall be fixed in the ground floor of each block for
the members to be posted with notice of any information displayed.

“Pet” means any domestic animal which the member likes to possess and maintain
under his/her supervision in the building such as Cats, Dogs, Parrots, Love Birds, Doves,
Pigeon, species of fish or any animal or bird or aquatic species that can be kept inside
any apartment as permitted by the laws of the land in force.

“Place” means place or venue of the meeting which shall be decided by the members of
the committee.

“Principal Officers” shall mean the executive committee members who shall be
designated as President, Vice President, Secretary, Additional Secretary, Treasurer &
Additional Treasurer.

“Registrar” means the Authority and or Registrar as defined in clause(i) of section 2 of
the Tamil Nadu Societies Registration Act, 1975 (Tamil Nadu Act XXVII of 1975) having
jurisdiction over the area with whom the Bye-Laws of the Association of Flat/apartment
owners have been registered / filed under this Act.

“Stationery” means and includes all the papers, forms, note books, books of accounts,
registers, minute book, ledgers and their printings etc.,

“Tenant” means a person who shall be occupying/residing in the
premises/flat/apartment by way of paying monthly rent or lease rental for a particular
period.
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ANNEXURE Il -
MISCELLANEOUS PROVISIONS FORMING PART OF

THE RULES AND REGULATIONS OF THE AHFOA

Cables, pipes and external wiring:

a)

b)

c)

All private communication cables should be routed through proper cable
ducts and the same shall not be left hanging outside the building. The
Association shall takes steps to inform to inform the same to the resident
concerned and even then if no action is taken then the Association has the
powers to remove the offending cable.

All AC installation, drain lines should be properly routed to the drain system,
any hanging of the pipes on the outside walls shall not be allowed.

Any private communication set-up in the common area shall be installed only
with approval of the Association.

Car Parking:

a)

b)

d)

b)

Car parking for each flat has been allotted, and the residents should strictly
follow the same and park their cars in their respective bays.

In the event of a resident having more than one/two cars for which car
parking has been allotted, the 2"4/3™ car shall be parked only in consultation
with the office bearers of the Association.

In case of shortage of space, for the 2" /3" car, the office bearers shall take
a decision and impose a monthly car parking fee, if required

Further, all the residents shall be given a CAR PASS/VEHICLE PASS which shall
be pasted in their front side of the vehicle to be visible from the outside or
otherwise,the vehicle will be stopped and checked by the Security guard.

Identity Cards:

All servants and drivers working in the flats and regular vendors visiting the
flats will be issued photo identity cards which have to be produced at the
Security gate when demanded. Replacement of lost cards and changes to be
made therein shall attract a nominal charge to be fixed by the Committee.

Further, all visitors, vendors, marketing executives and representatives shall
be stopped at the Security gate to register themselves in the Visitors Entry
Register and then only allowed to enter the building. This entry shall be
updated with the exit time when they leave the premises.
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The Association shall reserve the right to allow or refuse entry to any vendor
based on the usage and requirements.

Moving in and Moving Out:

Any owner or tenant taking possession and vacating the flats will have to
inform the Association one week in advance, so that the common facilities
used like lifts will be made ready for shifting materials as specified by the lift
safety rules and norms.

Further, while moving in the owners / tenants shall fill the Resident details/
moving in form.

Any damages to common areas assessed will have to be borne by the
owners/tenants.

Further, while vacating the premises, the owners / tenants have to inform
the Association in writing before one week. Damages if any to the common
area will be assessed by the Association and a No Objection Certificate (NOC)
shall be issued. If this procedure is not followed then the vehicle transporting
the goods shall not be allowed to move out of the building.

A refundable deposit of Rs 5,000/- (Rupees Five Thousand only) will be
collected from the owner/tenant to replace damaged or broken items
affected during the moving in activity. These include breakages to mirrors
and fans in the lifts, light fittings and damages to plants along the driveway,
chipping of tiles/walls along the corridors etc. The deposit amount will be
refunded after deducting the damages if any within 30 days of moving in.

Similarly while a resident moves out, a refundable deposit of Rs 5,000/-
(Rupees Five Thousand only) will be collected to replace damaged or broken
items affected during the moving out activity. These include breakages in the
lifts, light fittings and damages to plants along the driveway, chipped
tiles/walls along the corridors etc. The deposit amount will be refunded after
deducting the damages if any within 30 days from the date of moving out.

Lobby

Lobbies and other common areas in front of the flats shall be kept clean at all
times.

The members shall not keep any articles such as shoe stands, plants or other
articles in the lobby area in front of their flats.

The members shall dispose off the degradable and non degradable wastes
using proper disposable carry bags in the dust bin kept at the basement and
the same shall not be left in the lobby or in any common area.
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Garden, Children Play area and other Common facilities:

Garden and the Children play area shall be exclusively for the use of the
residents of the Arihant Heirloom Flats and their families only.

The Association shall provide detailed rules & regulation for each of the club
house facilities. Members shall abide by those rules.

The executive committee shall review these rules & regulation from time to
time and effect changes to the same as warranted.

All the clubhouse and common facilities that are provided by the builder as
per the sale agreement should be maintained properly and used for the same
purpose.

Pets:

Any resident, who wants to keep a pet, needs to get the approval from the
Association before bringing any pets inside the Apartment complex. The
Executive Committee, on receiving any such request will inspect the pet and
consult the neighbours before providing approval.

The Association reserves the right to approve or reject the request to keep
the pets based on the Executive committee's decision.

The approval is valid for one year or such period as may be decided by the
Association. It is the owner’s responsibility to keep the approval valid by
following the process to retain the pets beyond the approved time limit. The
Association reserves the right to cancel the earlier approval if any complaints
are received from the neighbours and the Executive committee decides to
revoke the permission granted earlier.

If the Association finds any pets are kept without proper approval then the
owner will be requested to move the pet out of the Apartment complex.
Inconvenience charge of Rs. 2000/- (Rupees Two Thousand Only) per month
will be charged until this is complied with.

The members shall take care of their pets and ensure that they do not spoil
the common areas in the building.

The members shall periodically keep their pets vaccinated and obtain and
keep in force license for their pets as may be required by the local laws in
force.

The members shall be responsible for any damages caused by the pets in the
common areas and shall rectify and compensate the Association for the loss
incurred.
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Without prior approval from the Association, the members shall not bring
any live animals or birds inside the apartment complex.

The residents shall take care of their pets and should not bring their pets to
common areas such as Club house, children play area, garden area, tennis
court, mini mart and walkways.

Smoking and consumption of Alcohol:
Smoking inside the common areas of the building is strictly prohibited.

Consumption of Alcohol and drinking is not allowed in common areas.
Association reserves its rights to grant permission upon application by
individual members for hosting parties and functions.

Tenants:

The residents of ARIHANT HEIRLOOM, including those living as ‘tenants’ shall
be party to all of the bye-laws of the Association.

The tenant shall submit the Tenant Registration form to the Association and
attach copies of photo proof of identity like Election Identity Card, Passport,
PAN, Ration Card, Driving license, Verification certificate etc.,

The owners of a flat leased out to a tenant shall be required to inform the
AHFOA at least 3 days prior to the move in date of the tenant

The members shall avoid letting out the flats to the bachelors/spinsters and
if in certain circumstance the flat is let out then it shall be ensured that not
more than two bachelors/spinsters are allowed per bed room i.e., in case of
two bed room flat the maximum number of tenants shall not be more than
four and similarly for three bed rooms flats the maximum number of tenants
shall not be more than six.

The owners shall not let out or lease their flats for any commercial purposes
or activities like letting it out for the offices, studios, ware houses etc.

Terrace:

Terrace should not be used by any residents except for the maintenance by
the service providers like Telephone and dish TV providers.

Residents are not allowed to use the terrace for parties and functions that
disturb the other residents or facilities.
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Visitors:

The visitors shall park their cars only in the allotted space for visitors if space
is available. If the visitor’s parking lots are not vacant then their cars shall be
parked outside the compound of the building and their vehicles shall not be
allowed inside the compound.

The visitor shall stop at the security check point in the entrance of the
buildings, enter the details in the Visitors Entry Register and only then they
shall be allowed to enter the building premises.

Further, the same procedure should be followed during the exit and the
visitor shall enter the exit time.

The residents shall and shall be responsible for the activities of their visitors
within the Arihant Heirloom premises.

Further, no vendors without proper identity shall be allowed inside the
building premises.

If the visitor’s car needs to be parked over night in the premises then a prior
approval from the Facility manager should be obtained.

Water:

Water supply shall be maintained all the time. If there is any shortage, water
will be bought from an outside source if required. If the water is bought as
and when required to augment supplies, the residents shall share such
expenditure and shall reimburse the Association for such expenditure on an
immediate basis.

It shall be the duty of the members not to waste water as it is a scarce
commodity.

Common Areas:

The Common areas shall be maintained properly and no waste material shall
be dumped there.

No one shall install any permanent idols or religious pictures etc in the
common areas and facilities

Mini Mart Services:

The Mini mart shall be operated for the welfare of the Association members.
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b) The association shall appoint a suitable vendor to provide this service. Any
facility charges for mini mart space, electricity & telephone etc will be
charged to the vendor as decided by the Association Executive Committee.
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Arihant Heirtloom, Chennai

Flatl Chwrises Assorcistion

RESOLUTION PASSED IN THE EXECUTIVE COMMITTEE MEETING HELD ON AUGUST 7, 2021 IN

THE MATTER OF FILING OF PETITION BEFORE THE NATIONAL GREEN TRIBUNAL TO PROTECT

THE THAZHAMBUR LAKE AND TO CLOSE THE GARBAGE DUMP YARD ADJACENT TO ARIHANT
HEIRLOOM AND THE LAKE

“Resolved that Shri R.Sivasankar, Secretary, Shri S.Kannan, EC member and Shri A.Naga Srinivas
Reddy, EC member of the Association be and hereby authorised to severally represent, act,
appear, plead, defend before the Honourable National Green Tribunal in the matter of filing a
petition to implead in the ongoing Suo Motu case on the pollution of Thazhambur lake (OA No.
113 of 2021) as also to file a petition before the Honourable NGT for protecting the
Thazhambur lake and shifting of the garbage dump yard that has come up in the land adjacent
to Arihant Heirloom and Adroit and all other connected matters pertaining to the above,
including signing and verifying applications, petitions, appeals, replies, rejoinders, affidavits and
all other documents, withdraw or compromise the matter, signing of Vakalatnama, appoint
advocates, incur costs relating to their fees and other expenses and also to present all such
pleadings in the NGT, courts, Tribunals, Quasi judicial authorities and other authorities
including Police authorities and to take all such action which may be incidental or ancillary

thereto.”

CERTIFIED TRUE COPY

Heirloom Flat owners Association

For Arihant
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BYE-LAWS

1. Name of society: The name of the Society is ADROIT THAZHAMBUR
APARTMENT OWNERS ASSOCIATION

2. Registered office of society: The Registered office of the Society is situated
presently at No.80/1, Adroit Thazhambur, Thazhambur Main Road, Thazhambur,

Navalur Post, Kancheepuram District - 600 130, Tamilnadu.
3. Date of formation of the society: The Society was formed on 02/01/2019

4. Juridiction of the registrar of society: The Society is situated within the
jurisdiction of the Register of Society & Register of Societies & Registrar of

Assurances Chengalpattu

5. Business hours of the society: The business hours of the Society shall be

between 9 AM to 6 PM

6. Objects of the society: a) The Main objectives for which the Association is
established are: a.To undertake complete maintenance control and administration of
all the common properties in the buildings including Landscaping, super structure of
the 10 blocks (A1, A2, B1, B2, B3, C1, C2, C3, C4, D blocks & Clubhouse),
compound walls, gates, passages, Aisles, walls, Water courses, water pumps, bore
wells, sumps, Drainages, sewage systems, Overhead tanks, Motors, Lifts, Clubhouse
facilities such as Gym, indoor games facility, multipurpose hall, theatre, tennis court,
children play area, Day care, Store room, swimming pool, Terraces, Lights, Rights,
Privileges, Advantages, appurtenances and to provide all necessary facilities to the
residents

b

To provide for proper maintenance of the entire complex, either directly or by

appointing Professional agencies and to carry out repairs and replacements of

3
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electrical, plumbing and other facilities in the common areas

c

To fix monthly maintenance charges payable by the members and to collect the
same from the members

d

To take any other action including supervision of the functioning of the agencies and
to do all acts pertaining to the welfare of the residents of the Adroit Thazhambur
Apartments

e

To promote social harmony amongst the members and provide and maintain Social,
Cultural, Recreational and Educational activities in the premises of Adroit Thazhambur
Apartments

f

To foster unity, fellow feeling and good neighborliness among the owners/residents
and striving to become a model of good community living

g

To undertake all acts for protecting the interest of residents and all facilities and
conveniences, to preserve intact all the original documents, structural plans, electrical
and other working drawings, statutory approvals, original bills, warranties to the
apartment situated in the complex

f

To ensure unity among residents and to help in resolving disputes among them to
the extent that it has a bearing on the community living. g

To meet the Social, Cultural, Recreational, Educational and Ecological obligations and
to raise adequate funds by way of monthly maintenance charges / donation, Corpus
fund / maintenance fund to carry on the activities of the association as previously
mentioned

h

Proper maintenance of the funds of the association and accounting of the
transactions as per laws in force and to get the accounts audited as envisaged in

this Memorandum
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h

To represent the Association in dealing with the government departments for securing
any approval/permission

i

To represent members of the Association on matters pertaining to their common
interest and to take such action as may be necessary on the matters affecting their
common interest

j

To do all other acts, deeds and things as are or may be deemed incidental or
conducive to the attainment of all or any of the previously mentioned objects of the

Association.

7. Suits: The Society shall sue or to be sued in the name of the Honorary

Secretary of the Society.

8. Person competent to give directions: The Honorary President and / or the
Honorary Secretary of the Society unless otherwise provided hereunder is empowered

to give directions in regarding to the business of the Society.

9. Enroliment of member: a) Any person who owns an apartment in the Adroit
Thazhambur can be admitted as member of the Association

b) All persons who have purchased apartments in Adroit Thazhambur shall
automatically become a member of the Association

The first joint holder of the apartment whose name appears first in the sale deed
shall be the member of the Association even though there may be two or more
joint owners of the same apartment / apartments c) The total number of
memberships shall not exceed 394 corresponding to the total number of apartments
in Adroit Thazhambur d) If any owner shall lease out his/her apartment to a tenant,
the tenant shall not be entitled to membership in the association e) Upon the sale/
bequest or transfer of the apartment, the purchaser of the apartment or the

guarantee or legatee or the transferee shall automatically become the member of the
5
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Association and shall be admitted as member on payment of the Admission fees of
Rs

1000/- (Rupees One Thousand Only) along with an undertaking that he/she shall
abide by the provisions of the rules and regulations and shall fulfill his/her
obligations to the Association f) If the member sells or transfers his/her apartment /
apartment then he/she shall cease to be a member of the Association and he/she
cannot claim refund of the payments made by him/her to the Association h) In the
event of the sale or transfer of an apartment, the owner shall inform the association

before effecting the sale and get a NOC from the Association.

10. Removal of members:

If any membership is in arrears of the subscription for more than Three months

shall automatically cease to be a member of the association.

A member's connection with the society shall terminate in anyone of the following
ways: -

(a) By cancellation of his/her membership due to non-payment of subscription.
(b) By withdrawal/resignation.

(c) By conviction by a Court of Law.

(

d) Declared as insolvent.

11. Rights, Obligations and privileges of members:

Duties and Rights of Members: 1

Each member of the Association shall be governed by the bye-laws of the
Association. 2

Each apartment shall have one voting right only. 3

The member can authorize his/her family members to represent himself/herself in the
meetings of the Association and be elected or selected for the Executive Committee.
4

Any member who is unable to attend the Meeting of Members may authorize his

representative to attend the meeting on his behalf
6
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Such authorization shall be given in writing to the Honorary President or Honorary
Secretary of the Association before the commencement of the meeting. 5

The member who is on default of paying monthly maintenance charges for three
consecutive months shall not be allowed to attend the meetings of the Members of
the Association, cast vote in the meeting or be given an opportunity to represent
his / her case before the Committee. 6

The member in arrears shall be denied access to all the common facilities or
amenities provided in the building. 7

The monthly maintenance charges shall be paid on monthly basis in advance
However, maintenance charges shall be paid for 3 months in advance representing 2
months charges which will be kept as advance to be adjusted / refunded when the
member ceases to be a member of the association; and the charges for the current
month

The amount of the monthly maintenance charges shall be decided by the Executive
committee members from time to time

8

The members must pay their monthly maintenance charges to the Association on or
before the 10th calendar day of each month for the month in advance

Payments made after the 10th shall attract a late fee of Rs.100/- (Rupees One
Hundred only) if the monthly maintenance charges are paid within 7 calendar days
from the due date

i.e, within 17th day of the month

Further to that an additional late fee of Rs.200/- (Rupees Two Hundred Rupees
only) will be levied if the monthly maintenance charges are not paid by the 17th
day of the month. 9

The members who are the owners of the apartment shall be primarily responsible
for making the monthly maintenance charges to the Association. 10

The members shall inform the association before they let out their apartment and
submit the Tenant Resident details form and shall get a ‘No objection’ letter from
the Association. 11

The tenant shall be duty bound to abide by the rules and bye laws of the
7
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Association. 12

In the event of a proclaimed defaulter who continues to default in the payment of
monthly maintenance charges / other charges, the Executive committee of the
Association may take such action as may be required against the member which
may include stoppage of facilities, water and so on. 13

The members shall be responsible for proper conduct, behavior, and observance of
Bye-laws and Rules of the Association by their family members, visitors, guests,
representatives, agents, servants, drivers and other personal staff. 14

The members shall be responsible for taking care of the environment and strive
towards saving energy in and around the common areas of the building. 15

No member can change the structure or colour of the paintings of the exterior
walls, stair case area, grills, window frames or any other fixtures previously provided
per the original design which might affect the aesthetics / elevation of the building
complex. 16

All members shall take prior approval in writing from the EC for making any
structural changes inside their apartment or carrying out construction with bricks or
removal of bricks from the existing structure and shall also ensure that the super
structure of the building is not damaged or affected by such construction. 17

Any plumbing leakage issues inside the apartments are to be dealt with by the
respective resident owners independently or, with the help of the Association

The work involved will be assessed by the Association based on priority and the
rectification process will be recommended/taken up either at the cost of the
Association where the common areas are involved and for work done inside the
individual flat, the cost shall be borne by the owners. 18

It will be the responsibility of every resident of the Association to co-operate with
the office bearers in the conduct of the business of the Association for the proper
upkeep of the premises and for promoting harmony. 19

These Bye laws of the Association are to be treated as guidelines to maintain the
buildings of the Association in more a very effective manner

Any additions or deletions to the Memorandum of Association or the Bye Laws can

only be made in the General Body meeting of the Association with the approval of
8
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a 3/4th majority of the members present. 20

Delay in the payment of Corpus fund or any other charges other than monthly
maintenance to association shall attract penal interest at the rate of 21% per annum
calculated on daily basis. 21

Any member with arrears of payments due to the Association for more than 90
days shall be disqualified to be a Member of the Association. 22

The disqualified member shall not be entitled to participate in the meetings of the
Association and would be disqualified to vote in the meetings. 23

The disqualified member shall not be entitled to contest any election for the post of
Office bearers of the Association, if he / she is in arrears of any sum due from
him / her in respect of his / her contribution for maintenance or other common
expenses, for more than 60 days as on the last day of the year preceding the
year in which the election to the executive committee would take place. 24

The disqualified member and his / her family and guest, servants and others shall
not be entitled to use any of the common facilities as may be decided by the
Association. 25

The Association can initiate necessary (legal) action to stop usage of any of the
amenities to the member and his / her family and others such as guests or
servants till the arrears or any dues or any contribution payable by him/her is paid

fully to the association.

12. Transaction of Bussiness:

Transactions of the business of the Association: 1

The day to day transactions of the Association shall be carried out through the
Office Bearers and the Executive Committee members duly elected by the members
of the Association. 2

The Executive Committee has the power to appoint the staff for carrying out the
day to day work of the Association and to frame the service rules, fix the pay and
other benefits for such staff. 3

A bank account in the name of the Association shall be opened in the locality

which shall be operated jointly by the Honorary President, the Honorary Secretary,
9
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and the Honorary Treasurer (with two signatories), wherein, the Honorary Treasurer
shall sign in all the cheques along with the Honorary President or Honorary
Secretary

In the absence of the Honorary Secretary or the Honorary Treasurer, the Additional
Honorary Secretary or the Additional Honorary Treasurer shall act on their behalf
and will be empowered to sign cheques along with the other authorized signatories.
The Honorary Treasurer shall be responsible for all the payments made on behalf of
the Association. 4

The Association shall have its letter heads and a common seal which shall be in
the custody of the Honorary Secretary and shall be used under the authority of a
resolution of the Executive committee and every deed of instrument to which seal is
affixed shall be attested for or on behalf of the association by two of the principal

officers or any other person authorized by the Association.

13. Executive committee:
Executive Committee and Principal Officers of the Association: a) The affairs of the
Association shall be managed by the Executive Committee duly elected by the

members in the General Body meeting. b) The Executive Committee may co-opt

additional members to fill up vacancies caused due to death or resignation of the
Committee members or the other office bearers whose term shall be till the next
Annual General Meeting of the members c) The Executive Committee members shall
be collectively responsible for the management of the Association. Meetings of the
Executive Committee: a) Meetings of the Executive Committee shall be held at least
once in every three months or whenever the Honorary President or Honorary

Secretary decide to call a meeting to discuss any issue

Notice of the Executive Committee meeting shall be given to the Committee
members at least 3 (three) days prior to the meeting b) The Honorary President
shall preside over all the meetings of the Executive Committee of the Association
and in case of absence of the Honorary President, the Vice-Honorary President or
Honorary Secretary shall preside over the meeting and there shall be a quorum of
minimum 5 (five) members who shall be present for conducting the meeting c)

While taking decisions on subjects brought in for discussions, if any differences of
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opinion arises amongst the committee members present that cannot be resolved by
a majority vote, the presiding officer shall have a casting vote, and decision taken
on those lines shall be binding on all members of the Association.Powers and
functions of the Principal Officers and Executive Committee members: A.Honorary
President: a) The Honorary President shall be the head of the ATAOA b) He/She
shall preside over all the meetings of the Executive Committee as well as the
General Body meetings of the Association c¢) He/She shall be the de-facto chairman
of all sub committees constituted by the Executive Committee for the smooth
administration of the affairs of the Association d) He/She shall have powers to
authorize any urgent expenditure relating to the maintenance and upkeep of the
premises up to Rs

1,00,000/-

B.Honorary Vice President: a) In the absence of the Honorary President, the
Honorary Vice President shall exercise all the powers of the Honorary President b)
He/She shall assist the Honorary President in the conduct of meetings and in the
running of the affairs of the Association

C.Honorary Secretary: a) The Honorary Secretary shall be responsible for the day to
day administration of the Association and shall carry out all correspondence on
behalf of the Association b) He/She shall be the authorized Spokesman of the
Association c¢) He/She shall issue notice of the meetings and shall maintain the
Minutes thereof and circulate the copy of the Minutes of the Meetings to all the
concerned members d) He/She shall assist the Honorary President in the discharge
of his functions and carry out such additional duties and functions assigned to him
by the Honorary President and the Executive Committee e) The Honorary Secretary
can spend up to Rs

50,000/- towards any urgent expenditure relating to the upkeep of the premises f)
The Honorary Secretary shall be responsible for the upkeep of the assets of the
Association in a proper condition and for maintenance of appropriate record of the
Assets g) He/She shall be jointly responsible along with the Honorary Treasurer for
submission of Returns and other documents to the Authorities like the Registrar of

Cooperative Society, Tax authorities, and the like
11
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D.Additional Honorary Secretary: a) He/She shall assist the Honorary Secretary in his
activities and shall perform the functions of the Honorary Secretary in his absence
in consultation with the Honorary President b) He/She shall be one of the
signatories authorized to sign cheques in the absence of the Honorary Secretary.
E.Honorary Treasurer: a) The Honorary Treasurer shall collect subscriptions,
donations, maintenance charges and other dues to the Association and shall issue
receipts for the same b) He/She shall be an authorized signatory to sign cheques
jointly with the Honorary President and Honorary Secretary c) He/She shall be
responsible for disbursement of payments to various parties duly authorized by the
Honorary President or the Honorary Secretary and shall take proper vouchers and
supporting documents for the payments made d) He/She shall keep a detailed
account of the receipts and payments and keep such books of accounts as required
by Law to record the income and expenditure and assets of the Association e)
He/She shall submit to the Executive Committee in its meetings an abstract of the
statement of receipts and payments and other particulars such as defaulters in
payment of dues, as may be required by the Executive Committee f) He/She shall
maintain an Imprest Cash for meeting the day to day expenditure as per limits
sanctioned by the Executive Committee g) He/She shall deposit into the Bank with
whom the Association maintains its Accounts, all collections made within a
reasonable time and shall judiciously invest the surplus funds and Corpus funds of
the Association in Fixed Deposits with Banks as approved by the Executive
Committee h) He/She shall be the custodian of the Cheque Book, Pass Book and
other documents such as Fixed Deposit Receipts and other papers relating to the
operation of the Bank accounts i) He/She shall periodically reconcile the Bank and
other Accounts and follow up the arrears of dues from the members and clearance
of cheques deposited into the Bank j) He/She shall submit to the Auditors of the
Association all the Books, vouchers and other documents required for audit and
facilitate the smooth conduct of Audit and preparation of final accounts of the
Association to be presented to the General Body of members in the Annual General
Body Meeting k) He/She shall be jointly responsible with the Honorary Secretary for

filing of returns with the Authorities such as Registrar of Cooperative Society, Tax
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authorities, H.Committee Members: a) The Executive Committee shall carry out the
general policies laid down by the General Body of members and shall take
decisions on all matters relating to the day to day conduct of the affairs of the
Association b) The Executive Committee shall frame rules and regulations under the
framework of the Bye laws of the Association for running the Association in a
smooth and efficient manner ¢) The Committee shall decide about the subscription,
fees, maintenance charges and other amounts to be collected from the members for
the normal maintenance as well as for other activities d) Honorary President along
with all Executive Committee members shall be present at the meetings of the
Executive Committee and take collective decisions for solving and resolving the
issues before them e) The Executive committee Members along with the above
office bearers shall be empowered to appoint staff / casual workers for day to day
administration of the Association and to pay wages / salaries from the funds of the
Association f)The Executive Committee Members shall have the power to appoint
and remove the Auditors, Solicitors and other office staff for the smooth functioning
of the ATAOA i) The Executive Committee Members shall frame rules and
regulations from time to time to govern the working of staff / workers, for managing
the common property like, Clubhouse, Children Play Area, Garden, Daycare, Security
of the property j) The Executive Committee Members shall manage the maintenance
of the building by appointing Maintenance Contractor and shall frame terms and
conditions for the annual maintenance and fix their charges k) The Executive
Committee shall appoint Task force for completing certain identified task within the
prescribed time or extended time and shall appoint a committee member to oversee
the work of the said Task Force

The committee member can co-opt any person / persons as approved by the
committee to help him/her in this regard I) The Executive Committee Members,
particularly the Honorary Secretary shall be responsible for fixing date of the
Committee meetings which shall be held at least once in every three months by
giving clear notice of 3 days m) While major decisions shall be taken in the
Association Committee meetings as envisaged in the Bye Laws, in case any matter

could not be decided upon in the Committee on account of difference of opinion
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amongst the members, the matter may, if the majority of the Executive Committee
members feel so, be referred to the General Body of the members in an Extra-
Ordinary General Body meeting to be convened for the purpose by the Honorary
President / Honorary Secretary n) Any Executive Committee Member may resign
during his/her tenure by submitting a letter addressed to the Honorary President of
the Association

However, the resignation shall become effective only after the acceptance of the
same in the next meeting of the Executive Committee n) Any Interim vacancies
caused in the Executive Committee shall be filled up by nomination by the
Executive Committee and such nominated members shall hold office until the next
election only o) All issues other than special resolution or amendment of the Bye
Laws of the Association that come up before the Executive committee or General
Body shall be decided by simple majority of the members present and through
voting

In case of a tie, the Honorary President/presiding officer shall exercise his / her

casting vote to decide upon the issue.

14. Audit of accounts:
ACCOUNTS AND AUDIT a) The accounting year shall be from the 1st day of April
in a year to 31st day of March of the succeeding year

The first accounting year shall be from 1st April 2018 to 31st March 2019 b) The

association shall maintain the register of the accounts of the members and other
records in accordance with the Act and such accounts and records shall be kept for
inspection of the members, during regular business hours c) A practicing Chartered

Accountant shall be appointed as Auditor to audit the accounts of the Association
Such Auditor will be appointed in the general body meeting, which shall also fix the
remuneration payable to the Auditor d)Each member is entitled to get the copy of

the audited accounts when it is placed in the general body of the Association

15. Supply of copies of byelaws,receipts and expenditure account and the balance
sheets:

The copies of byelaws, receipt and expen&iture and balance sheet shall be supplied
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to members on application at a cost of Rs.1/- for each copy of the above.

16. Mode of custody,application and investment of the funds of the society:

1) No part of the funds of a registered society shall be divided by way of bonus
or dividend or otherwise among its members:

2) save us provided in sub-section(2), no payment shall be made out of the funds
of a registered society to be president or any other officer of the society by way of
honorarium for any service rendered by him to the society.

Investments of funds:

A registered society may, to such extent and under such conditions as may be
permitted by its bye-laws, from time to time, invest or deposit any portion of its
funds not immediately required,

1) upon immovable properties ;or

2) in securities of the Government or in National Savings Certificates or other
securities of the Government of India ; or

3)in the post office saving Bank Account or

4) in a special account opened by the registered society for the purpose in a -

a) corresponding new bank as defined in the Banking Companies (Acquisition and
Transfer of Undertakings) Act.1970( Central Act 5 of 1970) ; or

b) society registered or deemed to be registered under the Tamil Nadu Co-Operative
Societies Act, 1961 (Tamil Nadu Act LVIII of 1961), the primary object or principal
business of which is the transaction of banking business; or

5) in such other mode of investment as may be prescribed.

17. Earmarking of funds:

Management of the funds of the Association: A

Corpus Fund of the Association: a) During the original sale deed/builders Agreement,
each owner has vested a sum of Rs

25/Sq.ft- per apartment with the builder (Adroit Urban Developers Pvt

Ltd.) for ADROIT THAZHAMBUR Corpus fund

As per this agreement the builder will transfer this amount collected from all the
15
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owners, to the Association

The term “corpus fund” refers to these funds collected by the builder from all the
394 owners b) Purpose of the corpus fund: i) Corpus fund will be used for ‘major
maintenance of the building such as ‘exterior painting’, major plumbing work, fixing
structural issues; improving quality of service for residents, replacing assets (like
pumps, air conditioners, gym equipment, AV room assets, elevators), fixing the
exteriors of the apartment complex ii) Corpus fund will NOT be used for the day-to-
day regular maintenance like housekeeping, normal security, electricity, diesel

The regular maintenance will be funded separately by all owners through monthly
maintenance charges as defined by ATAOA iii) The Executive Committee will be the
custodian of the corpus fund

The Executive Committee will make every effort to ‘build’ the corpus funds through
interests on deposits by depositing the corpus in bank deposits

This is to take care of inflationary impact, currency devaluation, cost escalations, and
so on iv) The corpus fund or the interest accrued there from shall be used for
meeting major expenses for building maintenance and proper up-keep of the building
v) The Executive committee must pass Special Resolution while using the corpus
funds or the interest accrued vi) The Executive committee will determine the
quantum of corpus funds required to be maintained every year based on building
maintenance requirements by linking the various assets & the normal expected life
of these assets

The Executive committee can call for a GBM (General Body Meeting) and if
necessary take steps to replenish/increase the corpus funds vi) Corpus fund amount
determination must have a relationship to the value of assets which are maintained
and serviced by the Association

Considering that the life of some assets will be 3 years (Exercise Equipments /
Sports Equipments, some will have a 5-year life (such as Electronic Entertainment
items) some will have 7 years (such as Pumps, Electric Motors, External Painting,
Yard Flooring ) and some will have 10 years (such as Swimming Pool, Lifts,
Generators), The Committee will list out the replacement life for each asset

Based upon this replacement life the Executive Committee will arrive at the average
16
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value of corpus funds to be maintained

The interest income from the corpus fund MUST not be used for regular
maintenance expenses vii) The Committee will cause to be maintained a robust
asset register with details like original value of asset, current value of assets, life
expectancy of assets viii) The Executive Committee has the right to transfer excess
maintenance monies/donations/interest to the corpus fund

Such transfers, if any, will be passed in executive committee meetings or in a GBM
ix) The Corpus Fund usage/accounts will be audited every year and the report will
be submitted along with the Annual accounts to the AGM c) Transfer of corpus
funds during Move-in / Move-out i) When a apartment is sold by the current owner
(seller) to the new owner (buyer) the corpus ownership will be transferred from the
‘seller to the new ‘buyer and will not be refunded to the seller

This will be implemented by the following process ii) The seller will have to notify
the Executive Committee about the sale and explain the ATAOA Bye-laws to the
new buyer

The buyer shall apply to the Association for membership and shall be entitled for
transfer of the Corpus fund to his / her name upon admission of membership and
his paying the admission fees to the ATAOA iii) The Seller MUST give a letter to
the Association requesting for the remaining amount of the corpus fund to be
transferred from his/her name to that of the new buyer iv) The Honorary Secretary
will officially issue a letter to the Seller and the Buyer about the transfer of Corpus
funds from the seller's name to the buyer's name v) If there are joint owners of
the flat, the primary member owner will be the responsible / accountable party for
the corpus related matters vi) In case of death of a member the Corpus Fund will
be transferred to the name of the legal heir of the member

If there are no legal heirs, the corpus funds will be retained by ATAOA vii) The
policies relating to the administration of the corpus funds can be amended by the
General Body of the members of the Association B.Maintenance and other

expenditure of the Association: a) The expenses relating to the maintenance of the
Association shall be met out of the monthly Maintenance Charges collected from the

members
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The modalities of levying monthly maintenance charges and collecting the same shall
be determined by the Executive Committee from time to time b) It will not be the
responsibility of the Honorary Secretary or Honorary Treasurer to make a demand
every month for payment of monthly Maintenance charges and the residents must
voluntarily pay their monthly maintenance charges to the association office before the
due date and obtain the receipt for the same

Such payments shall be made through a Crossed Cheque or Demand Draft favoring
“ADROIT THAZHAMBUR APARTMENT OWNERS ASSOCIATION” or deposited into
the Bank Account of the Association through NEFT c¢) At no point of time shall the
Corpus Fund be utilized for meeting the monthly maintenance of the Association d)
If there is any surplus in the maintenance account, the same may be transferred to
the Corpus Fund as may be approved by the General Body of the members f)
Apart from the normal monthly / annual expenditure, the Honorary Secretary can
spend up to Rs.50,000/- towards any urgent expenditure relating to the upkeep of
the premises

The Honorary President can authorize any expenditure relating to the upkeep and
maintenance of the premises up to Rs.1,00,000/- and for any expenditure beyond
this amount the prior approval of the Executive Committee Members shall be
obtained

All such expenses incurred by the Honorary Secretary and the Honorary President
shall be placed before the Executive Committee members in the ensuing meeting for
ratification g) Proper books of accounts and records shall be maintained by the
Association for recording the income and expenditure on a day to day basis and

the same shall be subject to audit by the appointed Auditors.

18. Day to day business of the society:

The Treasurer shall have an imprest amount of Rs.10,000/-for a day to day
transactions.Any amount exceeding the above shall be deposited into the bank
account.

21.1 STAFF :

If the staff is required for carrying out the day to day business of the society, such
18
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staff may be appointed by a resolution passed by a majority of the members of the
Executive Committee.The committee is also empowered to frame service conditions,

salary or honorarium of such staff.

19. Preside and proceesings of the meetings:

Every meeting shall be chaired by the Secretary, if he is present, or one elected to
chair the meeting by those present at the meeting.

Every proceeding of the meeting shall be recorded in the Book of Minutes and shall
be signed by the Chairman of the meeting at which the proceedings were held or

by the Chairman of the next succeeding meeting.

20. General Body meeting:

General Body Meetings: A.Annual General Body Meeting: a) The general body of
the members shall meet once in a year and the interval between two consecutive
meetings shall not be more than 15 months b) The Annual General Body meeting
of the Association falling after the end of the fiscal year shall be held before 30th
September of every year for the purpose of consideration and adoption of the
Annual Accounts of the Association and to transact the following business
Presentation of Annual Accounts, Presentation of Auditors Report, Election to
Executive Committee Members to fill up the retired vacancy if arises, Approval of
Annual Budget for the following year, Appointment of Auditors and fixing their
remuneration, Consideration of such other business of the Association as may be
brought before the General Body by the Honorary President b) The notice of the
Annual General Body meeting shall be given to all members not less than 21 days
before the schedule date of the meeting ¢) The quorum for this meeting shall not
be less than (1/3)rd of the members including the office bearers of the Executive
Committee d) In the event of the requisite quorum not being available, the meeting
shall be adjourned by the Honorary President and reconvened by him/her within 48
hours from the time of the original meeting, and the reconvened meeting shall be
competent to carry on the business of the earlier adjourned meeting with the

number present
19
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If amendment to the byelaws is part of the business, it can be carried out only
with the requisite quorum of (2/3)rd of the total members d) There shall be only
one vote per member as set out in the Bye Laws and the total number of votes
shall not be more than 394 under any circumstances as the total number of
apartments shall not be more than 394 e) Voting shall ordinarily be by show of
hands or through ballot as may be decided by the Chair person who presides over
the meeting f) Any member may duly authorize a tenant or any other person to
attend a specific meeting for voting on his/her behalf

Any authorized person must present the appropriate credentials to the Honorary
President and/or Honorary Secretary prior to attending the meeting

The Honorary President or Honorary Secretary shall verify the signature of the
member in the Proxy authorization form and then permit the proxy to attend the
meeting

This permission shall be valid only for the meeting for which authorization had been
given

B.Extraordinary General Body Meetings: a) All General body meetings other than the
Annual General Body meeting shall be called as Extraordinary General Body Meeting
b) The Honorary President or the Honorary Secretary shall have the powers to call
for an Extraordinary General Body meeting as directed by the Executive Committee
or upon a petition signed by at least (1/3)rd of the Committee members and having
been presented to the Honorary President/Honorary Secretary or as the case may
be to the Registrar or any officer duly authorized by him in this behalf c) The
notice for the purposes of the Extraordinary General Body meeting shall be not less
than 21 days before the date of the meeting d) The notice of such meeting shall
state the time and place of such meeting and purpose thereof f) No other business
shall be transacted at such meeting except as stated in the notice without the
consent of (3/4)th of the members present in person at the meeting g) The quorum
for this meeting shall not be less than (1/3)rd of the members including the office
bearers of the Executive Committee h) In the event of the requisite quorum not
being available, the meeting shall be adjourned by the Honorary President or

Honorary Secretary and convened by him within 48 hours from the time of the
20
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original meeting, and the reconvened meeting shall be competent to carry on the
business of the earlier adjourned meeting with the number present

If amendment to the bye-laws is part of the business, it can be carried out only
with the requisite quorum of (2/3)rd of the total members

C.Special Resolution: a) Special Resolution is a resolution passed by a majority of
not less than 3/4ths of the total number of members present in the meeting eligible
to vote b) Normally a Special Resolution is required to be passed for the following,
To amend the Memorandum of Association or its Bye Laws, To amend the
Objectives of the Association, To change the name of the /Association, To merge or
amalgamate the Association with some other Association, To divide the Association
to form new Associations, To dissolve the Association, Copy of the Special
Resolution passed in the General Body meeting shall be filed with the Registrar
within 1 day of the date of the meeting

D.Communication and Service of Notice: a) All notices to the members shall be sent
for the Annual and Extra-Ordinary General Body meeting before 21 days of the
proposed date set for the meeting b) The notice can be sent by email to those
whose email IDs are registered with the Association and shall deemed to be served
and notice as complete ¢) The notice shall be signed by the Honorary Secretary or
in his absence by any other person duly authorized to sign by the Executive
Committee, and affixed in the Notice Board d) It shall be treated duly served if the
notice is circulated to all the apartments and signature is obtained from the
members/representative in the Notice Serving register e) The notice shall be posted
under certificate of posting to such address as notified in writing if a member is not
residing in the flat/apartment during the time of service of the notice f) Official
communication channel for the EC would be either email or through letter signed by

the respective members to easily maintain records.

21. Special Resolution:

Special Resolution: a)  Special Resolution is a resolution passed by a majority of
not less than 3/4ths of the total number of members present in the meeting eligible to
vote. b)  Normally a Special Resolution is required to be passed for the following:
a. To amend the Memorandum of Assgciation or its Bye Laws b.  To amend
Signature of Empowered
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the Objectives of the Association c. To change the name of the /Association d.
To merge or amalgamate the Association with some other Association e. To
divide the Association to form new Associations f. To dissolve the Association
c) Copy of the Special Resolution passed in the General Body meeting shall be

filed with the Registrar within 1 day of the date of the meeting.

22. Inspection of records and accounts books etc:

The Register of the Members, the Minute Books and the Books of accounts
including receipts books and voucher file and bank accounts shall be kept and
maintained only at the registered office of the society and shall be available for
inspection during business hours by the members of the society free of cost without

any application.

23. Dissolution:

The society may be about a special resolution to determine that it shall be
dissolved and there upon the society shall be dissolved forth with.If upon the
dissolution there shall remain after the satisfaction and property whatsoever, the
same shall not be paid or distribute the amount to the members but shall be not
paid or distribute the amount to the members but shall be given to some other
Registered Association, having the same or similar objects to be determined by the
Association.The association shall stand dissolved as per procedures laid in Section

(41) & (42) of the Tamil Nadu Societies Registration Act, 27 of 1975.

User Defined Bye Laws.

1. Name of society:

ADROIT THAZHZMBUR APARTMENT OWNERS ASSOCIATION

Signatures to the Memorandum hereby certify that the Byelaws is the correct copy.

S.No | Member's Name | Occupation Address Signature
22
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K DURAI
MURUGAN

Others

Apartment no: A2, 402,
80/1, Adroit Thazhambuir,
Thazhambur Main Road,
Thazhambur, Navalur Post,
NAVALOOR, THIRUPPORUR
Taluk, Kancheepuram
District, Tamil Nadu,
Pincode - 600130, India

INDUMATHI

Others

Apartment No. C1 - 404,
Adroit Thazhambur,
Thazhambur Main Road,
Thazhambur, Navalur Post,,
NAVALOOR, THIRUPPORUR
Taluk, Kancheepuram
District, Tamil Nadu,
Pincode - 600130, India

SAILESH KUMAR
CHENNA

Others

Apartment No. A1 - 401,
Adroit Thazhambur,
Thazhambur Main Road,
Thazhambur, Navalur Post.,
NAVALOOR, THIRUPPORUR
Taluk, Kancheepuram
District, Tamil Nadu,
Pincode - 600130, India

SENTHILVEL

Others

Apartment No. C4 - 105,
Adroit Thazhambur,
Thazhambur Main Road,
Thazhambur, Navalur Post,
NAVALOOR, THIRUPPORUR
Taluk, Kancheepuram
District, Tamil Nadu,
Pincode - 600130, India

SANDYA
BALAKRISHNAN

Others

Apartment No. C2 - 202,
Adroit Thazhambuir,

23
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Thazhambur Main Road,
Thazhambur, Navalur Post,,
NAVALOOR, THIRUPPORUR
Taluk, Kancheepuram
District, Tamil Nadu,
Pincode - 600130, India

Apartment No. C1 - 304,
Adroit Thazhambur,
Thazhambur Main Road,
Thazhambur, Navalur Post,,
NAVALOOR, THIRUPPORUR

Taluk, Kancheepuram

6. |ROBIN BABU Others

District, Tamil Nadu,
Pincode - 600130, India

Apartment No. C3 - 305,
Adroit Thazhambuir,
Thazhambur Main Road,
B V N SUBASH Thazhambur, Navalur Post,
7. Others
CHOWDARY NAVALOOR, THIRUPPORUR
Taluk, Kancheepuram
District, Tamil Nadu,

Pincode - 600130, India

Signed in our presence this day of ,

Name ; PADMANABAN

Father's Name : VISWANATHAN
No.63,Valluvar Nagar, Indira
Nagar., Adayar (Part 1),

Address : Guindy Taluk, Chennai
District, Tamil Nadu, Pincode
- 600020, India

Signature

24
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Name : VENKATARAMAN

Father's Name : MADASAMY
Apartment No. C1 - 404,
Adroit Thazhambur,
Thazhambur Main Road,

Thazhambur, Navalur Post,,

Address
NAVALOOR, THIRUPPORUR
Taluk, Kancheepuram District,
Tamil Nadu, Pincode -
600130, India

Signature

25
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MOM Special EC meeting No. 12 on 10" August 2021 Tuesday at 09.30 PM

Members Present (Mr. Elijah - President, Mr. kumaran - Secretary Mr. Aseem - Joint Secretary, Mr.
Rahul - Treasurer, Mrs. Poornima - Joint Treasurer) Special Invitee FM Mr. Robin

Minutes of Special EC meeting No.12 on 10™ August 2021 at 09:30 pm

RESOLUTION PASSED BY ADROIT THAZHAMBUR APARTMENT OWNERS ASSOCIATION IN
THE EXECUTIVE COMMITTEE MEETING HELD ON AUGUST 10, 2021

“Resolved that Adroit Thazhambur Apartment Owners Association represented by Shri Azhagu
Kumaran M, Secretary of the Association be and hereby authorised to represent, act, appear,
plead, defend jointly with Arihant Heirloom or severally before the Honourable National
Green Tribunal in the matter of filing a petition to implead in the ongoing Suo Motu case on
the pollution of Thazhambur lake (OA No. 113 of 2021) as also to file a petition before the
Honourable NGT for protecting the Thazhambur lake and shifting of the garbage dump yard
that has come up in the land adjacent to Arihant Heirloom and Adroit and all other connected
matters pertaining to the above, including signing and verifying applications, petitions,
appeals, replies, rejoinders, affidavits and all other documents, withdraw or compromise the
matter, signing of Vakalatnama, appoint advocates, incur costs relating to their fees and other
expenses and also to present all such pleadings in the NGT, courts, Tribunals, Quasi-Judicial
authorities and other authorities including Police authorities and to take all such action which

may be incidental or ancillary thereto.”

CERTIFIED TRUE COPY

For Adroit Thazhambur Apartment Owners Association e

for SUROIT THAZEAHELR APARTHENT OWNERS ASSCCIMTKNS : é::%ta}_g‘,::;‘
.y e :j/ =( “\%« )
Authorized Signatory \ : \\\ ﬂ /,

SECRETARY
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Mr. Elijah - President,

Mr. Palaniappan — Vice President

Mr. Kumaran — Secretary,

Mr. Aseem — Joint Secretary,

Mr. Rahul = Treasurer

e
Mrs. Poornima — Joint Treasurer, o
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Thaz ur Wet.

HINBUJA LEVLAND Finance

Eco Restoration ¢

-

-

| +"  Lending... a helping hand )
(e
www.hlndulaleylandnnlnco.com ~
Lo, ) : » SIS . ‘7
; / i \ a7 ) > T 4 2
- & N , SN I B - - <« |
e B R )



32

BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

Application No.34 of 2016 (SZ)
In the matter of

1. S.P.Surendranath Karthik
No.9, Lake View Street,
lyappa Nagar, Madipakkam,

Chennai
.. Applicant
Vs.
1. President,
Thazhambur Village Panchayat,
Chengalpet Taluk,

Kancheepuram District 603 130

2. District Environmental Engineer,
Tamil Nadu Pollution Control Board,
Maraimalai Adigalar Street,
M.M.Nagar 603 209
Kancheepuram District

3. Tahsildar,
Thiruporur Taluk Office,
Thiruporur, Chennai 600 110

4.  Block Development Officer,
Thiruporur Panchayat Union,
Chengalpet Main Road,
Thiruporur, Chennai 603110

5.  Additional Chief Secretary to the Government,
Public Works Department,
Secretariat, Chennai 600 009

0. The Chairman,
Tamil Nadu Pollution Control Board,
Corporate Office,
No.76, Anna Salai, Guindy,
Chennai 600032

7. The Chairman,
Central Pollution Control Board,
Parvesh Bhavan,
CBD cum Office Complex,
East Arjun Nagar, New Delhi 110032
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8. The District Collector,
Collectorate,
Kancheepuram District 631501

9. Principal Secretary to Government,
Department of Environment and Forests,
Secretariat, Chennai 600009

10. Principal Secretary to Government,
Department of Revenue,
Secretariat, Chennai 600009

.. Respondents

Counsel appearing for the applicants:

Mr.Kaushik N.Sharma

Counsel appearing for the respondents

Mrs.H.Yasmeen Ali for R2 & R6
Mr.M.K.Subramanian, E.Manoharan
& P.Velmani for R3, R8 to R10
Mr.Abdul Saleem, Saravanan &
Vidhyalakshmi for R4 & RS
Mr.D.S.Ekambaram &
Mrs.P.Jayalakshmi for R7

ORDER
Present

Hon’ble Shri Justice Dr.P.Jyothimani, Judicial Member

Hon’ble Shri P.S.Rao, Expert Member

This application is filed by the resident of Madipakkam area seeking
for a permanent injunction against official respondents from illegal and

wrongful dumping and burning of Municipal Solid Waste in Survey No0.99

and 100 of Thazhambur Village, Kancheepuram District.
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The Central Pollution Control Board in its reply has stated in clear
terms that the water body cannot be used for the purpose of dumping

Municipal Solid Waste.

The Status Report dated 3™ February, 2017, filed by the 4"
respondent, Block Development Officer, (BDO) Thiruporur shows that the
dumping of garbage in Survey Nos.99 and 100 which was going on for the
last several years has been completely stopped and almost major portions
of the material has been removed and the area has been sanitized using
bleaching powder. He also states that the Revenue Department has
given permission to Thazambur Panchayat to use Survey No.80/4 which is
classified as wasteland, for disposal / management of solid waste and he
has also stated that steps have been taken for scientific disposal of already
dumped waste by biomining and composting either by the Panchayat itself

or by engaging NGOs who are specialized in the field.

The learned Government Pleader has also produced a copy of the
Project Report prepared under Solid Waste Management Rules, 2016.
Needless to state that as per the statement made by BDO, it is the duty on
the part of the 1% respondent Panchayat to obtain necessary permission
from the Tamil Nadu State Pollution Control Board and other authorities for
disposal of the solid waste at the aforesaid new site in Sy.No.80/4 and for
implementation of the remediation/restitution of old site at Sy.Nos.99 and
100. The BDO who is present in the Tribunal, has also produced a project
report on Solid Waste Management of Thazhambur Panchayat, the profile

of which is as follows:

“Waste winn recyclers is a social enterprise which implements
source segregation of household waste in apartments. The
source segregation is carried out in 3 ways. 1. Organic wastes,
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i.e. compostable kitchen waste, 2.Recyclable waste — (paper,
plastic and tins). 3. Household hazardous waste sanitary waste
and sharp objects. After 3 way segregation 60% of waste is
composted, 35% of waste is reclycled and a negligible 5% only
ends in landfill instead of 95% of waste being dumped in the
landfill.”

He has also produced copy of the agreement entered into with a NGO
viz. Waste Winn Recyclers Pvt. Ltd., 6A/13, Parthasarathy Swami Street,

Triplicane, Chennai 600005 dated 10.05.2017.

In view of the steps having been taken and the undertaking given by the
BDO that the restoration activities will be done in accordance with Solid
Waste Management Rules, 2016 after obtaining ‘consent’ from the
Authorities including the Board, the application stands closed by recording

the undertaking as stated above.

Needless to state that it is always open to the applicant or any other
person who may be affected in the event of non implementation of the

scheme in accordance with law, to approach the appropriate forum.

In view of the disposal of the main application, M.A.N0.262 of 2016
also stands closed under Section 26 of the National Green Tribunal Act,

2010.

Justice Dr.P.Jyothimani
Judicial Member

Shri P.S.Rao
Expert Member
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GOVERNMENT OF TAMILNADU
REGISTRATION DEPARTMENT
SOIDBTE P&
uglelsglemnm

Certificate of Encumbrance on Property

Qersg QAFTLIUTE ailLeLm&sE Fmerm)

S.R.O /gmu.sl: Thiruporur

Date / mmem: 11-Aug-2021

Village /&gmwoib:Thazhampur

Survey Details /&5Geu eleurLd: 80/4, 80/5, 80/6

Search Period /G&H(H&6V &IMEVLLD: 01-Jan-1975 - 10-Aug-2021

Date of Execution & Date
Sr.  |Document No.& Year/ |of Presentation & Date of Name of Claimant(s)/ Vol.No & Page. No/
. L. Nature/s 6iemio Name of Executant(s)/ ) . a ” L.
No./.eu. 34, 616001 ‘T‘f"‘" LOMIL | Registration/eT(pHd QAsm 5 THSAHTE HSeuFALWI (6 T@S snr.rrru 'u.|sn|] g’"@‘@, sreset .LD!DQ.ILD
6T 60T 3,601 (D B&5 HIeT & HT&HE 60 QuUWI(&6iT) U&& 6Tevor
BT & u&ley HImeT
1 09-Feb.1986 Settlement in
| e - . .
favour of family . L. 1',K' S &DQUW (67) ST
488/1996 09-Feb-1986 1. Hpagsmres s EHAT Le06wiLd 1082, 53
10-Dec-1996 members 2. PK. [T&TLIML
Memo Copy
Consideration Value/ehammmis Q&rens: Market Value/&meng LOEIIL: PR Number/(LphsmGLLl 626501 6T630T:
¢Ih. 6,000/- - /
Document Remarks/ . . L. L. L L.
LML SIEVIEUCVSLD. 6L CIF6TT6METT-SHIT6 CI&FL1q6LCIDETIIL. €Ih., 6000/ LD&HEBISHGLD, LD(HLOGEHSHEGLD
SL6U600TS GOIILGET
Schedule 1 Details:
o . Property Extent/Qeng&lesr eMlervgijesord: 5.00 Acre
Property Type/Q&ng&stt euemsLium@®: Agricultural Land
Village & Street/&ymoid wmomib QF@,: Thazhampur, Land Survey No./Lev et6tor : 80/4
2 04-Aug-2006 1. .. QFRIGOLUL(HFaLl (hmey
_ QM8 Gouenmesienid LOMHMILD N
6824/2006 04-Aug-2006 Receipt .. . . 1. N. RG] -
2aI&HEUNTEFE 6URIE &&HTH
04-Aug-2006 NI eLpevLD

1




Consideration Value/eh&mmmis C&Tens:

~
Market VaIue/&ﬁ,sm§m’5]Uu: PR Number/(LphemGLLl 626801 6T600T:

455/ 1971

Document Remarks/

S4,6U6TTSH GMILILIGET

J&G €5.6800/- (LP6ST L LDMEWILD 6MLIF6D QFUIEUSHMTILI

Schedule 1 Details:

Property Type/Qang&sit euemsLium@: Other Items

Property Extent/Qeng&sit eMerogiyeumid: 6J5&(]5.0061& 6001

Village & Street/&ymoid wmmitd Q&@: Thazhampur, Land

Survey No./4ev etévor : 80/6

Schedule Remarks/Qgrgg afleurd QHTLFUTsT GMILILENT: &TCEUETEHIN-80/6- 6J5HE(]
5.00Q1& 6307

07-Feb-2012 " SUIBSN () SLEBSD
-Fep-, . . o
Conveyance Non L ER600ILD ((-Lpg’f'nmm L . .
1065/2012 07-Feb-2012 2. TK. OUGTUML ((LP&H6L6I) 1. AV.. &(IH619650160T -
07-Feb-2012 Metro/UA 3. D. GEITY Fhd Sl
(p&6uf)
Consideration Value/eh&mmmis C&HTens: Market Value/&mheng LOSIIL: PR Number/(LphenGLLl 626801 6T600T:
¢MH. 40,00,000/- ¢Ih. 40,00,000/- 488/ 96

Schedule 1 Details:

Property Type/Q&ng&lsit euemslium(y: Undivided Share

Property Extent/Qsng&lsr eMerogijeuid: 6J5.0060 1/5LITGLD

Village & Street/&ymoid wmomib QF,: Thazhampur, Plot

Survey No./4eo etetor : 80/4

Schedule Remarks/Qgmgg alleuyd QML FUTsT GMILILEN: FTCEUETEN:- 80/4 6]5.0060
QurgleNed UL UTSLD 1/5 LTELD

1. HWEHATET (1) HWEHET
07-Feb-2012 Conveyance Non LLeQ6mILD ((LpGELE) 1. Chennai Narpavi Homes Pvt
1066/2012 07-Feb-2012 2. TK. gUGIUML ((LPG6L6UI]) Ltd Director J. -
Metro/UA 3. D. LCETTY &g 5 QRIS ([ eio6wIst
07-Feb-2012 - &8 by Hulem B ([ 6206007601
(p&euf)
Consideration Value/ehammmis Q&rens: Market Value/&mheng LO&IIL: PR Number/(LphemGLLl 626501 6T650T:
€. 1,60,00,000/- ¢h. 1,60,00,000/- 488/ 96

Schedule 1 Details:

Property Type/Q&ngHiest eusnsLium(®: Undivided Share

Property Extent/Qsng&leir eNerogijeuid: 6J5.0060 4/5LITGLD

Village & Street/&ymold womib QF,: Thazhampur, Plot

Survey No./Ljev eT6vor : 80/4

Schedule Remarks/Qgrgg aleuyd QML FUTsT GMILIL6NT: FTCEUSTHN:- 80/4 6]5.0060
QurgieNed NHULTG UTSLD 4/5 LTESLD

7705/2012

06-Aug-2012

Conveyance Non

. . 1. M/s Narpavi Homes Itd
1. 8. ICETE UmeL P (°)

Managing Director J.

2




06-Aug-2012
06-Aug-2012

Metro/UA QuuI&)(H 6i06w0T60T

Consideration Value/eh&mmmis CHTens:
¢MH. 80,00,000/-

Market Value/gheng SIIL: PR Number/(LplhémGLLl 626001 6T60T:
¢h. 1,04,16,666/- /

47(A) Details/47 (o) LHILSGMME] STIENSHDSTS NF60 peUemid QhHl (PSHSHenrs FLLID LNFl6y 476(1)-60T &Lp
BLeugsme efeuphast |HL6UIGHNSHUTEL 2 616G,

Document Remarks/

S6U6ETIS GOILGET

GOIUL Qh& <eUETID 476](1)65T SLD HL6UIGEHEMSUNCD 2_6lT6rg).

Schedule 1 Details:
Property Type/Q&ng&lsit euemsLiun(y: House Site

Property Extent/Qeng&sit eNerogismnd: 2.02.5060100M&

Village & Street/&pmwoid wmmID Q&@,: Thazhampur, Plot Survey No./4evo etétor @ 80/6
Schedule Remarks/Qgrgg ellauyd QasmLjuTer GMOILLM]: &S 2.0250 CQamé
1. 8. QQWIFEFHET6T ((LH&6L6])
06-Aug-2012 Conveyance Non |2 S SETLITEV((LD & 6L AUI) 1. M/s Narpavi Homes (p) Itd
7706/2012 06-Aug-2012 3. K. &5 HWweudl(pGevei) Managing Director J. -
06-Aug-2012 Metro/UA 4. S. LUTEO(PGELEUL) QWIS (5, SS9 6T0T60T
5. 8. CRTABTS B &Wp)
Consideration Value/ehammmis Q&rens: Market Value/&mheng LOEIIL: PR Number/(LphsmGLLl 626501 6T650T:
€. 3,20,00,000/- ¢h. 5,20,83,333/- /

47(A) Details/47 (=) LHILSGMME] STITNSHDSTS F60 peUemid QHHUI (PSHSHenTF FLLLD LNFley 476(1)-60T &Lp
BLeugGme efeuphsat |HL6UIGHMNESBUICD 2_6IT6rE).

Document Remarks/

S4,66TT8 GMILILIGET

@MY Qh& SpeueTuILD 476](1)68T SLD BHL UG EHMSUTED 2 6TeNg).

Schedule 1 Details:
Property Type/Q&ng&lsit euemsLiun(y: House Site

Property Extent/Qeng&st eMerogijeumid: 2.02.5061600M&

Village & Street/&ymoid wmmib Q&@: Thazhampur,

Plot Survey No./yev eteétor : 80/6

Schedule Remarks/Qgngg alleugd Qg mLjumen GOILLM]: &S 2.02.50 Qams

06-Sep-2012
Settlement-family . .
9212/2012 10-Sep-2012 1. K. &8jCaigyl 1. K. &me0§ -
members
18-Sep-2012
Consideration Value/eh&mmmi$ CHTens: Market Value/#mheng LOSIIL: PR Number/(LplhémGLLI 626001 6T600T:
€. 10,00,000/- ¢H. 10,00,000/- /

Document Remarks/ &GS QFL 1 60CILDETITL.




660016 GOIILGET :
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Schedule 1 Details:
Property Type/Q&ngHest eusmsLium(®: House Site

Property Extent/Qengdstr eNerogismnd: 2CuN& 02.56J[7610

Village & Street/&ymold womib QF,: Thazhampur, Plot

Survey No./Ljev eT6vor : 80/5

6T6LEMEL AILINRIGEIT:
QUL &&6L: FTCaUQM 80/1 8022 HTeABleVLD, QHHEHD: QB 80/8 SHMedlHlevLd,
Sipsled: FQm 8014 &HmedBlevld, GLoM&eL: QB 80/6 &MedlBleVLD

Schedule Remarks/Qgrgg alleuyd Qg MLjums GMILLen]: LULLTQB 271 20eums 02.5
giyen.

08-Aug-2013
Power of Attorney-
10908/2013 08-Aug-2013 ) )
single transaction
08-Aug-2013

1. K. &Me0l§ 1. 6.G8. S601H& 601 -

Consideration Value/ehammmis Q&rens:

Market Value/&mheng LO&IIL:

PR Number/(LphemGLLl 626501 6T650T:
9212/ 2012

Document Remarks/

660015 GOIILGET

Qg opeUEID 1 LUSHHEHLD 2016 LD Y6007lq.65T 7248 R LEUMISSTEL [&HE CEFWILIILILL ).

Schedule 1 Details:
Property Type/Q&ng&lsit euemsLiun(y: House Site

Property Extent/Qengdstr eNerogiemnd: 261euN& 02.56J[7610

Village & Street/&ymoid wmomib QF,: Thazhampur, Plot

Survey No./4sv etevor : 80/5

6T6LEMEL  ILINRIGIT:
QL &860: &JCeuQH 801 802 HMedflevd, AHMHEL: QB 80/8 SMEIHleVLD,
Hip&EeL: §Qm 8014 &meOIBlevLd, GLomM&leL: FQH 80/6 HMeOlBleLLD

Schedule Remarks/Qgrgg alleuyd Qg MLjums GMOILLen]: ULLTQH 271 20ems 02.5
gijero.

21-Jun-2016
21-Jun-2016
21-Jun-2016

7248/2016 Cancellation

1. K. &M6e0l& 1. 6].G8. oy,6011h G 60T -

Consideration Value/eh&mmmi$ C&HTens:

Market Value/&mheng LOSIIL:

PR Number/(LplhemGLLl 626801 6T600T:
10908/13/

Document Remarks/

S,66TTSH GMILILISET

QUTEH UHSTT T5HG eUILD. @HS W 6eUILD 1 LUSHSHHLD 2013 LD SY,600T19.657 10908 B SeUTNSHMNG JHG QFUISMS)..

Schedule 1 Details:
Property Type/Qang&sit euemsLium@: Other Items

Property Extent/Qeng&lsit eNerogijeumid: 2C1euM& 02.56J 7610

Village & Street/&ymoid wmomib QF@,: Thazhampur, Land

Survey No./4eo etévor : 80/5

6T6LEMEL  AILINRIGIT:
QL &&60: &JCeuQH 801 802 HMedflevd, QAHMHEL: QB 80/8 HmEVHlevLD,
HLps&&leL: §Qp 80/4 Hmelhlevld, GOMH&EL: QB 80/6 &HMedlhlevLD
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Number of Entries/U&6y&efletr Teturentnsens: 9

Disclaimer: The details of the above property have been provided with due care and with reference to the Acts and Rules. However in case of any error or omission, the

Department cannot be held responsible. The above details are of informative in nature.

GMllyeny: LD OO aNHes@sGLUL(B WIGHS SHaIaIGHIL T OFTHFH Qs TLumear GCMEEIL  eleurhser laéssUuL (BeTeg)
sTangmIld  QHev gCHWID  HauMHCaT N e&Gamm QUM USHEG @HHom QUTMILCUMS @uieong. CLMSEIL.  eIedhIG6T
HHUNGHSTSH eM&SLILIL (Herernest

JCHMID &FHCHHMISET/(GMME6T QUL Sp&H&aTL aufi(wemmaaflsy Qg falsse0mb
&SL_L6uoTLOlev6LIT QG TemeLGLIS 61630

SL_LeworLhlevevr Qg menevCLS) sT6gor 1800 102 5174
Lﬁ]aﬂm@&s\) (!,D&E.G)Jlﬂ helpdesk@tnreginet.net
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GOVERNMENT OF TAMILNADU
REGISTRATION DEPARTMENT

CERTIFICATE OF ENCUMBRANCE ON PROPERTY

S.R.O: THIRUPORUR

DATE: 11-AUG-2021

VILLAGE: THAZHAMPUR

SURVEY DETAILS: 80/4, 80/5, 80/6

SEARCH PERIOD: 01-JAN-1975 - 10-AUG-2021

Sr. | Document Date of Execution | Nature Name of Name of Vol. No. &
No. |No. & Year & Date of Executant Claimant Page. No.
Presentation &
Date of
Registration
1 488/1996 09-Feb-1986 Settlement in 1. 1. K. Dhaya 1082, 53
09-Feb-1986 favour of family | Krishnamurthy | Chandran (A)
10-Dec-1996 members Dhaya Chandra
- eC_
Memo Copy Pushnam
2.P.K
Radhabai
Consideration Value: Rs. 6000/ - Market Value: - PR Number: /

Document Remarks:

M/ P Office North Chennai - Settlement Deed Rs. 6000/- to Son,

Daughter in Law
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Schedule 1 Details:
Property Type: Agricultural Land

Property Extent: 5.00 Acre

Village & Street: Thazhampur, Land

Survey No.: 80/4

6824 /2006 04-Aug-2006 Receipt 1. Chengalpet | 1. N. Sankar -
O4—Aug-2006 Cooperative
Agriculture and
04-Aug-2006 Rural
Development
Bank through
Durairaj
Consideration Value: - Market Value: - PR Number: 455/1971

Document Remarks:

Receipt of Rs. 6800 through previous mortgage

Schedule 1 Details:
Property Type: Other Items

Property Extent: 5.00 acres

Village & Street: Thazhampur, Land

Survey No.: 80/6

Schedule Remarks: Survey No. 80/6 - 5 acres

1065/2012 07-Feb-2012
07-Feb-2012
07-Feb-2012

Conveyance
Non Metro/ UA

1. 1. AV Krishnan |-
Dhayachandran
(A)
Dhayachandra
Pushnam

(principal)
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2. TK Radhabai
(principal)
3. D. Manoj

Chand Dhayan
(Agent)

Consideration Value: Rs.
40,00,000/ -

Market Value: - Rs. 40,00,000/ - PR Number: 488/96

Schedule 1 Details:
Property Type: Undivided Share

Property Extent: 1/5 share in 5 acres

Village & Street: Thazhampur, Plot

Survey No.: 80/4

Schedule Remarks: Undivided 1/5t% share out
of 5 acres in S. No. 80/4

1066/2012 07-Feb-2012
07-Feb-2012
07-Feb-2012

Conveyance
Non Metro/UA

1. 1. Chennai -
Dhayachandran | Narpavi Homes
(A) (p) Ltd.
Dhayachandra | Managing
Pushnam Director J.
(principal) Jayakrishnan

2. TK Radhabai

(principal)
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3. D. Manoj

Chand Dhayan

(agent)
Consideration Value: Rs. 1,60,000/- | Market Value: - Rs. 1,60,000/ - PR Number: 488 /96
Schedule 1 Details: Property Extent: 4/5% share in 5.00 Acre

Property Type: Undivided Share

Village & Street: Thazhampur, Plot Survey No.: 80/4

Schedule Remarks: Undivided 4/5t% share out
of 5 acres in S. No. 80/4

7705/2012 07-Feb-2012 Conveyance 1.S. Ashok Pal | M/s Narpavi -
07-Eeb-2012 Non Metro/UA Homes. (p) Ltd.
Managing
07-Feb-2012 Director ]
Jayakrishnan
Consideration Value: Rs. Market Value: - Rs. 1,04,16,666/ - PR Number: /
80,00,000/ -
47(A) Details /47 The original document is subject to proceedings under S. 47A(1) of
the Indian Stamp Act for undervaluation
Document Remarks Note that this document is subject to proceedings under Section
47A(1)
Schedule 1 Details: Property Extent: 2.02.50 hectares

Property Type: House Site
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Village & Street: Thazhampur, Plot Survey No.: 80/6
Schedule Remarks: 2.02.50 hectares
7706/2012 06-Aug-2012 Conveyance 1.S. M/s Narpavi -
06-Aug-2012 Non Metro/UA ]ay_achandran Homes. (p) Ltd.
06-Avto2012 (principal) Managing
e 2.S. Thanapal D1rect9r J.
(principal) Jayakrishnan
3. K. Satyavati
(principal)
4. S. Bhoopal
(principal)
5.S. Jyotika (T
&M)
Consideration Value: Rs. Market Value: - Rs. 5,20,83,333/ - PR Number: /
3,20,00,000/ -
47(A) Details /47 The original document is subject to proceedings under S. 47A(1) of
the Indian Stamp Act for undervaluation
Document Remarks Note that this document is subject to proceedings under Section
47A(1)
Schedule 1 Details: Property Extent: 2.02.50 hectares

Property Type: House Site
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Village & Street: Thazhampur, Plot

Survey No.: 80/6

Schedule Remarks: 2.02.50 hectares

9212/2012 06-Sep-2012 Settlement - 1. K. Kathirvelu | 1. K. Khalid -
10-Sep-2012 Family Members
18-Sep-2012
Consideration Value: Rs. Market Value: - Rs 10,00,000/ - PR Number: /
10,00,000/ -

Document Remarks:

Settlement to Son

Schedule 1 Details:
Property Type: House Site

Property Extent: 2 hectares 02.5 ares

Village & Street: Thazhampur, Plot

Survey No.: 80/5

Boundary Details:

North: S. No. 80/1 80/2 empty land; South: S. No.
80/8 empty land; East: S. No. 80/4 empty land; West:

Schedule Remarks: Patta No. 271 2 hectares
02.5 ares

80/6 empty land
10908 /2013 08-Aug-2013 Power of 1. K. Khalid 1. AK Anandan |-
OS-Aug-2013 Attorney —single
transaction
08-Aug-2013
Consideration Value: Rs. - Market Value: - - PR Number: 9212/2012
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Document Remarks:

This document has been cancelled by another document in Book 1
in 2016 in Page No. 7248

Schedule 1 Details:
Property Type: House Site

Property Extent: 2 hectares 02.5 ares

Village & Street: Thazhampur, Plot

Survey No.: 80/5

Boundary Details:

North: S. No. 80/1, 80/2 empty land; South: S. No.
80/8 empty land; East: S. No. 80/4 empty land; west:
S. 80/6 empty land

Schedule Remarks: Patta No. 281 2 hectares
02.5 ares

7248/2016 21-Jun-2016 Cancellation 1. K. Khalid 1. AK Anandan |-
21-Jun-2016
21-Jun-2016

Consideration Value: - Market Value: - PR Number: 10908/13/

Document Remarks:

Cancellation of Power of Attorney. This document cancels
Document registered in Book 1 in 2013 in Page No. 10908

Schedule 1 Details:
Property Type: Other Items

Property Extent: 2 hectares 02.5 ares

Village & Street: Thazhampur, Land

Survey No.: 80/5

Boundary Details:
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North: S. No. 80/1 80/2 empty land; South: S. No.
80/8 empty land; East: S. No. 80/4 empty land; West:
S. No. 80/6 empty land

Number of Entries: 9

Disclaimer: The details of the above property have been provided with due care and with reference to the Acts
and Rules. However in case of any error or omission, the Department cannot be held responsible. The above
details are of informative in nature.

IN CASE OF ANY DOUBTS/QUERIES, INSTRUCTIONS CAN BE OBTAINED FROM THE FOLLOWING
TOLL-FREE TELEPHONE NUMBERS:

Toll Free Telephone No. 1800 103 5174

Email Address helpdesk@tnreginet.net




Survey No : 80/4

District : Chengalpattu
Taluk : Vandalur Area : Hect 02 Ares 2.50
Village : THAZHAMBUR [31] SFaIe :1:3083
64 ‘ 23.2
54
63
87.6
©
[ce)
~ ~
> | & ; 73
69 89.8
87 9 53
Date of Issue: 05-08-2021 09:58:38 mv.240
Survey and Settlement Department, Government of TamilNadu




Survey No : 80/4

District : Chengalpattu
Taluk : Vandalur Area : Hect 02 Ares 2.50
Village : THAZHAMBUR [31] SFaIe :1:3083
64 ‘ 23.2
54
63
87.6
©
[ce)
~ N
> | A ; 73
69 89.8
89’ 9 53
[=]
Date of Issue: 05-08-2021 09:58:38 mv.240 E
Survey and Settlement Department, Government of TamilNadu
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District : Chengalpattu Survey No : 73
Taluk : Vandalur Area : Hect 37 Ares 71.50
Village : THAZHAMBUR [31] Scale: 1:6245
74
E 272 8] F

Date of Issue: 05-08-2021 10:15:28 mv.240

Survey and Settlement Department, Government of TamilNadu




District : Chengalpattu Survey No : 80
Taluk : Vandalur Area : Hect 16 Ares 38.50
Village : THAZHAMBUR [31] Scale:1:3723
73
Date of Issue: 05-08-2021 12:15:18 mv.240

Survey and Settlement Department, Government of TamilNadu
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WP.No0.5267 0f 2021 and
W.M.P.No0.5824 0of 2021 and
W.P.No0.5616 0of 2021

C.V.KARTHIKEYAN, J.,

Connected additional counter may be
forwarded to Mr.Yogesh Kannadasan,
learned Government Advocate appearing for

the respondents.

2. Call the matter once again on

09.09.2021.

3. In the meanwhile, there shall be an
order of stay protecting possession of the
petitioner in Survey Nos.80/4 and 80/6 in
Thazhambur Village, Thiruporur Taluk. The
present order is passed in the presence of the
learned ~ Government Advocate. [ am
confident that he would communicate the
same to all the requisite parties, since there is
a _complaint that the compound wall of the
petitioner's property had been attempted to

be demolished by the respondents herein.

09.08.2021
Sgl
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From 11.08.2021
Narpavi Homes Pvt Ltd
Represented by J Jayakrishnan

And AV Krishnan
No 19 Vellaiyan Street
Kotturpuram
Chennai - 600 085
To
The Collector
Chengapattu
Subject : LAND ASSIGNMENT — VILLAGE THAZHAMBUR, CHENGALPATTU DISTRICT
SURVEY NO 80/4 —ISSUE OF PATTA — WA 16/2018 & WP 5267[2021_
1. Please refer to proceedings of CLA vide Rc No F2/17868/2018 dated 30.07.2019 and order of the

Hon’ble High Court dated 09.08.2021in WP 5267/2021.

2. We have the honour to state that we are the absolute ownersland comprised in Survey No
80/4& 80/6 in Village Thazhambur. It is submitted that the Honorable Madras High Court set aside the
orderof CLA rejecting our petition for issue of patta and passed a direction to afford usan opportunity to
be heard and properly adjudicate our grievance in WA 16/2018 on 18.09.2018 within four months.
However, the CLA held that order in abeyance for one year and referredour case to a non-existent
committee vide proceedings dated 30.07.2019. Ironically after ten days a committee was ordered by
the Govt of TN vide GOMs No 283 dated 09.08.2019 in the aftermath of PIL WP 11156/2018 to
discreetly probe into the fraudulent issue of patta for poromboke land by the revenue officials. The
scope of this committee is to discreetly probe and to unilaterally cancel all the fraudulently issued pattas
and that of mine is to issue patta after affording me adequate opportunity. The erroneous clubbing of
both is in wanton disregard of the orders of High Court and denial of natural justice to me. It is
regardless to say that an earlier order in a Writ Appeal cannot be clubbed with a later order in a PIL WP

after one year.

3. It is submitted that the previous incumbent CLA in his proceedings dated 30.07.2019 has
recorded the entire merits of the case and categorically ordered Status Quo and No mutation of the
subject property till finalization of the case. The relevant portion of the said order in page 8 is extracted
as under
In this issue a Public Interest Litigation in WP No 11156/2018 has been filed by Thiru S Raja
accusing that the revenue officials have issued patta fraudulently even though the lands are
poromboke, after assignments were cancelled by the Sub Collector. In this issue the Hon’ble High
Court has directed the Govt to constitute a committee to probe into this issue thoroughly and
submit a report to Govt through the CLA. Accordingly, | refer the case to the Chairman/District
Collector of the Committee for a thorough probe and send report to Govt through CLA for final
orders. Till then Status-quo is maintained. No mutation should happen and the lands are
vested with Govt and activities in the land are strictly prohibited and strict monitoring by the
District Collector through field staff is ordered. Any violation in my order will lead to strict
disciplinary action.
For Narpavi hcmes P\*, Lid.

<

Authorized Signizton

Scanned with CamScanner
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4, Under these circumstances the Chengalpattu Collector and his field staff voluntarily committed
willful violation of the CLA’s direction and permitted dumping of garbage in our property and also
assisted anti-social elements in illegal mining of thousands of loads of sand from it. In addition, in utter
disregard for law and unmindful of the woes of a common citizen, the district administration on whom
the responsibility to safeguard the Status Quo of the said property was vested initiated mutation of the
said property wherein the RI, Vandalur gave a notice seeking objections if any for alienating the entire
property to construct Secretariat Staff Quarters on 09.09.2020. We submitted our objection to all the
staff of the District Administration including the Collector on 10.09.2020.

5. Notwithstanding the above judicially righteous position, we appealed to the CLA on 20.10.2020
to consider our plea judicially, afford us a personal hearing and order issue of patta on merit at the
earliest.

Keeping in view your failure to submit the report of the Committee, which otherwise is irrelevant as the
scope of the Committee does not encompass probing land outside the purview of the Hon’ble High
Court’s order in WP 11156/2018, we appealed to the honourable High Court vide WP 5267/2021 and
the same is pending for orders. It is pertinent to mention here that the fourth respondent Vandalur
Tehsildar had filed a Status Report mentioning that Govt Orders on the report submitted by the ibid
Committee are awaited.

6. In spite of the order of the CLA maintaining Status Quo and our objections, during the pendency
of WP 5267/2021 and currency of Status Quo as ordered by the CLA, on 21.07.2021 the Vandalur
Tehsildar started demolition of the parapet wall in the property and was promptly requested to stop as
the matter is subjudice. Although the Tehsildar obliged us after demolishing 50% of the parapet walls,
unmindful of all orders and law he completed demolition of the entire stretch of parapet walls on
24.07.2021. Hence the CLA and Collector are accountable for the violation of existing orders and are
liable to make good the damages and material loss incurred by way of demolition of the parapet walls
by the Vandalur Tehsildar.

7. It is submitted that the Chengalpattu Collector exhibited defiance of Govt orders (CLA) and utter
disregard for the authority of the honourable High Court wherein he inspected the property site and
ordered construction of Screening Walls in the said property and mutated a portion of the said property
for garbage dumbing officially on 26.07.2021 when WP 5267/2021 is listed orders on 27.07.2021. The
. entire field staff ie., Tambaram RDO, Vandalur Tehsildar, Mambakkam RI, Thazhambur VAO, BDO and
others colluded with the Collector to commit an offence of this gravity wherein the property belonging
to a common citizen is grabbed by them in the garb of utilization for social cause.

8. Under these circumstances the Hon’ble High Court was pleased to pass an order of Stay as under
In the meanwhile, there shall be an order of stay protecting possession of the petitioner in
Survey Nos 80/4 and 80/6 in Thazhambur Village, Thiruporur Taluk. The present order is
passed in the presence of the learned Govt Advocate. | am confident that he could
communicate the same to all the requisite parties, since there is a complaint that the
compound wall of the petitioner’s property had been attempted to be demolished by the
respondents therein.

For Narpavi hcmes Pyt Ltd.

~

Authorized Signaton

Scanned with CamScanner
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9. In view of the aforesaid, you are requested to pass necessary orders/instructions to the Field
staff to refrain from interfering with our possession of the property and cease all attempts to
mutate/deface the same. Your attention is drawn to the fact that the Govt of TN represented by you is
vicariously liable for all the misdeeds against our interests.

10. Sir, you are also requested to submit your report as sought for vide CLA’s proceedings cited in
reference above. It is requested that such report shall take into considered opinion, instances of regrant
of patta to most of the other beneficiaries of the same cancellation.

Yours faithfully,
For Narpavi Hicmes P+, Ltd.

(J Jayakrishnan)
Authorized Signiztnn.

Enclosure : - Order dated 09.08.2021 or the Hon’ble High Court.
Copy to :-

The Honorable Minister - For information and necessary orders please.
Department of Revenue
Govt of TN

The Commissioner of Land Administration — For information and expeditious disposal of our case
Ezhilagam for issue of patta.

Chepauk, Triplicane

Chennai — 600 005

The RDO - For information and necessary action restraining any attempt

Tambaram by any Govt/Non-govt agencies to mutate/deface our property
situated in S No 80/4 and 80/6.

The Tehsildar - -do-

Vandalur

The Block Development Officer - 1. Please refer to judgement in WP 18234/2019 and your

Thirupporur consequent correspondence dated 12.08.2021 to secure a part

of S No 80/6 for Waste management shed.

2. You are requested to refrain from interfering with our
possession of property situated in S No 80/6 as the same has
been protected by the Hon’ble High Court in WP 5267/2021.
You are also requested to pass necessary instructions to prevent
wrongful and illegal use of our property for garbage dumping as
the same shall be in contempt of the hon’ble High Court Orders.

Scanned with CamScanner
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TRANSLATION

WARNING - PUBLIC ANNOUNCEMENT

The property located in Survey Nos. 80/4 & 80/6 belongs to Narpavi Homes
Private Limited. The Hon’ble Madras High Court in 5267/2021 on 09.08.2021
has passed a stay order to protect our right. Neither the District Administration
nor any other person can, in violation of that order, trespass or dump garbage
and anyone who trespasses in violation of the High Court’s order shall be
punished under law.
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V622+9FC, Thazhambur, Tamil Nadu 600130, India

Thazhambur “‘
Tamil Nadu
India

2021-08-25(Wed) 09:16(PM)
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1/15/2018

1 Z'?’ict: GDP

Petition No. & Date

2017/9005/03/027217/1214 & Dt. 14/12/2017

Source Name,Sub Source Name & Sub Source Remarks

Online Petition

Department

Rural Development

Petition Main Category & Sub Categoty

Rural/Urban Development (Infrastructure) & Industrial / Commercial waste hazards

Petition Details

Dear Sir/Madam - I am staying in Arihant Heirloom It is an apartment community consists of 256
apartments in Thazhambur village. The apartment is adjacent to Thazhambur Lake. Thazhambur 1
ake is the source of drinking water for the entire village and also for our apartment community. R
ecently we have noticed lot of waste is being dumped behind our apartment and close to the lake.

The waste is piling up - as a nation we are trying to strive for clean India with Swatch Bharat initi
ative but in this case the entire village and water sources are going to impact. We request you to i

nvestigate and take appropriate action by cleaning up the premises and ensuring the waste is dum
ped only at designated place. Kind Regards

Concerned Officer Address

THAZHAMBUR Urban Local Body, Thiruporur Village Panchayat, KANCHEEPURAM District

Petitioner Name & Father/Husband Name

Naga Srinivas Reddy, Father/Husband Name: A Rama Subba Reddy

Address THAZHAMBUR Revenue Village, THIRUPPORUR Taluk, KANCHEEPURAM District
Mobile Number 7401457718
Document

L&D 6F MMIGHGISTETETLILIL_L_Gl. LOGTOTL_6V SI60)600T

955 GLIMUSET QST LLILIR6USTEV BT HST
BI6|HSHMTEH BL6UL.HemSH CLMG S TETATLL () eU(BH M.

15:21:48 | Taken : Office, Thiruporur KANCHEEPURAM

15/12/2017

13:15:08 Forwarded

SDC(GDP), BDO(V.P), Block
Collectorate, Office. Thi
KANCHEEPURAM e e

Computerized By NATIONAL INFORMATICS CENTRE, TNSU, Chennai

http://gdp.tn.gov.in/status/print_status_page.php
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TRANSLATION
Action Remarks:

Petition taken up. The problem was studied by the Zonal Deputy Block
Development Officer and garbage has been removed. In view of the
frequent dumping of garbage, steps will have to be taken to find a
permanent solution.
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Flat Owners Association

From Date: 27" — May-2018

A. KAMIL

Secretary — Arihant Heirloom Flat Owners Association(AHFOA)

S. No. 80/9, Arihant Heirloom Apartments,Thalambur, Pin — 600130
Mail: arihantheirloom.office @gmail.com Phone: 044-6740 2080

£ To

Shri. P. Ponniah LLA.S. - District Collector
Collectorate
Kancheepuram

Respected Sir,

Sub: Reimoval of iliegal dumpyard that has coime up behind our apaitiment compiex close to
ThalamburBig Lake (periyayeri) which is an important water source for the village. —-Reg.

Arihant Heirloom is a peaceful community of 256 apartments in Thalambur village. Adjacent to us is
Adroit District S project with nearly 400 apartments.We have noticed that a full-fledged garbage dump
has come up at less than 100 meters behind cur apartment complex recently. What makes this even
more worse is, it is right on the banks of the Thalambur Big Lake (periyayeri) which isan important
freshwater source to the entire area and is being used for water supply to the entire village.

This garbage dump has come up in an open area through which fresh water flows into the lake when it
rains. When we visited the dump vard site, we saw that it is not just domestic waste, but also medical
waste that has been dumped there illegally. The rainy season next year will surely cause serious health
hazards to the entire village if this is not taken care of immediately. Needless to say that it is illegal to
have a garbage dump right next to fresh water sources and residences.

Not just Private vehicles, but also vehicles of ThalamburPanchayat are dumping waste here regularly.
The size of this dump yard is increasing day by day and it is being burnt periodically causing a cloud of
smoke. This dump yard directly affects close to about 800 adjacent apartments/houses and indirectly
the whole village.

We request you to take immediate remedial action to safe guard the key fresh water source and also to
ensure the health and safety of the residents of Thalambur village. We also request you to take
immediate strong action both preventive and remedial as soon as possible, before it is too late and
causes any serious health related incidents in Thalmabur village.

Thanking You,
Sincerely,

(A. )
Secretary - AHFOA
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Thalambur, Chengalpattu
19-04-2021

FROM ‘
THE RESIDENTS OF THALAMBUR
Chengalpattu District

To

The District Collector

Office of the District Collector
Chengalpattu i

Respected sir

SUB: Ardent request to save and protect the freshwater lake of Thalambur from dreadful
contamination

¥kkkk Rk

We the Thalambur residents most humbly and respectfully bring the following few lines to your
benevolent and benign consideration and favorable action.

Thalambur Lake is spread over 100 acres of land with a circumference of around 2500 plus
meters and is full of fresh water. Thanks for the last monsoon and the efforts of Care Earth Trust which
deepened the lake last year. The lake is fenced on one side of the road and heaped up with mud (bund)
on the other Road side of the Road. There is a way from Karanai side to the lake which is left open.

A garbage dumping ground has come up in the last three years on the Karanai side threatening
the lake and surrounding dwellings. Garbage is dumped in this area (which includes household/hotels
waste, hospital waste, animal waste, dead Carcass etc.,) irrationally and irresponsibly. Dumped garbage
is piled up in such large proportions that the appalling waste is spread over the adjoining areas of the
lake threatening the fresh water body with dreadful contamination. It may be pertinent to mention that
the water from this lake is being pumped out by the Panchayat and supplied to the entire village for its
use. The very lifeline of the Thalambur village is being threatened by the pollution caused by the
garbage dump.

In this connection we would also like to bring to your kind notice that Arihant Heirloom Flat
Owners Association submitted a representation to the then Collector of Kanchipuram in May 2018 (copy
enclosed) since Thalambur was under the jurisdiction of Kanchipuram District at that time. The then
collector of Kanchipuram assured us of a permanent solution and mooted some steps for clearing the
garbage, which unfortunately turned out to be a one-time exercise and the problem persists unabated
and unchecked till today. It is anybody’s guess as to how much of the dreadful waste got washed down
and mingled with the fresh waters of the lake during the monsoon last year.
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It is also relevant to bring to your kind notice that the dumped garbage of which majority
being dumped in plastic bags and burnt regularly on a daily basis leading to a toxic emission of thick and
heavy smoke causing severe health hazard like burning sensation in eyes and throat, coughing and
sneezing and other related health issues. We are very much afraid that the smoke contain toxic contents
leading to very severe health hazards to infant babies, toddlers, children, elders and other residents of

the area.

We further submit with extreme pain and concern that the second COVID19 wave is proving
to be very cruel and unkind to mankind as a whole. It is not out of place to mention here that in such a
volatile and unpredictable condition, social responsibility lies with the citizens to save the society as a
whole from dread and distress. Even in our Apartment COVID positive cases were reported and
residents are afraid and living with fear and anxiety as the smoke emitting from the burnt garbage may
be a serious health hazard. It is also causing pulmonary health issues to the residents of Thalambur
Village who live in the periphery of the lake.

When Chennai reeled under severe water crisis two years back, the citizens and Government
took a pledge to save all the water bodies in around the city and spent huge time and money in
restoring the water bodies. The Thalambur Lake also received a face lift with the help of an NGO (Care
Earth Trust) which strengthened the lake bund on the eastern and southern peripheries of the lake. All
such good efforts seems to be nullified as the lake stands polluted now which is a cause for great
concern.

This fresh water body which recharges the ground water of entire Thalambur and its
surroundings is in grave danger today. Many species of birds, both native and migratory and animals like
wild rabbits and foxes have made the surroundings of the lake their home. It is easy to spot Egrets, King
Fishers, Koels and even Peacocks around the lake. The Thalambur Lake, which is the life source of not
only the people of Thalambur but birds and animals as well, is now full, thanks to the copious rains last
year. If we properly maintain this lake, the water will last for another two to three years and we will not
have any water shortage. However, this water body is fast losing its purity on account of the garbage
dumped in the lake and its surroundings. What started as a small dump has now grown in size and has
extended to the fringes of the lake polluting its waters. In this connection we understand that the Green
Tribunal had passed orders to protect the Thalambur Lake and it was confirmed by the Panchayat and
other authorities that the same has been moved to a wasteland which will not affect the people.
However, the reality is otherwise as the dump yard has come up right in the middle of a human
settlement as well as on the fringes of a water body polluting its waters. We are enclosing a copy of the
orders issued by National Green Tribunal dated 11th May 2017 for your ready reference.

Our representations to the local authorities time and again to shift the garbage dumping
ground to elsewhere have gone in vain. They have promised a lot, but nothing has so far happened on
the ground. We therefore fervently appeal to you and request you to kindly show concern to this
predicament and issue directives to the concerned authorities to end this crisis as soon as possible in
order to protect and save the Thalambur fresh water lake.



Thanking you sir

Yours faithfully

Thalambur residents M - C/A

PS:

For the purpose of convenience, a small group of
to coordinate on the matter of whom Shri Na
correspondence relating to the subject matte
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people have been nominated as the Action Committee
ga Srinivas will be the single point of contact to whom all
r may please be addressed.

Name Address Phone number E mail ID

Mr. Naga Srinivas J12, Arihant 7401457718 naga.avula@gmail.com
Heirloom,
Thalambur

Mrs. Vahini R44, Arihant 9500054087 navahini@gmail.com
Heirloom,
Thalambur

The Secretary Arihant Heirloom 7358746910 — | Arihantheirloom.office@gmail.com
Flat Owners q he003308 S
Association,
Thalambur

The Secretary Adroit Thalambur 8056207878 adroitdistricts@gmail.com
Apartment owners
association

Enclosures

1. Signatures of the Residents of Thalambur.
2. Photos of the lake and the garbage dumping ground.

3. Acopy of the representation dated 27th Ma
Association.

Y 2018n submitted by Arihant Heirloom Flat Owners

4. Orders of Green Tribunal while d isposing the Application No 34 of 2016.
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ADROIT THAZHAMBUR APARTMENT
OWNERS ASSOCIATION

7
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Reg.no: SRG/Chengalpattu/4/2019

Dear Residents,

This is with reference to the illegal dump yard close to our apartment. A garbage dumping ground
has come up in the last three years on the Karanai side threatening the lake. Garbage is dumped in

“ this area (which includes house hold/hotels waste, hospital waste, animal waste, dead Carcass etc.,)
irrationally and irresponsibly. Dumped garbage piled up in such large proportions that the appalling
waste is threatening the fresh water body with dreadful contamination. It is also relevant to bring to
your kind notice that the dumped garbage is being burnt regularly on a daily basis leading to
emission of thick and heavy smoke causing burning sensation in our eyes, continuous sneezing and
other related health issues. We are very much afraid that the smoke may contain toxic contents
leading to health hazards to infant babies, toddlers, children, elders and other residents of the area.
Many residents have complained of health issues such as wheezing and pulmonary problems. In

f these days of CORONA this dump yard is threatening the lives of the residents.

In this connection we the residents are launching a signature campaign with a representation to be

k submitted to the authorities concerned to shift the garbage dump yard away from the residential
| area.

»' We request all the Residents to kindly join this momentum and participate in this campaign to
protect our residents from distress and suffering.

DN

Regards,

2

Adroit Thalambur Apartment Owners™ASsociation

Ly .

80/8, Adroit District S, Thazhambur Main Road{ Thazhambur, Navalur Post,
Kancheepuram District — 600 130, Tamil Nadu

—. .
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DT: 15.03.2021

~ Dear Residents,

This is with reference to the illegal dump yard close to our apartment. A garbage dumping
ground has come up in the last three years on the Karanai side threatening the lake. Garbage
‘ns dumped in this area (which includes house hold/hotels waste, hospital waste, animal
waste, dead Carcass etc.,) lrratlonally and irresponsibly. Dumped garbage piled up in such
large proportions that the appalling waste is threatening the fresh water body with dreadful
contamination. It is also relevant to bring to your kind notice that the dumped garbage is
being burnt regularly on a daily basis leading to emission of thick and heavy smoke causing
burning sensation in our eyes, continuous sneezing and other related health issues. We are
very much afraid that the smoke may contain toxic contents leading to\::a\lq hazards to
infant babies, toddlers, children, elders and other residents of the area. Many residents have
complained of health issues such as wheezing and pulmonary pr'oblems: In these days of

CORONA this dump yard is threatening the lives of the residents.

In this connection we the residents are léunching a signafure campaign with a
representatlon to be submitted to the authorities concerned to shlft the garbage dump yard

“away from the residential area. <

We request all the Residents to kindly join this momentum and participate in this

campaign to protect our residents from distress and suffering. E e

P o

Note: Security will be carrying the Notice along with other necessary documents for signing
purpose to your flat. Request all residents with age of 18+ to sign the document to support

the AHFOA Green Team initiatives.

Regards, .
AHFOA
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DT:15.03.2021

Nl i

Dear Residents,

This is with reference to the illegal dump yard close to our apartment. A garbage dumping ground
has come up in the last three years on the Karanai side threatening the lake. Garbage is dumped in
this area (which includes house hold/hotels waste, hospital waste, animal waste, dead Carcass etc.,)
irrationally and irresponsibly. Dumped garbage piled up in such large proportions that the appalling
waste is threatening the fresh water body with dreadful contamination. It is also relevant to bring to
your kind notice that the dumped garbage is being burnt regularly on a daily basis 1eading to
emission of thick and heavy smoke causing burning sensation in our eyes, continuous sneezing and
other related health issues. We are very much afraid that the smoke may contain toxic contents
‘ leading to health hazards to infant babies, toddlers, children, elders and other residents of the area.
N Many residents have complained of health issues such as wheezing and pulmonary problems. in
these days of CORONA this dump yard is threatening the lives of the residents.

In this connection we the residents are launching a signature campaign with a representation to be
submitted to the authorities concerned to shift the garbage dump yard away from the residential

area.

We request all the Residents to kindly join this momentum and participate in this campaign to
protect our residents from distress and suffering.

Note: Security will be carrying the Notice along with other necessary documents for signing purpose

to your flat. Request all residents with age of 18+ to sign the document to support the AHFOA
Green Team initiatives. \ 7

(W

<‘,}\ Regards,

JA (;aShalambur Apartment Owners Association
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I : \

ol
ke




L

Thalambur Garbage Dump»lr?%moval Signature Campaign

Name Mobile Number App::lf':a::"e / :La:s':;{) Signature
K. KRt Hlw T79e8164) | DPiws ) SY) | ko koukn ]
) Gunuenss ap 1624422 J AT s A Fot iji
: \hﬂcum W 4940186305 TWINS 3 TA /,LU,
N 8}{(}\{\\«\ | Keamat QK0 (o2 JdA1Ng 2 Poc QX/ )
S | H] - Momnnnsn  |18%457825 S >S5 VM%Q/
£ 11 LB TR9aauly] Jolud y 2o b 4hang
@7 | M fPvsarme | Gugargy | Tepws 5Te | n¥]
g 0. Dpavad 1849 kot | Jaind | foL | po7—
Q| M pradespa 9942862226 | Jadu 338 [V
0| M. Ponvithrna A566937474 D acrv. JFT gyy |
h S~nivesan - (€. AShb6S30§3 Tonn, 293 PRl
12 —f&%km 13606001 3 TA}MJ |- o7 M 5
2} Awm Ahsroong | Jendw RS @{?4%
/4* Balem UYVgom K1984348140) “Jo 1S LI»FB \749 A
QY | SoMARUNDARAM | 6287971953 Tetspxe lre |2 0
NE 4@\@1\&{) a0 2R3V 22 3 Do N [Tt r*é%,&‘
| [ | Jotheesh Kamer. s ?mutwby Taiag 1 M /A/(Q
(& | Mghend Dardian Q1L in2077 Jaina st | 8. »ij/— e
A- (JSmon A 340633 (69 _hivy Ebn 7/(4;
% | fomablom RS Jeen,  Pped | <D
i L ON RAY o9 LIS I o 2Py B
W | Amavncith. k Woqronpry  Tein 2¢on | PO
A3 | MoeAL e \sduan)  [4355SLr784 Ja N NEeYS [:MTW
24} K RAVENDep, |Tog3eens). 7, S5T€ | l.-eA

P\




173

Thalambur Garbage Dumpyard Removal Signature Campaign

 Name Mobile Number A"":t':e";‘:';“a":;“e’ :Lalfs';“:‘{) Signature
‘q:n%& Ve Fin b, 3 &1 Sg o ’T%w}k
b //’s)m—sm DS 26 cok o, Jein 3 FaR '?//
X nguvs\(« A99622932|  TA, 1o\ (‘dl’_
Ay T’MMA Ailbosu 17| TJojng 0FF | 0.
29 Vesassg Joy  |Tpe | R
3° A,Vﬁ«w—?ﬂtw 1870072y b . GRoc, = ;
Q> U- ?‘”"/L@\ 99Ue 902895 Ao II&J/ j\
SV el SLAANTSYR IO 2.5C |4y
221 Vs Shables  [5Ghooum| e 2555 |vogm
24| T LA 97 ‘?0‘3"174 T 3™ | T A"
3718 %nnmuaannnrlam 9442121894 Tning FB !lmﬂw
35 Mhﬂ*}ﬁm o ALY Sy 2fof Ny
27| Numelogathae | 0850 Tuo |4y 4oL
2% Qr\-fkuc,m Voo C{?maﬁw‘\ U@fw\« '3 Foc Q{Qf
O L)M Bhonb-ar 9 49900990 Joown Spo—p |3 FA W’Lﬁ
ae| Ko 93196592 | oo | tgn | foo
A\ quxmﬂ% TP 550]  Faey ¢\ @yé,\_._
A nowo1P WEITD| ot CEt | s
a3 e et 8 RR4822 Q24 LT |} SR | T2
anl Span o lthpog]  Geiny ( v %&4
A5 X, ;/ZS’@)\ Jewald 9/5%119 A4 X7 ¢ XM;—,
AL | Swe vy ver AA Maibeh! | B WEP |
A | W T‘W P MR csn KR,
a5 P takiaaen 3319-cran %T«'w\\ 550 |
| Page No




Thalambur Garbage Dumpyard Removal Signature Campaign

tN
Appartment Name / Flat No / Signature
House No ]

Mobil
sl. No 11’2?/__ obile Number street Name \

2| 8 Niver ™ %2 48579825 Jams 3p7Y
0| [ a-shmaran - 4t 266y oo | Jor< ) 7 ¢ U~
5\ W ML)y 40O JainA S‘zg'aa 27A
nnodh taecoccts] o gpmbe | B2 LA
"o p J B =il
DYy “"/ ! /72 = = //:.7) //j_/_——
£ |dal /*LH\” - c L8707 T ! =3 ) S (
54 - \Q\l’)“ NI § “ g/¢},/gf( NN N—" A dr,? > -
o=s | G o e A kdd [ g ms [ oo™ sprey | 7em| S
st [P - atd 9200 07510 Do By |5 {0 7;\/
s | Jatcon Medfe! QRS TLET | s Us M [g-t=
5| y.M-MPTARL 8908037 | Jan Spy STt |~
B '\) Swein QI os2LIRY Jain ST SSM | &
S e accrag i | Towaf—m LT | e

O | Lyl ¢ |gpybione | B Py gSie | A0
by | “ by Wed Gesiunt Ten Fpa \ S |
31 K. é)fm\oﬂw/ﬂm/ 7 386N \ﬁw‘,ngw\q SFC Mwﬂ’h’/
b4 P& éj«duvﬂ N PRSI Teiay (‘-«//m\(/ L Fok ’/
bs P@WW/’ Q396U 2392 Ja?ngv iﬁé“o?)ﬂ? u Foc g@/
LG ﬂsezu Sneidliy A95L 5SS Jas 5};«,% e qF .,3&
t:; ‘jado\c)u.\ kon<$ | Y4aB))>o Jons SV“-\CNJ» A EL: .
VivoD Komel 979092222 Sppp Sovy meel | ITF [;{,\' Ly
b? | ¢ pornduss oo | F2K109999 jw.,'g Lpw—r | SPH C%P

T png 4P | @

ol o
F0 | DivakaRon €463207710

Page No:




175
Thalambur Garbage Dumpyard Removal Signature Campaign |
S sican | Sownduw|  Am(Jen) | 1T8 | |
04 C v h s (T91100% 4P Jawmng | 47F P :
7s Viquech.le L3slean3So wl YT QEA | Nsp Y
i P. Kanungltey Q290188 [ | Rlocx 1 TA ama | LTA fDZL\_/:L
73] Mocuen st (A3 10k Baeerte e 2 PR |y dello=
~8]  R\fudo et 4441022907 Tmw SPrrqMedy 400 gl
ﬁ?a A be;\,bm,Ma#; oYebboglc | Fours SRaing Mool CA4ih - i
o lDQNN USPrm\} 12,220 2309 J Mlsgponcamened IF £ Qi J2
] HmMWJliom 105185339 m@t;‘m Moale,, || FL ( P
go | [AnNAND @ b3 ©2565¢ 4:3@ 1-\%9 \Fo | kL~
83 |0 Bhana ki TeY14g 4622 )%w&m \ E& Qlf\m&
24| 0 G LT |aesoseiss]doine =Sk | I sh | Al
85 \[P(DALMC{J’ t\\aw«'v\ qD\FTHZ“ﬁjD\;" «&Q’*\‘!M“h AN
e |l Chonlear | Haa2klth Toun dy\ |24 38 Wrdad]
7 0B o 0962924, gg&% 28k (—
LR | SR Soundvadeni’ 500068912 Jatr Sf&‘;‘flw“{“) > FoD ‘&WWJ/
29 | Porasa¥h .M . D5 00U Tewns [ ooy ing 5 oD | M fasal
a0 | M Deargsn V9IUBA| s spahg - | A | D
9)
g2
93
14
b .
96




W

176

O Lingy mdsasgs,é.(a, P Beriaint () B meir
b IO YDIDUITG) p 80, er16aflehT WAIT (T UL 1T B3 (1D
QU631 (3) 631y SOOI 1 5 (1%,
- Bmsamen

@6’0‘!@[ g,ubmm@u:si)a)mb Qlﬂ!p mal'g')'&)lé,' Q&"m”q'(\’b/}’”b‘b Qlf’lplb%f'r ijn [6”6):[{//5
8 (1M1 %6 3311 1631 BL_lb &umi_1p itz wenipuilssirey By f) B)msLmy. 35

B Benev meTmrsi HTSIBTHESR L 1_med Guogyib Blrew® ey, U (HL_BI% 615, 51D

Srmws s gerent TN B maairg. ~ /

AT @bs BiBlevsy, Hrrepent uaulley Aevusrewns @)uikd) QUBID &1L
QT B @) gHermen DB FTiiienenus Oeua Bauswrs Byibs RUGZI Y TR P
Guedu LT B @b STyt aiflullst Guh@é senrullsy D EDLDB 6T ST 60
BV Q&I L@ sleyagser erifl BOLST 055 samefens wrs LS5
SUTWD HFlswral Qume UBADG.  uelgwrer FLB& sifleyssr LMHmyb
O(hSSIOLOEN BT S & fleya 6mid Bewall g4 Qami i u®eug sHmiyms @MV
urgliug) WL BHo6d6uTg) LGaim) Gfbvwa@fb&mi STIERTIOTH D S,).

Cugyd @bss @liewuser st 1L 11 u@eugmen sTHMleT FHesTenioullsy LOT MM i 6T
gHul® Was Quiflw Sjerailey Gmmri CsTHm WwHmib FHTETI6 Ca® aflsperw
STHUTEDGI.  Fehr erfdasy, OlsTeRTeL_ srifld 6y 360w o105 6 9 FlBwrs
urall eiGAnsg). \ f

BLg &FHMILYMLO ugisTullbsraEaud muwg o ufli Bbrywrer gyt srfuflsr
urgisradpsraan Gupiiyg  gfsssnruild Gusou Cer Heusns 2L Ty ursg
SOEGWTYID Gy QaT (Hib @ sms &ESEHEEG LT BTy Caumy g
YL s5ns WrDODIOTHID Y HTAHEES whser Frif PG ey CETOLUSTSS
Sirwrefssiiuc @ Ourg) wéaseafer DHEWWSS Qupiu G UGBS, 18&Hwrer
Sralled  wsaefer DECWWSSIL 6T (35 Y sworidlést ulire  gygy
Gfsriiser aflspraley o flw BLOUL&EDS qThb5S5 grem®sreons 9|EDLDUYLD
STHTUZI 51585410 B)svens.

BIVTD SRET FhiseT aEWpsms Qs et Gevesamriu L ugeugglsd

BB Qis Ywnds g, BT Yy 6fld@wrm STPenuyL_ssr Gal_ B OsrstACmmib.

weiry] BT Beir)




177
TRANSLATION

An Appeal to the Public

Without water, the world cannot survive; without rain, society cannot
survive

- Thirukkural

The Thazhambur lake, which is the life source of the people of
Thazhambur, is now full after a period of 4 years, thanks to the copious
rains last year. If we properly maintain this lake, the water will last for
another two to three years and we will not have any water shortage in
our village.

However, this water body is fast losing its purity on account of garbage
being dumped on the Karanai side.

As garbage dump is located on the western shore of Thazhambur lake,
the waste that is being dumped there is mixing with the water and
polluting it and creating health hazards. Apart from the garbage from
houses, even medical / hospital wastes are also found to be dumped in
the garbage dump, which not only pollutes the lake water, but is also
creating a health hazard for the houses abutting the lake.

Further, the garbage waste are being burnt periodically by the
Panchayat which is not only causing air pollution, but also the spreading
of diseases to spread and the damaging of health. It also causes irritation
of the eyes, throat, etc.

In order to protect our environment, our health, and Thazhambur lake
and to forthwith prevent the dumping of garbage, it has been decided to
petition the authorities to shift the garbage dump yard to another place
where it might not pose problems to the public. Accordingly, the
signatures of the general public are sought for. If lots of people sign this
petition, it would no doubt spur the authorities to take suitable action.

We therefore request you to sign the enclosed form containing the
petition and lend your support to this effort.

Thank you Thank you Thank you
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2 HINDU

CHENNAI

Vacant plot along Thazhambur lake a dumping ground,
say residents

SPECIAL CORRESPONDENT

CHENNAI, APRIL 23, 2021 02:18 IST

UPDATED: APRIL 23, 2021 02:18 IST

The lake is a freshwater source for the locality that heavily depends on
groundwater for its needs

Avacant plot along the recently rejuvenated Thazhambur lake, off Rajiv Gandhi Salai, is
being used as a dumping ground, residents of the area said.

Heaps of garbage dumped on the site along Karanai Road was often set on fire, residents
said, adding that it posed a health hazard to them. Spread over 30.6 hectares, the
Thazhambur lake is a freshwater source for the locality that heavily depends on
groundwater for its needs.

The waterbody can now store up to 22 million cubic feet of water after the restoration
efforts of Care Earth Trust, a city-based biodiversity research organisation, with funding
from Hinduja Leyland Finance.

Kannan Sethuraman, a resident of Thazhambur, noted that the size of the garbage dump
had been increasing for the past four years and hospital waste, too, was often dumped
there. Thick smoke emanating from the fire engulfed the area and often caused irritation in
the eyes and throat.
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administration. Residents complained that the waste was dumped by private vehicles and

those belonging to the panchayat. This affected nearly 800 apartments and houses around
the lake.

Anbu Vahini, a resident, said the lake was recently rejuvenated and was also now home to
several species of birds. It was also major source of groundwater recharge. Frequent
burning of garbage close to the lake may contaminate the freshwater body.

She recalled that the local body had promised to take up scientific disposal of waste
through composting during the hearing of a case filed by Madipakkam residents at the
National Green Tribunal, Southern Zone, in 2017. However, the panchayat was yet to adopt
a solid waste management policy.

Residents demanded that the local body shift the dumping yard to an alternate site.

Jayshree Vencatesan, managing trustee, Care Earth Trust, said the lake had been restored
and fenced. Residents had planted saplings along the waterbody. Waste was being dumped
on the outer periphery of the lake. Security personnel had been deployed to prevent the
misuse of the waterbody, including the dumping of waste.

Sources in the Thazhambur village panchayat said the vacant plot was being used after
approval. “We are unable to find an alternate site in the locality as it has become urbanised.
We are planning to seek permission from Greater Chennai Corporation to convey waste
from Thazhambur to its dumping site”
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Meeting with Thiruporur Block Development Officer and Thalambur

Subject of Meeting Panchayat Secretary Mr. Madhan
271 Apr 2021 3:30 PM - 4:00 PM
Date and Duration Arihant Heirloom Apartments,

Thalambur Village,
Chengalpattu District

The meeting was called on a short notice of 30 minutes by BDO on 27/4/2021 post the representation
given to Chengalpattu District Collector Sri A John Louis on Lake conservation and dump yard issues in
Thalambur Village

Key Executive Committee members and residents of Thalambur, Adroit Apartments and Arihant
Heirloom Apartments interacted with BDO and articulated the concerns;

1. Pollution of lake due to the dump yard proximity. Whenever it rains the entire burnt waste is
flowing in to the lake and polluting the lake water and surrounding ground water table

2. Burning of waste (plastic) causing health issues to Thalambur residents. Many residents are
complaining that Inhaling of the smoke causing itchy eyes and a sore throat.

3. Not restricting the dump to 50 cents as prescribed by court orders and not managing it on regular
basis. Today dump is spread to 3-4 acres stretching from Karanai main road to Thalambur Lake and
250 trucks of dump accumulated in that area

The following are key updates from BDO and Panchayat Secretary.

1. There is no MCC (micro composite center) facility planned for Thalambur. It needs funds and
manpower from panchayat. (District Collector mentioned during our interaction on 27/4/2021 that
MCC is planned for Thalambur)

2. BDO inspected lake and asked residents to give a petition on sand mining to District tahsildar as it
doesn't come under his purview. He will also put a word to the concerned department

3. Dump yard will be cleaned tomorrow (28" Apr) and they will have dump yard restricted to 50
cents as per instructions of the court ; 4 JCBs and 10 Trucks will be deployed to shift the waste to
designated area

4. Periodic cleaning of the dump yard once in 15 days and ensuring it will be maintained in designated
space
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5. BDO assured the Fencing of dump yard area 50 cents will be done by local panchayat team

6. By fencing the dump yard they Restrict outside vehicles to dump the waste and manage it
periodically.

7. The panchayat claims that they are not sure who is Burning the waste (plastic etc) and also lot of
other private vehicles, industry waste is being dumped.

8. BDO after inspecting the site apart from House hold waste hoards of industrial and other wastes
are found and it may be difficult to monitor round the clock. Installing CCTV in Vulnerable points may
solve this

9. The residents extended to volunteer and provide support on sustainable solid waste management
practices if the MCC (micro composite center) facility is deployed in Thalambur

10. The Thalambur Residents thanked BDO and team for swiftly assuring the action on dump yard
issues under the District collector guidance

Over all a temporary solution is proposed and periodic monitoring need to done by officials and local
residents on the progress being made.
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Thalambur Dump Yard and Solid Waste Management - Progress Made so far and
Thanks for your support

Naga Avula <naga.avula@gmail.com> Thu, May 13, 2021 at 2:16 PM

To: collr-cpt@gov.in
Cc: navahini@gmail.com, senthilvel <senthilvel.govindarajan@gmail.com>, sivaprs51@gmail.com

Respected Sir,

At the outset, we would like to thank you for giving us an appointment on 23rd April 2021 and
accepting our representation on the 'Thalambur Dumpyard' concerns. We reached out to you and
sought your kind attention on the " Thalambur Dump Yard" issue on 23rd April. In this connection,

Thiruporur BDO visited us on 27th April 2021 and discussed the impending issue. Thanks for your

swift response and for putting up a team to address the Thalambur resident's concerns. We

wholeheartedly wish that your able administration should position Chengalpattu as one of the best

districts in India.
In this email, We would like to provide a brief update on the progress made so far.

1. Based on your instructions BDO visited our apartment on 27th April and had a discussion with
the residents; BDO promised residents to complete the tasks listed 1. The dump yard will be

restricted to 50 cents as per the court instructions 2. It will be fenced and maintained 3. The dump

will be cleaned every 14 days. 4. The entire dump will be cleaned before earmarking the dump
yard area 50 cents. The key points put forward by the BDO are in the attached document "
‘Meeting Minutes with Thiruporur BDO on 27/042021".pdf' for your kind reference

2. The cleaning activity of the dump yard started on 28th April and close to 25-30% of the waste
has been cleaned. Earmarking of 50 Cents and fencing work is yet to start. BDO also expressed

willingness to fence the entire area adjacent to the earmarked dump but lack of funds and need for

local political support are the key impediments

3. The BDO confirmed that there is no Micro Composite Centre(MCC) plant in Thalambur due to a

lack of funds and manpower even though the Sustainable Solid Waste Management solution for
managing Thalambur waste was proposed to the Green Tribunal in 2017. The below link provides
more details on the Green Tribunal proceedings. We residents of Thamabur extended support to
BDO on sustainable Solid Waste Management solutions and cooperate in segregation of waste
and educating the residents
https://www.casemine.com/judgement/in/5c06697cb338d127125a7477

4. We would like to bring to your notice that waste burning is being continued to date
(attached Dump Burning Picture from May 12th, 2021) and when we brought to the notice of the

https://mail.google.com/mail/u/0?ik=9bd248fee7&view=pt&search=all&permmsgid=msg-a%3Ar-3026385762043512138&simpl=msg-a%3Ar-30263857 ...
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panchayat on this, Panchayat brought water t to put off the burning dump. The dump was
burned 5-6 times post the BDO visit inspite of the assurances from BDO that burning of solid and
plastic waste is in breach of an undertaking given by BDO to NGT. Unfortunately, undo the damage
done to the environment and the area is irreversible due to burning plastic waste which contains
toxic gases. This is slowly leading to a health hazard as many of the residents are complaining of
breathlessness and serious respiratory issues; things are getting more complicated with the
current Covid situation as it is very difficult to get Doctors' services

5. The burnt dump will easily mix up with the lake when it rains or the lake floods causing the entire
lake to open to the pollution which depletes the rich aquatic ecosystem. Attached the aerial view of
the dump yard which is extending from Karanai main road to Thalambur lake (5 -6 acres)

6. As committed to National Green Tribunal(NGT) we request the local authorities to come up with
a permanent solution by shifting the dump yard to a faraway location from the Thalambur lake and
the surrounding dwellings with a sustainable solid waste management solution as proposed in
NGT

We request your kind indulgence in this regard and review the progress of work on a priority basis
and protect our environment and our precious lifeline Thalambur lake from contamination. We
once again thank you and would also kindly request you to give your appointment in the month of
June 2021 to meet and appraise the progress

Attachment 1: The Key actions from discussion with BDO during his visit to Thalambur on 27th
April 2021 'Meeting Minutes with Thiruporur BDO on 27042021".pdf

Attachment 2: Pictures of Thalambur dump yard and its closeness to the lake and surrounding
dwellings

‘Aerial View of Thalmbur Dump Yard-Red Marked _Picture 1 & 2

Attachment 3: Dump Burning Picture from yesterday 12-05-2021; 'Dump Yard Burning Pic
12052021'

Kind Regards
Naga Srinivas

4 attachments
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Thalambur Dumpyard and Solid Waste Management - Progress Made so far and

Thanks for your support
4 messages

Naga Avula <naga.avula@gmail.com> Sat, May 22, 2021 at 10:48 AM

To: bdotpr.tnkpm@nic.in
Cc: Kabilan <kabilan.b@gmail.com>, sivaprs51@gmail.com, elijah29773@gmail.com, navahini@gmail.com

Respected Sir,

We would like to thank you for visiting Thalambur village and discussing with residents
on the Thalmbur Dumpyard issues on 27th Apr 2021. We would like to provide you a
quick summary of the progress made so far

1. Based on your instructions the Local Panchayat Started cleaning the Dumpyard on
30th Apr 2021; The dump yard is cleaned from the Karani side and it is yet to be
cleaned in the interior towards the Thalambur Lake. The images are attached for your
reference

Attachment 1. Thalambur Dump Cleaningl.jpg - Cleaning of Dump

Attachment 2 &3 - Thalambur Dump Cleaning - Need to clean 1.jpg & Thalambur Dump

Cleaning - Need to clean 2.jpg, Thalambur Dump Cleaning - Need to clean 2x.jpg

2. We would like to bring to your notice that waste burning is being continued to
date and when we brought to the notice of the panchayat on this, Panchayat brought
water tankers to put off the burning dump. The dump was burned 5-6 times post your
visit and inspite of your assurances that it will be monitored and controlled. We have
alerted Panchayat Secretary whenever the garbage dump burning noticed by sharing
photos and videos.

Attachment 4,5,6,7& 8 - Thalmbur Dump burning on 07,11,12,17 and 19th May
respectively

3. We thank you for proposing a temporary solution that 50 cents will be earmarked for
the dump yard as committed to the court and will be used to dump the waste and clean
periodically once in 14 days; The fencing work is yet to start; we request you to
implement this solution at the earliest so that it will avoid the burning of waste which is
polluting the surroundings and slowly leading to a health hazard as many of the
residents are complaining of breathlessness and serious respiratory issues.

4. In the last 2 days due to the rains the entire burnt waste ashes mixed up with
Thalambur lake and causing the entire lake to polluted which depletes the rich aquatic
ecosystem and contaminating the groundwater table of sorroundings

Attachment -9 Thlambur Lake polluted due to dump waste flowing into the lake
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5. We are also attaching the key points ¢ d during your visit and also the aerial
view of the dump extending to 5-6 acres

Attachment 10- Meeting Minutes with Thiruporur BDO on 27042021

Attachment 11-Aerial View of Thalmbur Dump Yard-Red Marked _Picture 1

We request your kind attention in this regard and review the progress of work on a
priority basis and protect our environment and our precious lifeline Thalambur lake from
contamination.

Kind Regards,
Naga Srinivas
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Naga Avula <naga.avula@gmail.com> Sat, May 22, 2021 at 10:52 AM
To: ayub.ocf@gmail.com, Sunil Majeti Chennai Number <sunilkumar.majeti@gmail.com>, kannan sethuraman
<kansudha@gmail.com>, senthilvel <senthilvel.govindarajan@gmail.com>, aborgine policies
<aborgine.policies@gmail.com>, Jamil Ariff <ariffiamil@hotmail.com>, Kabilan <kabilan.b@gmail.com>,
navahini@gmail.com, sivapr51@gmail.com, elijah29773@gmail.com

Dear All, Thanks ever one. An email was sent to BDO today attaching the dump burning pictures captured in the last few
days; Kabilan will be speaking to him in the next few days.

Kind Regards,
Naga

[Quoted text hidden]
Cheers,

Naga
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Kabilan <kabilan.b@gmail.com> Fri, May 28, 2021 at 7:45 PM
To: Naga Avula <naga.avula@gmail.com>

Cc: ayub.ocf@gmail.com, Sunil Majeti Chennai Number <sunilkumar.majeti@gmail.com>, kannan sethuraman
<kansudha@gmail.com>, senthilvel <senthilvel.govindarajan@gmail.com>, aborgine policies
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<aborgine.policies@gmail.com>, Jamil Ariff <ariffiamil@ho >, navahini@gmail.com, "Siva ..."

<sivapr51@gmail.com>, elijah29773@gmail.com

All,

Tried calling BDO three times this week on different days but he didn't answer.

Will keep trying next week.
[Quoted text hidden]

Naga Avula <naga.avula@gmail.com> Sat, Jun 19, 2021 at 5:47 PM

To: Arihant Heirloom Office <arihantheirloom.office@gmail.com>

---------- Forwarded message ---------
From: Naga Avula <naga.avula@gmail.com>

Date: Sat, 22 May, 2021, 10:48 am
Subject: Thalambur Dumpyard and Solid Waste Management - Progress Made so far and Thanks for your support

To: <bdotpr.tnkpm@nic.in>
Cc: Kabilan <kabilan.b@gmail.com>, <sivapr51@gmail.com>, <elijah29773@gmail.com>, <navahini@gmail.com>

[Quoted text hidden]
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Thalambur Dump Yard and Solid Waste Management - Progress Made so far and
Thanks for your support

Anbu Vahini <navahini@gmail.com>

To: ssbhalajimla@gmail.com
Cc: naga.avula@gmail.com, Kabilan <kabilan.b@gmail.com>, sivaprs51@gmail.com, elijah29773@gmail.com

Respected Sir,

Greetings. This mail is with respect to the discussion we had on the garbage dumping and burning near the
Thalambur Lake. Pl find below mail details for the petition that we have given to the Chengelpet Collector, minutes of
the meeting with BDO and the issue highlighted in the newspaper recently.

A brief note on the dumpyard issue in Thalambur:

A garbage dumpyard has come up in the last three years over the Karanai road (survey number 80/4) post
the NGT verdict to change the illegal dumping and burning of garbage in the survey number 99 and 100 of
Thalambur Village. The verdict clearly states that the waterbody cannot be used for the purpose of dumping
municipal waste. The BDO who is present in the Tribunal, has also produced a project report on Solid Waste
Management of Thazhambur Panchayat, the profile of which is as follows: “Waste winn recyclers is a social
enterprise which implements source segregation of household waste in apartments. The source segregation
is carried out in 3 ways. 1. Organic wastes, i.e. compostable kitchen waste, 2.Recyclable waste - (paper,
plastic and tins). 3. Household hazardous waste sanitary waste and sharp objects. After 3 way segregation
60% of waste is composted, 35% of waste is recycled and a negligible 5% only ends in landfill instead of 95%
of waste being dumped in the landfill.” He has also produced a copy of the agreement entered into with a
NGO viz. Waste Winn Recyclers Pvt. Ltd., 6A/13, Parthasarathy Swami Street, Triplicane, Chennai 600005
dated 10.05.2017.

The plot used for dumping municipal waste now happened to be in the middle of the residential area and
near the Thalambur lake. When we had a discussion with BDO , he assured us the dumping will happen
within 50 cents allotted in the area but it is spread across 5 to 6 acres polluting the lake.

Also, there is no solid waste management or segregation of waste happening at the Thalambur panchayat
which contradicts the statement given in the verdict. Tons of garbage including household, hotels, hospital,
animal carcasses are dumped irrationally and it is being burnt on a daily basis. Dumping and burning of
garbage creates health crisis to the residents near the lake and especially during Covid , it has caused severe
breathing problems to children and elders in the community.

In this regard, we request your kind intervention in the issue and bring out a model where we get a sustainable solid
waste management in the area and also to protect the lakes from pollution and contamination.

Expecting your early action. We are always ready to support you in bringing out a change in the system of solid waste
management in the Thalambur area.

Thanking you

Sincerely

Vahini

https://lwww.thehindu.com/news/cities/chennai/vacant-plot-along-thazhambur-lake-a-dumping-ground-say-residents/
article34388909.ece

Forwarded message ---------

From: Naga Avula <naga.avula@gmail.com>

https://mail.google.com/mail/u/0?ik=9bd248fee7&view=pt&search=all&permmsgid=msg-f%3A1701002588684121403&simpl=-msg-f%3A17010025886...

Naga Avula <naga.avula@gmail.com>

Fri, May 28, 2021 at 5:17 PM
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Date: Thu, May 13, 2021 at 2:17 PM
Subject: Thalambur Dump Yard and Solid Waste Management - Progress Made so far and Thanks for your support

To: <collr-cpt@gov.in>
Cc: <navahini@gmail.com>, senthilvel <senthilvel.govindarajan@gmail.com>, <sivapr51@gmail.com>

[Quoted text hidden]
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& Tweet
Thiruporur S.S.Balaji MLA
@VckBalaji

Removal of Garbage and
all sorts of waste dumped
near the water body at
Thazhambur

#vckssbmla @mkstalin
@thirumaofficial
@WriterRavikumar #tnpcb
@Kalaignarnews

1,788 views

11:08 pm - 23 Jun 21 - Twitter for iPhone

Tweet your reply [O]
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FROM Date: 22-06-21
THALAMBUR Residents Action Committee

J12, Arihant Heirloom,

Thalambur Main Road, Thalambur 600130

Land line: 044 67402080

To

The Tahsildar

Vandalur
Chengalpattu/Thiruporur

Respected sir

SUB: Ardent request to save and protect the freshwater lake of Thalambur from dreadful
contamination

We the Thalambur residents most humbly and respectfully bring the following few lines to your
benevolent and benign consideration and favorable action.

The Thalambur Lake is a fresh water lake spread over 100 acres with a circumference of around 2500
plus meters and is now almost full with the copious rains in the last monsoon and the efforts of Care
Earth Trust which deepened the lake and strengthened the bund along its eastern perimeter last year.
The lake is habitat to several species of rare birds and small wild life. However the purity of the lake is
threatened by the garbage dump that has come up in its periphery on the Karanai side. We understand
that the dump was moved from another spot in Thalambur to this area pursuant to the directions of the
National Green Tribunal (NGT) to move the dump from that location. The authorities have stated that
the Revenue department has allotted about 50 Cents of land in another area under Survey No. 80/4
which the Panchayat stated is classified as Wasteland for disposal of solid waste and the NGT
accordingly passed its orders on the petition filed by Sri SurendranathKhar on 11" May 2017. The
honourable NGT also made it mandatory on the part of the Thalambur Panchayat to obtain necessary
pollution control certificate from the Tamilnadu State PCB for disposal of solid waste in the aforesaid
land in Survey No 80/4.

Earlier the garbage was dumped in a vast area spread from the Karanai road side till the lake. However,
upon our taking up the matter with the Hon. Collector of Chengalpattu and the BDO, Thiruporur, we
were assured that the garbage dumped in the area will be removed and only 50 cents of land earmarked
by the Revenue Department in Survey No. 80/4 will be used henceforth for dumping garbage and the
garbage so dumped will also be cleared periodically to another site once in a fortnight. Accordingly
fencing work was started on the Karanai road side to prevent entry of private vehicles to use the
dumpyard to dump garbage collected in the surrounding areas.

We found to our dismay that the allotted site in Survey No. 80/4 is very close to the lake and is hardly 20
to 30 meters from the waters. This violates the guidelines for Solid Waste Management 2016 which
specifies that land fill site should be minimum 200 meters away from lake or ponds as also should not be
in the fload plains. (Schedule 1 — Specification for Sanitary Land Fills Paint Vii) We are alsa not aware
whether any Certificate has been obtained from the PCB Tamil Nadu for making the allotted land in
Survey No. 80/4 as a Solid waste management site as directed by the Hon. NGT in its order.
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It will be pertinent to note that the allotted site in Survey No. 80/4 is too close to the lake waters and is
also situated in the normal path of rain water drain into the lake. Whenever it rains, there is a very high
risk of the garbage getting drained into the lake and polluting its waters. Sand mining in 80/4 and
surrounding areas has compounded the issue further by paving easier pathways for garbage to drain
into lake. Needless to mention, in due course of time, if the Solid waste which constitutes of medical
waste , factory waste and plastics is allowed to remain in the periphery of the lake, it would also pollute
the ground water in and around the lake making it unfit for human consumption.

Another area of concern about the dumpyard is the constant burning of garbage which occurs almost on
a daily basis which is an even serious threat to the environment and is fast becoming a serious health
hazard to the residents of houses and flats abutting the western parts of the lake. All our pleas to the
authorities on this issue has not borne any fruit as they seem to rely more on the allotted land for Solid
waste management rather than the health hazard and threat of polluting the lake.

We therefore pray to you to kindly look into the matter and pay a visit in person to the allotted site and
immediately allot a suitable site away from the periphery of the lake and the residential area for
dumping garbage and for setting up Solid Waste management as the present site allotted for the
purpose in Survey No. 80/4 is not at all suitable and contravenes the provisions of Solid Waste
Management and Landfill guidelines issued in 2016 (copy enclosed).

Enclosure 1: Green Tribunal Verdict
Enclosure 2: Schedule 1 — Specification for Sanitary Land Fills Point Vii
Enclosure 3: Pictures of Burning of Dump and earmarked dumpyard location

Kind Regards, g
THALAMBUR Residents Action Committee

Name & Signature
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Application under RTI act 2005"
05/08/2021

From

Anbuvahini. N.A

R44, Arihant Heirloom Apartment
Thalambur Road, Chennai - 600130

To

The Public Information Officer
Tamil Nadu Pollution Control Board
76, Mount Salai,

Guindy, Chennai - 600032

Respected Sir / Madam,
Sub: Request information on Thalambur panchayat solid waste management u/s 6(1) of the RTI
act,2005

I’'ma resident of Thalambur for the past 3 years and I've found a dump yard has come up near the
Thalambur lake from 2017. The garbage’s are spread across 6 to 7 acres of land and in this regard, |
would like to get information on the following

1.Has consent to establish under water and Air Act been issued to the Thalambur panchayat for
dumping of waste at the present sites (survey number 80/4, 80/5, 80/6).

2. Has consent to establish under water and Air Act been issued to the Thalambur panchayat for
dumping of waste at the present site survey number 80/4

3. Has authorisation under the SWM Rules 2016 been issued to the Thalambur panchayat for
dumping of waste at survey number 80/4.

4. Has any inspection been conducted of the dumpsite at survey number 80/4. IF yes provide copies
of inspection reports.

5. Have any proceedings / notices/ show cause notices been issued to Thalambur panchayat
regarding the dumping of wastes at survey number 80/4, 80/5,80/6. If yes please provide copies.

Yours sincerely

N.A.Anbuvahini
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TAMIL NADU POLLUTION CONTROL BOARD
RIVMOSYT URGENYT

From To
R Sarasavar MTech MBA The Pubic Infermation Officer,
Publc Indormaton Officer |/ The Distrct Enronmental Engineer
Joint Ctue! Eraronmental Engneer-| Taminadu Pollution Control Board,
Tami Nadu Polluton Control Board, Maramalas Adigalar Street,
76, Mount Satai, Gundy, Next to Muniapal Office,
Chennai - 600 032 Maraimalai Nagar,

Kancheepuram Distnct - 603 209

Sub:  TNPCS - Certan Information requested under RT1 Act - Reg

Ref: Ms Anbuvabini NA, Chennar-130, RTI Pettion Dated
0508 2021, receed here on 16 08 2021

I am enclosng 8 copy of the petiton recerved from Ms Anbuvahne. NA
Chennal- 130, under RTI Act, 2005 and request you 10 take necessary action on the RT)
petition and suitable roply may be sent 10 the peltoner directly within the time
prescribed under imtimation 10 Publc Informaton Ofoar, Tamil Nadu Polivtion Control
Board, Corporate Ofice, Chennas- 32

Encl: Annexure.
)
: "L"‘(_v {'\014
%, Mscm«-tmoneu
/4
Copy to 52 14
Ms. Anbuvahini NA \
R44 Am;nmemoommmm
Thalambur Road
Chennal - 600 130.
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he lake next door will re-
T main a “stranger” till

you begin to enjoy first-
name familiarity with its stake-
holders - the plants, the trees,
the birds, the butterflies and
the creepy-crawlies. When
names are exchanged, the first
step towards friendship is ta-
ken. The restoration of Tha-
lambur lake accounts for this
fact and one more.

Here is the other one: The
lake is a living organism that
sustains the local community
- the resident groups primari-
ly among them - and should in
turn be sustained by it. In an
allied thought, the neighbour-
hood lake ought to be a source
of learning about wetland
ecology for the schools in its
vicinity.

There are signs that this phi-
losophy is at work. Two resi-

dents' associations — Arihant

Heirloom Flat Owners Associa-
tion and Adroit District Apart-
ment Association — and a resi-
dents-driven  environment
collective, Thalambur Green
Group, have thrown them-
selves into Thalambur lake-
protection initiatives. i

Besides, another neigh-
bour, The School run the
Krishnamurti Foundation of
India (KF1) is expected to be in
the forefront of an education
project around the lake, which
would involve at least six other
schools in the region.

From Thalambur Main
Road, the most conspicuous
feature of the lake area are two
thatched structures with co-
Jourfully painted walls stand-
ing on a patch studded with
painted boulders, tall steel
boards and erect stone slabs
bearing artwork of animals.

The steel boards let visitors
know who they are likely to
run into. They carry pictorial
checklists of the trees, the
plants and the birds that “re-
side” at the lake.

.*.

t from the Thal

Images of community er

g lake.
“The huts were made only  be done.”
for children to congregate and The School is expected to
engage in onsite experiments.  lead the project after the pan-

It is a living lab for students.
We have actually put together
a curriculum,” begins Jayash-
ree Vencatesan, managing
trustee, Care Earth, which car-
ried out the restoration of the
lake, a project initiated and
sponsored by Hunduja Ley-
land Finance as part of its CSR
initiative.

“Before the pandemic,
when the schools were open,
KFI's The School was bringing
its children for wetland ecolo-
gy sessions. Our idea was to
work with KFI and other
neighbourhood schools and
we started conversations with
them. We had a discussion in
KFI where the teachers told us
what the children would really
like in terms of onsite experi-
ments. RJ Ranjit Daniels (foun-
der-trustee of Care Earth
Trust) had an interaction with
the teachers on what needs to

demic, when normality has re-
turned.

Jayashree points out that as
part of the educative process, a
“working manual” of Thalam-
bur lake has been created for
the benefit of schoolchildren
and other stakeholders.

“We did a comprehensive
survey for a period of one and
a half years. One wildlife biolo-
gist, Vinod Balasubramaniam;
and two botanists - Muthu
Karthik Nagarajan and Viveka-
nandan continuously surveyed
the place and documented its
biodiversity. The hydrology
part of it was led by Thiruna-
vukarasu. The GIS work was
done by a team comprising
Stephen Jayaseelan, Monichan-
dran and Vignesh,” Jayashree
explains, adding that extensive
tree-planting, which included
palm-tree planting on the
bunds, was part of a strategy to

PHOTOS: SPECIAL ARRANGEMENT

enhance the lake's biodiversity
without disturbing its essential
character.

Community interface
There were also components
that addressed social needs —
“community interface” and
“local livelihoods®, which
were handled by Senthil Ku-
mar,
“We got involved after seeing
Care Earth Trust's work and
when they asked us to help in
planting the trees,” reveals Na-
ga Srinivas, an executive-com-
mittee member of Arihant
Heirloom Flat Owners Associa-
tion and a key member of Tha-
lambur Green Group.
Maintaining the space would
involve recurring expenditure,
and Arihant Heirloom Flat
Owners Association seems in-
clined to meet that require-
ment. Naga says the Associa-
tion sponsored around 5,000
for cleaning the bund.
Residents make use of the

bund for walking purposes,
but their numbers would be
much bigger if certain anoma-

lies are dealt with.
One issue is in the face.
Explains Anbu  Vahini,

another key member of Tha-
lambur Green Group and a re-
sident of Arihant Heirloom.
“Right now women have not
been able to use the lake bunds
for walking due to open defe-
cation. It happens on the side
of the bunds. We have been
educating the local community
about it, telling them not to do
it, but it being a practice that is
well-entrenched, it is difficult
to put a stop to it. We have
planned to talk to the police
and ask them to come around
those hours and tell people not
to misuse the space in this
manner. We have planned to
put up lights on the lake
bunds. Solar lighting can be
done which is a plan for the fu-
ture.” Given some people’s ten-
dency to turn a lake with open
spaces into an open bar, a
source from Hinduja Leyland
Finance discloses that a re-
quest has been made to the lo-
cal police to keep an eye on the
lake for such activities while
their personnel go on their reg-
ular patrols.

While such activities inside
the lake are certainly unset-
tling, the most disturbing activ-
ity for the residents happens
on its periphery.

Dumping of garbage by Tha-
lambur Village Panchayat on a
vacant land - accessible via the
Thalambur-Karanai  Road -
within sniffing distance of the
lake is a source of unrest for re-
sidents. Residents point out that
the dumping has been taking
place since 2017, and the fhatter
has come up before the Green
Tribunal. -

“According to Solid Waste
Management 2016 rules, a
dump yard cannot come up
within 200 metres of a lake, but
that has clearly been violated in
this case. It is found adjacent to
the lake. That is the point we
have taken to the Green Tribu-
nal,” Naga shares.

“During the rains, the gar-
bage gets washed away into this
lake. Itis not segregated waste,”
says Anbu Vahini. “This situa-
tion is of grave concern to us as
the Thalambur lake meets the
locality's drinking-water needs.”

According to an earlier report
in The Hindu in April this year,
the Thalambur Panchayat was
considering the option of re-
questing Greater Chennai Cor-
poration to carry the garbage
from Thalambur to its dumping
site, as it was unable to locate
another space within its limits
for dumping garbage. With that,
the issue still hangs in the air.
Naga discloses that after the lo-
calbody elections, the resi-
dents’ group is hoping to work
with the panchayat's elected
leader and resolve the issue,

Though the lake project i i
the can, Hinduja Leyland Fi-
nance and Care Earth Trust still
seem to be partly artending to
the cleaning and security part of
it. Anbu Vahini remarks that in
the future when the lake would
be fully left in the hands of the
PWD, the panchayat and the lo-
cal custodian group, there
should be sufficient coordina-
tion between these stakehol-
ders to make it a place that resi-
dents in and around Thalambur

feel safe about and also find

dean enough to keep returning
to.
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M Gmail Ashwini Vaidialingam <ashwini.vaidialingam@gmail.com>

O.A. NO. 113 OF 2021 (SZ) - NATIONAL GREEN TRIBUNAL, SOUTHERN ZONE, CHENNAI

1 message

Ashwini Vaidialingam <ashwini.vaidialingam@gmail.com> Sat, Sep 18, 2021 at 5:02 PM
To: dshanmuganathan@outlook.com, pwdsec@tn.gov.in, forsec@tn.gov.in, drd@tn.nic.in, tnpcb-chn@gov.in, collr-cpt@nic.in, bdotpr.tnkpm@nic.in, eicwrdtn@gmail.com
Cc: Bhargavi Kannan <bhargavikannan.adv@gmail.com>, Pracheta Kar <pracheta.kar28@gmail.com>

Sir/Ma'am,

1 represent the gth and 10th Respondents in the captioned matter.

The Reply on behalf of the 9th and 10th Respondent is available at the following link:
B OA 113 of 2021 - Reply.pdf

Kindly acknowledge receipt.

Thanking You,
Yours Sincerely,

On Tue, Aug 31, 2021 at 2:37 PM Ashwini Vaidialingam <ashwini.vaidialingam@gmail.com> wrote:
Sir/Ma'am,

I represent the Applicant/ 10th Respondent in the captioned Interlocutory Application that is being filed in O.A. No. 113 of 2021 (SZ) in the Hon'ble National Green Tribunal, Southern Zone, Chennai.
A copy of the Interlocutory Application is attached herewith, as and by way of service on you.
Kindly acknowledge receipt.

Thanking You,

Yours Sincerely,

Ashwini Vaidialingam | Advocate
No. 1, Jagadambal Colony 2nd Street,
Royapettah, Chennai - 600 014

Mob.: +91 - 9585688571


https://drive.google.com/file/d/1-3ILNbnkRkel1fofKPLTPMui7g8aEjFX/view?usp=drive_web
mailto:ashwini.vaidialingam@gmail.com

